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LOK SABHA

Friday, March 19, 1865/Phalguna 28,
1886 (Saka).

The Lok Sabha met at Eleven of the
Clock,

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Pathankot-Kathua Rail Line

+
( Shrimati Ramdulari Sinha:
Shri Daljit Singh:
. “14 Shri Abdul Ghani Goni:
Shri Inder J. Malhotra:
| Shrimati Jyotsna Chanda:
( Shri Maheswar Naik:
Will the Minister of Railways be
pleased to state:

{a) how far the construction of the
railway line from Pathankot to
Kathua has progressed;

(h) when the construction of this
line will be completed;

(¢) whether theré is any proposal to
extend this link right upto Udham-
pur; and

(d) it so, by what time?

The Deputy Minister of Railways
(Shri Sham Nath): (a) Rail connec-
tion already exists between Pathankot
and Madhopur. Extension of the Rail-
way line from Madhopur to Kathua,
. distance of about 87 Kms,, involving

“4 bridge across river Ravi, is in pro-
press. The uptodate progress is about
80 per cent

(b) This link is expected to be com-
pleted by October, 1965, subject to

2488 (aAl) LSD—1

timely receipt of fabricated girders
for Ravi bridge.

(c) and (d). Surveys for extending
the rail link up to Jammu have been
carried out and different alignments
are under active consideration. A de-
cision however has yet to be taken on
the alignment to be adopted and the
il;ndluslon of the project in the Fourth

lan.

Shrimati Ramdulari 8inha: Wag the
economics of this line assessed before
laying it? If so, by what time it is
going to prove remunerative?

Shri Sham Nath: The survey has
been made and it is expected that in
the 11th year after the line has been
laig the Teturn in respect of the
south alignment will be 5°20 per cent.

Shrimati Ramdulari S8inha: By
what time are trains likely to start
running on thig line?

Shri Sham Nath: The survey has
been made. There are two possible
alignments, the south alignment and
the north alignment. We have not
decided as to which alignment would
be better. After that decision has heen
taken-in consultation with the inte-
rests concerned, steps will be taken
to include it in the Fourth Plan.

Shrimati Jyotsna Chanda: When
do Government expect to take a final
decision regarding extension of the
line to Jammu and Srinagar?

Shri Sham Nath: A decision re-
garding extension of line to Jammu
will be thken very shortly.

wft vy arevaw - Far & SO qwAT
# fF GTHTC FERIL A Laf ]
g,m%ﬁﬁ&?uﬁmaﬁwﬁ
Y wg7 a1, IA w4 T T A 9%
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faart T @ & wk I@ 9T fwan
T g4 QN w1 A g ?

off TR AT FEAYR fAF F AR
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o fediwoe 30 ¥ ¥ fF W
grfY, SaFt Free W agy s @A,
gafay IaF TR ¥ 9 wET § |

st @0 |0 forarlt : wT Ay WA §
fs $ouT § W@ AT ¥ TN 9T -
Qg sar & 7 afx ag e @
a wr mAF ey ?

it s A : T2 T W A g
R, W 7 T HY Y awar §

Shri S, C. Samanta; How many
rivers are to be bridged for this rail-
way line, and how has that work pro-
gressed?

Shri Sham Nath: The main river
is Ravi.

Shri Sham Laj Saraf: Are Govern-
ment aware that the construction of
the bridge across the Ravi is very
much delayed, may be for the reason
mentioned by the hon. Minister, and
otherwise also the progress of the line
is not up to the speed expected? will
attempts be made to finish the rest
of the construction as soon as possible?

Shri Sham Nath: It is true that
there has been some delay in fabrica-
tion and supply of girders for this
bridge. That has been the main rea-
son for the delay:

Shri Sham Lal Saraf: I am refer-
ring to the rest of the construction
work like construction of roads, sta-
tions etc.

Shri Sham Nath: As stated in the
main reply, the overall uptodate pro-
gress of the project is about 80 per
cent already.

o e fag: w7 A A @
am ¢ i fear § fF afeem
o ¥ gRr WA A A ¥ OR
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L '

Shri A. P. Sharma: May I know
by what time thig question of align-
ment is going to be decided finally,
and how much time the Railway
Ministry is likely to take?

Shri Sham Nath: 1 have just now
stated that we have to consult other
interests. After we have oonsulted
them, a final decision will be taken

Coal-based Industry

Shri P. R. Chakraverti:

Shri P. C. Borooah:
| Shri D. N. Tiwary:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Government of
India have urged the State Govern-
ments to liberalise the licensing of
brick kilns and soft coke depots and
to encourage the growth of coal-
based industries;

(b) whether the Union Governmzr.\t
have relaxed the control on the distri-
bution of lower grades of coal and
soft coke;

(c) what further steps have been
deviseq to arrest the £all in coal com-
sumption; and

*482.
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(d) whether the pit head stocks are
depleted as a result of these safe-
guarding measures?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Yes, Sir.

(c) With a view to arresting the
fall in coal consumption, Government
have taken scveral measures such as:

(i) relaxation of distribution con-
trol over lower grades of coal
and soft coke;

< (ii) liberalisation of licensing
policy with regard to opening
of brick kilns and soft coke
depots;

(iii) advising the State Govern-
ments to encourage the growth
of coal-based industries and
to restrict the use of fire wood
and charcoal in industrial
furnaces; and

(iv) permitting consumers to draw
supplieg of coal irrespective
of their quotas.

(d) The pit head stocks of coal
have decreased from 5-14 million ton-
nes in July, 1964 to 5:09 million ton-
nes in January, 1965.

Shri P. R. Chakraverti: May 1
know whether Government has con-
sidered the wider possibilities of in-
creased use of soft coke for domestic
consumption rathers than cowdung
which is used now?

Shri P, C. Sethi: We are contem-
plating to have a low carbonisation
plant, and exporiments are  going
ahead in that direction. If that mate-
rialises, perhaps it would be possible
to use more.

Shri P. R. Chakraverti: May I know
what spe-~ial subsidies are being made
available {o the producers of soft coke,
so that they can make their products
reach the northern portions of India?

Shri P. C. Sethi: No subsidy is be-
ing allowed.

PHALGUNA 28, 1886 (SAKA)

Oral Answers 4716

Wt gTo Ao fammd : TN ¥ o
AT fag § S SIT Sowowe § fipaey
T gt &, o) w7 frz g7 o g
FATE AN F BT F IR A §6
AFATT gAT & 7

&t To wo asY : wma ¥ fredw o
S I T G & qg §F I
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W %1 foe &y 93 ST gYat v | qafae
frz &5 o & coamer wff o TR
IR § A w g qur R )

Y qto ATo fawrdt : FA ag quv
a1 fe 9t &y gva ¥ frod Iey B
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ot Xo Wo &Y : H qw www ¥ 3w
& qaman £ foe 8% ox o § ww @
FH! Wt &, 9g¥ 5-14 fafeaw o qv
A w@ 5-09 fafrma aw 8 )

Shri Rameshwar Tantia: On account
of the scarcity of coal in the past
vears, some of the industries went
over to furnace oil. Now, when we
have got surplus coal in the country,
may I know whether Government will
put a ban on the use of furnace oil
and increase the consumption of coal”

Shri P. C. Sethi:, As a matter of
fact, a few of the " cement factories
were allowed to 8o over to oil. They
have made their contracts for oil and
they are at the moment switching on
to oil. It is difficult to bring them
back.

oft govstt ave wew ;o AW H w1
SqTRT § &Y AT g K SYTET FA AT
e

st wo Wo A& : ¥ gax fxar fx
A FEATERA AT T fqu Faa
il &
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Shri P. C. Sethi: At the momeni § ‘ﬁ; AT AT F7 wraAT 2y 2

there seems to be no possibility of re-

ducing the prices of coal. & {ﬁmﬁ%ﬁ i’f§8 T F
a¥, agi & wEAr A A fewroe ¥ 7
Shri Indrajit Gupta May I know  ¥© FHT FTAT 9t § |
whether the Minister's attention has
been drawn to a statement made a ot gvw W weET | wER AR,

couple of days ago by the Chairman A T FT IO ﬂ'@’ wrar qg S
of the Indian Mining Association, Cal- g TR ¥ WA S FTE
cutta, to the effect that due to wrong ¥ 3’3 .

planning and over-estimating of the ‘I‘E'IT THT TG 3 LISSRE L L
amount of coal that would be requir-  qftuseaey Iarfeq oo WY 79y

ed, the position now is such that un- AT qEaT qORT q :
“less Government takes special steps 3 : %HW Nl Wﬁ N

to augment the export of coal, the T3q ¥ 9T A1 AT T TR B @A
coal industry will be facing a severe Y EVIWQ A ATI® qgT F IJUWT F1
crisis? Has he seen the statement, and FIET TET I @ ax

what is his view on that?
oft wo o ¥ . WR wGAT I
The Minister of Steel and Mines (W& §%aT & a1 98 & Iq A Y Hfww

Grade I coal is being done, but we -

ar¢ not able to find markets for the g W faamr & qATE WY FWHT
lower grade coals. We are very much & qg fFar Wg |

surplus only in lower grade coals. N

Metallurgical coal we will have to Powerloom Enquiry Commitiee
produce a little more because of the +

demand. If and when we find market “Shri D. J. Naik:

for lower grade coals, naturally our Shri D. D. Puri:

position will be much better. We are shri Solanki:

making all attempts to find out if we Shri Narasimha Reddy:

can export that. Dr. Ram Manohar Lohia:

*
-
a
—_————ee S ———

Shri Kishen Pattnayak:
off geR W O T AT AW Shri Madhu Limaye:
w2 F wh ; Shri Ramachandra Ulaka:
@ % f o il A N 5'37 2 Shri Dhuleshwar Meena:
wgt f& aen foen @ Afe 3T Shri M. S. Murti:
a9 Fge w1 fEew F fag Shri P. R. Chakraverti:
TMFCE L Gﬁrﬁ‘ W T & P L Shri Jeshvant Mehta:

. - be
e E AAIT FIAT § W TS HTH Will the Minister of Commerce
ugm qmm ﬁﬂﬂ'} w&wmw% : pleased to refer to the reply given to

Wffﬂﬂ'. % & . EET Starred Question No. 481 on the 11th
R 1 e A W A December, 1964, and state:

H AgrT e § Ay g F AE ad (a) whether the recommendations
7ET SAW # QU ST T FAAT & of the Powerloom Enquiry Committec
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have gince been considered by Gov-
ernment,

(b) whether it is also a fact that
the Federation of the All-India Cot-
ton Powerloom Association has repre-
sented to the Government to accept in

toto the recommendations of the
Powerloom Enquiry Committee; and

(e) if so, Government's reaction
‘thereto?

The Deputy Minister in the Minis-
try of Commer>e (Shri S. V. Rama-
swamy): (a) The recommendations
.of the Powerloom Enquiry Committee
are still under the consideration of
the Government.

(b) Yes, Sir.

(¢) The views of the All India
Federation of the Cotton Powerloom
Association would alsy be taken into
consideration before the recommenda-
tions of the Powerloom Enquiry Com-
mittee are decided upon by the Gov-
ernment.

Shri D, J. Naik: May I know i!
free licences issued to  powerlooms
would affect the production of hand-
looms; and that woulq also affect the
handloom weavers?

Shri S, V. Ramaswamy: Free
licensing as recommended by the
Asoka Mehta Committee will certainly
affect the handlooms ag even under the
present lcensing system there are so
many unlicensed powerlooms which
are affecting the h.and]oom industry.
Therefore, it is very clear that free
licensing will affect the handloom in-

dustry very badly.

Shri D. J. Naik: What steps are
intended to be taken by Government
to accelerate the production of hand-
loom weaving?

Shri 8 V. Ramaswamy: Every assis-
tance is being given to the handloom
industry; schemes for co-operative
socicties are there. There are techno-
logical improvements in the hand-
loom machinery. All these things are
being looked into by the handloom
board and State Governments.

PHALGUNA 28, 1886 (SAKA)
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Shri P. R, Chakraverti: May I
know whether the recommendations
of the powerloom enquiry commitlee
had been accepted by the Government .
and if so, what specific recommenda-
tion had been accepted and imple-
mented?

Shri S. V. Ramaswasy: The Asoka
Mchta Committee’s recommendations
had been broadly accepted by this
Ministry but the main point, namely,
that there should be free licensing of
the powelooms had not been accepted.
The Ministry has submitted to the
Cabinet that free licensing will lcad
to unnecessary and unheathy com-

petition between the powerloom
and the handloom industry. In
fact the Planning Commission
was not originally in favour on

in agreement with us. Later on
they have veered round to our opinion
that some sort of a regulation is necrs-
sary though the control of licences
that we think of is not the only thins
but that there should be fiscal mca-
sures also.

Shri S. M. Banerjee: Is it a fact
that the association of Bombay power-
loom people have demanded the re-
moval of restrictions placed on them
and want the implementation of the
Asoka Mehta Commitiee report and.
if so, what is the reaction of the Gov-
ernment?

Shri S. V. Ramaswamy: The reace
tion ig very definite. That iz one-
sided. On the other hand, there is the
Indian Cotton Millowners’ Association
representing that it should not be
accepted; they have given certain rea-
sons why Government should not
accept the powerloom committee’s re-
port. Then again the All India Hand-
loom Board and many handloom
associations have represented in a
different manner urging the Govern-
ment not to accept this. In view of
these conflicting views Governmcnt
have got to take a balanced view and
then come to a decision.

Shrimati Savitrl Nigam: May 1
know -whether many of the power-
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ioom and handloom weavers associa-
twns had represented lo the Govern-
ment that instead of a few rich peo-
ple getting all the benefit, the benefit
should go to the ordinary wcavers and
free licensing should be done?

Shri S. V, Ramaswamy: Ags 1 sub-
mitted, there are {two views the Asoka
Mehta Committee has recommended
free licensing on the ground that the
licensing system as it is today has
failed but our view is that that is not
the reason for frce licensing; we can
tighten up the licensing system and
adopt fiscal measures.

Shri Thirumala Rao: Have the Gov-
ernment given due consideration to
the representation made by the hand-
loom weavers all over the country
that widespread unemployment would
result in view of this indiscriminate
protection for powerloomg and whe-
ther the Government would take into
consideraiion the economic conditions
«f the country?

Shri S. V. Ramaswamy: We are
taking very serious notice of these
representations because any scheme
that we introduce in the industry
should not result in large-scale un-
employment. The handloom industry,
by and large, gives very wide em-
ployment and, therefore, we have got
also to see how we could protect it.

Shri Oza: May. I know the per-
centage of power looms which are
operating without licence—unlicenced

powerlooms—compared to the total
percentage of powerloomg working
in the country?

Shri S. V. Ramaswamy: It is diffi-
cult to say how many unlicensed
powerlooms are there. The licensed
powerlooms are 1,49,000; 1t is any-

body’s guess as to how many unli-
censed powerlooms are there; it may
be 70,000 or more.

Shrimati Ramdulari Sinha: May I
know whether any protest has becn
made by the handloom industry of
Bihar against the allotment of power-
looms on the basis of existing regis-

19, 1965 Oral Answers

4722
tered handlooms of each State and
what is the number of registered
handloomg in Bihar and Madras?

Shri S, V. Ramaswamy: I do aot
readily have the figures for the hand-
looms in Bihar.

Shri Sham Lal Saraf: May I know
whether the Government are [along
with proposals at the moment for
abandoning the excise duty on pure
powerloom silk fabrics prepared to
issue licences for new powerlooms for
pure silk weaving for which there is
demand, especially in his own Minis-
try, for the export drive?

Shri 8, V. Ramaswamy: As regards
powerloom for silk, there are repre-
sentations from plades like Chicbhalla-
pur where they have said that this
art silk does not pay and that they
should be permitted to convert it into
pure silk. Certain licences have been
given for about 2,000 looms.

st AT T FIER T FAT
vy T AT oy & FoF oY At F guwony
9T FTH FH I AR § T FHC
qETEAT F FAT T G FOTIT FA
w1 @ § afk g, @ | e W
AT A I @ sfeat #) agraan
B ¥ R ¥ gw R ?

Shri S. V. Ramaswamy: There are
severa]l schemes by which the hand-
Joom weavers are veing assisted; The
State Governments step in, and, un-
der the co-operative scheme, finances
and other facilities such as machinery,
looms, etc., etc., are given.

st fesm qzamae - Mt a% B8R
AT ¥ I 9T TRTEw T
7Y oY AfFA 7 a9 IF 9T TR
A an @ mh A A W
#ifs B qaerm N TR F aR
qE E d?

Shri S, V. Ramaswamy: Formerly,
four powerloomg were exempt, but
now, under the new Finance Bill, each
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will have ty pay about Rs. 25 per
annum which, I submit, is really in-
oconsiderable. It comes to about Rs. 2
a month, whereas each powerloom
will be making a profit of Rs. 500 per
month.

Shri R. Ramanathan Chettiar: The
nen. Deputy Minister in his answer
1¢ a supplementary question said
that the powerloom industry being
given free licences will affect the
handloom industry. Tf so, may I
know whether the export varieties
will be affectedq more than the home-
consumption varieties and what steps
arc the Government going to take to
give subsidies so that the export drive
could be promoted?

Shri 8. V. Ramaswamy: This ques-
tion of export varieties being affected
has not been analysed. But, by and
large, any free licensing of power-
looms is certainly bound to affect the
handloom industry.

Shri Kandappan: The handloom
industry cannot compete with the
powerloom industry and the hand-
loom weavers are therefore willing
to go into the powerloom industry.
After all, it is the handloom weavers
ihat are being put to trouble, They
are suffering for want of finance.
Therefore, my question is this. Will
Government work out a scheme of
assistance to the weavers whereby
they will switch on to the powerloom
industry with the hecessary financial
agsistance from the Centre and the
States.

Shri S. V. Ramaswamy: The point
seems to be whether any assistance
will be given to the handloom weavers
1o shift over to powerlooms. The
main point is Whether this should be
in the private sector or co-operative-
sector. By and large the Ministry
is in favour of Co-operative Sector,
which the State Government can
finance.

Shri S, Kandappan: Can’t the wea-
vers be helped by the Government 80
ihat they can join together?

PHALGUNA 28, 1886 (SAKA)
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Shri S. V. Ramaswamy: The co-

opcratives are there. The State Gov-

ernments will look after that,

Shri Ranga: May I know whether
it is a fact that these powerlooms
arc asked to pay some tax or fee at
the rate of Rs. 20 per month?

Shri S. V. Ramaswamy: It is Rs. 25
per annum per loom.

Shri Ranga: For what purpose is
it being imposed? Is it for the bene-
fit of the handloom industry or for
the powerloom industry or for Gov-
ernment?

Shri §. V. Ramaswamy: The rea-
sons seemgs to be that there was large-
scale evasion of exdise duty as a result
of exemption given to 4 powerlooms
and below, because in a huge shed
having say 50 powerlooms, for every
four powerlooms different names
would be put in order to evade the
tax. To prevent this loophole, the
Finance Minister hag thought it fit to
levy Rs. 25 per annum for eacn loom.
whatever the number.

Export of Sports Goods

+
( Shri Brajeshwar Prasad:
“484. J Shri Bishwanath Roy:
i Shri Sammani:

Will the Minister of Commerce be
pleased to state:
(a) whether it is a fact that the ex-

port of sports goods declined during
the Third Five Year Plan period;

(b) whether the import of materials
required for the manufacture of sports

goods hag increased as compared to
that in the Second Five Year Plan
period; and

raw

(¢) whether the indigenous
materials are not being utilised pro-
perly for increasing the export of
sports goods?

The Deputy Minister in the Minis-

of Commerce (8hri B, V. Rama-
tr-:lmy): (a) No, Sir. The exports
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of sports goods during the first four
years of the Third Five Year Plan

. amount to Rs. 2-16 crores as compared
to the total exports during the Second
Five Year Plan of Rs. 1'71 crores.

(b) and (c). Not much Sir. Apart
from exports, the internal production,
demand and consumption are conti-
nuously increasing, and therefore only
those few types of items not made or
available in India are allowed to be
imported. The Sports Goods Indus-
try is largely based on indigenous
materials.

Shri Brajeshwar Prasad: May 1
know what steps have been taken by
Government to utilise the indigenous
raw materials produced in the State
of Jammu and Kashmir?

Shri S. V. Ramaswamy: For sports
goods, certain types of timber like
mulberry, ash, beech, willow, etc, are
mecessary. All those have gone to
West Pakistan. But we are trying to
develop mulberry in Jammu and
Kashmir., I am glad to say that the
Jammu and Kashmir Government have
agreed to spare cnough mulberry for
the sports goods.

Shri Abdul Ghani Goni: May I
know whether the production of raw
materials is increasing year by year,
but on the other hand the conversion
of the raw materialg into goods is dec-
reasing instead of increasing and whe-
ther Governmeni 'is of the opinion
that some more factories are {o bhe
opened in Jammu and Kashmir?

Shri 8. V. Ramaswamy: First of all,
we must have the raw materials. So
far as mulberry is concerned, Jammu
and Kashmir Government have agreed.
With regard to other types of wood
like ash, beech and willow, we have
asked the Inspector General of Forests
to- develop these trees in order to
supply the necessary materials to the
sportg goods industry.

Shri D. N. Tiwary: The Minister

has given the export figure during the
first four years of the Third plan. May
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I know the. export figure in the

second and third year of the Third
plan?

Shri 8. V. Ramaswamy: I am sorey
I am not able to give that now.

Shri Sham Lal Saraf; May I know
whether the Government is aware that
quality willow is supposed to be the
best wood for manufacture of bats,
whether it is available in the country
or outside. May I know whether it
has been possible to grow that quality
willow.  In the country by now and
if not, what steps are going to be
taken to get thig willow for manufac-
ture of bats?

Shri S, V. Ramaswamy: It can be
imported. As yet, willow has not yet
been fully developed in the forests
of our country. That is why I sub-
mitted that we have requested 1he
1.G. of Forests to look intp it

Shri Jaipal Singh: The hon. Minis-
ter stated that only those items that
cannot be obtained indigenously werc
imported. May I know what are thc
raw materials that are not available
in this country that have to be im-
ported?

~

Mr. Speaker: He has already men-
tioned them.

Shri 8. V., Ramaswamy: Chemical
adhesives, resin etc.,, have to be im-
ported, apart from the wood.

oft o fag®: #=a1 & o awan
fe @ fredt demT A gEAT A gw T
Fafae ¥ areg ¥ do afplic
o1 @ § @ oww % gat AW ke
wE 7

Shri 8. V. Ramaswamy: Partly we
are importing and partly we are
developing our own indigenous goods.

Shri Indrajit Gupta: Which are the
main countries which are at present
importing thesc goods from India . . .

Mr. Speaker: Shri Yashpal Singh's
question was whether we are racing
towards becoming self-sufficient
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Shri S. V. Ramaswamy: We are
partly becoming self-sufficient and we
are partly importing.

Mr. Speaker: That means we are
progressing, towards self-sufficiency.

Shri Indrajit Gupta: Which are the
main countries that are importing
these sports goods from India and
may I know whether Government has
any plan to explore the possibilities
of other market also?

Shri S. V, Ramaswamy: I have here
a list of about 17 countries. The
United Kingdom, in 1963, imported
Rs. 11 lakhs worth of these goods.
Malaya-Singapore imported Rs, 9 lakhs
worth of these goods. East Germany
Rs. 6 lakhs.

Mr. Speaker: Only the names of the
countries need be mentioned.

Shri S. V. Ramaswamy: These are

the three main countries.
gw w fas
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(¥) ¥ ot w2 ¥k fb viop
q @I AT

The Depuly Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) The proposal envisages that 20
to 25 mills should be set up in the
public sector and the rest in the co-
operative sector.

(c) Any assistance that the cu-
operative Sector may require will be
given to the extent possible.

(d) These mills are intended to be
set up during the Fourth and Fifth
Plan periods in areas which will he
decided in consultation with the Plan-

ning Commission, preference being
given to backward areas.
Shri Rameshwar Tantia: May |

know how many licences are lying
unutilised and whether Government
have enquired about the reason for 1t
and what steps Government are going
to take against those persons who arc
holding those licences for a long tim«
without doing anything?

Shri 8. V. Ramaswamy: This is «
general question. We have licensed
about 600 and odd units. The total
cdomes to about six million spindles
Of these, about 3,50,000 spindles have
come up and another 3,980,000 is coming
up. There are very many difficulties
in the way like shortage of machin-
ery, restrictions of import of machin-
ery, financial difficulties and so on

Shri Rameshwar Tantia: What is the
break-up of the components, on a
percentage basis of the Indian machin -
ery and imported machinery in =«
spinning mill?

Shri S. V., Ramaswamy: Koughly,
the imported machinery will be abou!
25 per cent, and 75 per cent will be
indigenous.

Shri Ramcshwar Tantia: The hon.
Minister said that they are going to

.
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set up so many mills: If there is
shortage of funds for import of

machinery, may I know what is the
programme for these millsy

Mr. Speaker: That would be a
separate question altogether.

Shrimati Maimoona Sultan: May 1
know whether it is a fact that Mafat-
lal Mills started a textile mills, which
they called “standard mill”, at Dewes
in Madhya Pradesh, for which the
land wag given by the Government
of Madhya Pradesh and the foreign
exchange was arranged by the Central
Government, and later on this mill
way shifted to some other place; if so,
may I know under what circumstances
permission was granted to this mill
to shift it to another place and what
15 the name of the place where they
have shifted it?

Shri S. V. Ramaswamy: Sir, this is
a specific question about a particular
mill and 1 would require notice to
answer that.

oft gew W wgE | WA AT
o FwgT ¢ fF dag A9 fad T
e & @z s SEar g @
faet & fe art ® ww fweem
37§ g Farfadt 1 F937 T /T
4T 99 ® WrE # Ay g€ wonT A
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Shri S§. V. Ramaswamy: These are
supposed to be of the size of 25,000
spindles. Possibly cach mill will give
employment to about a  thousand
people. Weaving is not in contem-
plation in these mills.

Dr. Sarojini Mahishi: May I know
how many coiton mills have applied
for expansion during the previous year
and in how many cases the licences
were granted and whether they were
properly utilized?

Shri S. V. Ramaswamy: I could not
give the exact number of mills which
have aeked for cxpansion. Some of
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themm have taker steps to expond

while many of them have not done it.

Shrimati Jyotsna Chanda: May I
know whether (overnment propose
to start onc c¢otton spinning mill in
Assam?

Shri S. V. Ramaswamy: It is still
under consideration. It has got to be
done in consultation with the Plan-
ning Commission.

Shri P, G. Sem: May I know
whether it is the policy of Govern-
ment to transfer mills from the public
sector to the co-operative sector?

Shri 8. V. Ramaswamy: Mills in
the public sector can be set up only
by the State Governments and  the
Central Governmert. We contemp-
late the setting up of five expart-
oriented mills in the Central sector
by the Central Government. The rest
will be in the State Sector and the
co-operative sector. There is no idea
of shifting mills {rom one sector to
the other.

S8hri P. R. Chakraverti: Commen-
surate with the policy of Government:
of helping backward areas, may I
know whether Government has con-
sidered the case of North Bihar?

Shri S. V. Ramaswamy: It is
early to assess tne position.
Mr. Speaker: Shri Jadhav.

sftorelt orepe ¥t e e 3 foray
gt fad gM § a1 g dfFT Iq9E
qf & ag S Sedr g oA
o & gt fae fom fom w3mi &
o ag feqy mar 91 ¥ ¥ w9 @W
¥ afs @ A & ST WA g
for weg W2 qEHTC F Ao gIW § fapey
far @vr wm #r faerfor & 9 39
¥ ¥ freft @Y § A A Y g 2
mygs ¥ gnE s ¥ R
a1 frar mar g 7

Shri S. V. Ramaswamy: I have not
got the figures separately for Madhya

too



4731 Oral Answers
Pradesh. As 1 have stated, about 6
million spindles have been licensed of
which 3 lakhs spindles have been set
ur already. More are coming up.

Shri Tulsidas Jadhav' rose—

WEaw WD | A AT AGT AET
71 T T o wwAr 2

Y gesire o WA qEW
T AT AR Fggr A gar arAfea .

WEW WET T W {ITT FA
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Shri Shivaji Rao S. Deshmukh:
What is the total number of applica-
tlons received so far during the Third
Plan period for spindlage in the oco-
operative sector, how many have been
licensed and out of that how many are
yet to come up and what is the eco-
nomic size that is envisaged in this
Plan?

Mr. Speaker: Not so many supple-
mentaries in one question.

Shri Shivaji Rao S. Deshmukh:
‘There are only three parts.

Mr. Speaker: In such cases, if the
Minister answers to only one part I
will be content.

Shri S. V. Ranmswamy: So far as
the co-operative mills are concerned,
there are 14 already functioning with
a total spindlage of '1.75 lakhs. 21 are
under construction. 26 more have
been licensed. The total spindlage in
the co-operative sector will be
10.25.000.

Shri Shivaji Rao S. Deshmukh:
What is the numbrr of pending licen-
ceg?

Shri S. V. Ramaswamy: As I said...

Mr. Speaker: 1t need not be answer-
ed.

Shri P. R. Ramakrishnan: May I
know whether the mills that are going
to be set »3 in the public sector will
be export-oriented? I am asking this
question because the mills that are
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coming up with export-orientation
will adopt the latest techniques in
machinery development in cotton tex-
tile industry. Will the new mills
cater to the internal requirements, or
are they meant for export purposes?

Shri S. V. Ramaswamy: As I sub-
mitted earlier, 5 mills will be run by
the Central Government which will
be export-oriented. 20 mills will be
run by the State Governments. About
256 will be in the co-operative sector.
So far as the mills are concerned, as
far as possible, the latest machinery
will be purchased.

Shri Narendra Singh Mahida:
my State of Gujarat I find. . . .

Mr. Speaker: The whole country is
his State.

Shri Narendra Singh Mahida: I am
referring to the policy of Government
in the matter of co-operative societies.
In my State the ex-@ongress President
is the Chairman of th® cotton spinning
mill. Is it the policy of the Govern-
ment to appoint such ex-Congressmen
as Chairmen of cottan mills?

Mr. Speaker: Shri Ranga.

Shri Ranga: How many of these
co-operative spinning mills which
are proposed to te organised are by
the handloom weavers themselves, in
view of the fact that the handloom
weavers would be .the biggest consu-
mers of this yarn and also in view of
the fact that they have been asking
for their own separate co-operative
spinning mills?

In

Shri S. V. Ramaswamy: These co-
operative spinning mills will be or-
ganised by the State Governments.
There is provision for the handloom
weavers also to participate because ac-
cording to the Seminar on Co-opera-
tive Spinning Mills held in December
1963 it was laid down that the mem-
bership of these spinning mills will
be confined to handloom and power-
loom weavers’ societies or co-operative
mills, individual handloom and power-
loom units, hosiery units, ginnl.ng and

»
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processing co-operative cotton mills

etc. Therefore, there is amgle provi-
sion.

st i AW . wER A Y
ATE ¥ AT W FIW HIHTE Y ATE F
N NS TaFE & o owrs @ fw
70 fa=r @AY e 4 oo 7

Shri 8. V. Ramaswamy: As I sub-
mitted, regarding a particular mill, I
require notice.

Shrimati Savitri Nigam: May |
know, in view of the fact that there
is a shortage of foreign exchange and
in view of the fact that there is a
great demand for the establishment of
these mills, what action Government
has taken to pre-plan the rroduction
of textile machinery in the country
itself?

Shri S. V. Ramaswamy: There are
some machinery manufacturers in the

country. They are manufacturing
several items which go to make a

spinning mill. We are being assisted
by them. By und large, we may have
to import of about 25 per cent of the
future requirements from abroad. We
have made the provision accordingly.

Shri D. N. Tiwary: May I know
whether some spinning mills were to
be established in Bihar and some licen-
ces were to be issued. . .

Mr. Speaker: The Minister cannot
answer about individual States. Next
Question.

N.C.D.C. Collieries
+
e J Shri Indrajit Gupta:
* O\ Yhri Daji:
Will the Minister of Steel and

Mines be pleased to state:

(a) whether the annual production
of the N.C.D.C. Collieries has come
down from 10 million tons in 1963 to
8 million tons in 1964;

(b) if so. the reasons for this de-
cline;
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(¢) the number of N.C.D.C.. mines
which have been closed down, or are
likely to be closed in the near future:

(d) whether it 13 a fact that in the
mechanised mines most of the
machines are lying idle; and

(e) if so, Government’s reazbion {o
this state of affairs?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). Productior. from
the collierics of the National Coal
Development  Corporation was 9.35
million tonnes in 1963 and 8.16 mil-
lion tonnes in 1964. The main reason
for the fall in prodution is that the
demand for coal has not picked up
to the expected level.

(¢) To prevent a continued imba-
lance bztween the producticn of coal
and its off take, NCDC has suspended
production in three of its new mines
and slowed down the development of
another three. Besides this, three old
pits in the Giridih group of collieries
are to be closed in the future but
this is due to exhaustion of the coal
seams.

(d) and (e). As production and
development have had to be restrict-
ed because the demand for coel has
not picked up to the extent expected.,
the utilisation of some machines has
been correspondingly reduced. As
and when the demand for coal picks
up the utilisation® of these machines
will increase.

Some machines have also been out
of commission for want of spare parts.
Action has been taken to procure the
spare parts required.

Shri Indrajit Gupta: May ! know,
as a result of this unforeseen decline
in coal consumptiqn, what is the
amount of capital which is locked up
in these new mines of the N.CDC.
which have recently been opened and
which cannot be operated now?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): It will bhe diffi-
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cult t{o give now the separate figures
for these mines. We are trying to
use the machinery and the men who
ure there in some other mines since
we are trying to develop production
of metallurgical coal. Thoush we are
slowing down production of grade II
and grade III coals, we are trying to

increase the produrtion of metallurgi-.

Therefore, we will be able
I am not able to give
ccst

cal coal.
to use them.
now the separate figures of the
of each mine,

Shri Indrajit Gupta: Is the Minister
aware of the fart that due to this
slowing down of production and clo-
sure of some mines, a large number
of workers in these mines have been
threatened with retrenchment and
what steps, if any, are going to be
taken to see that 'instead of being re-
trenched they are absorbed in other
mines of N.C.D.C.?

Shri Sanjiva Reddy: Yes, Sir. We
have given them the offer. Those who
want to retire voluntarily are given
compensation and  those who want
employment are being trarsferred to
other mines. We do not want to
throw anybody in the streets

sy Wo Wo qwfmm’ S'T?\Hﬂ'éf
fooy & FTw Y WY WiEew TEY
4 3 3k g & F SR ST
gfa;wwirmvm'ﬁmmﬁﬁ
oY ¥ ey ST & S 7

sit Yo Ho mrﬁ'a'( 'T’i"ﬂ'af
AT ey g AfET @l W@
v fr iy MEA W AL A J
fotqem aded av= a1 34 # frey fem
B AR TR g P

N

it Wo Wo Tl : 7 qur # fF A
TH I T@T GOEA AT AAT AR B
ey fafega 27

st wo wo ¥ mrEv em g §,
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Shri P. R. Chakraverti: Ig it not a
fact that the production capacity of
th:z NCDC is higher than wha! is .
being produced now, and if so, what
are the reasons which have compelled
it to lower its production?

Shri P, C. Sethi: The production
capacity is definitely higher, but on
account of the slackness of demand,
we have closed down certain mines
and slackened the production in
certain mines.

Shrimati Savitri Nigam: May I
know whether any scientific investi-
gation has been made to find out the
reasons for the low consummtion of
coal and whether price is one of the
factors responsible for thig?

Shri P. C. Sethi: No. It is due to
various reasons such as dieselisation
and use of ofl in cement factories;
also, there was an inflated demand
when there was shortage. There are
so many factors which are responsible
for this.

Shri Rameshwar Tantia: May 1
know whether the Giridih colliery in
the NCDC group of mincs 1s lcsing
heavily for the last several years, and
if so, whether Government propouse to
run it or close it down?

Shri P. C. Sethi: 1t is {rue 'nat cer-
tain pits have been exhausted in tne
Giridih collieries, and we are losing
heavily. We have a programme to
shut those mines down.

Dr. Sarojini Mahishi: The produc-
tion of coal has gone down due to the
reduction in demand, and ‘ais in turr
has gone down on acccunt of some
of the machines going out of commis-
sion. May I know whether Govern-
ment intend to b.reak this circle?

Shri P. C. Sethi: We arc trying to
break the circle, because in the Fourth
Plan period the demand would aga
pick up.

Shri Shivaji Rao 8. Deshmukh: In
view of this background, particularly.
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that certain  varieties of Jow-grade
coal cannot be used for any other pur-
pose except the thermal generation of

. electricity, will Government consider
the question of lowering the jprices at
least of these varieties, so that the de-
mand would increase”

The Minister of Stee] and Mines
(8hri N. Sanjiva Reddy): The lower-
ing of prices depends on grealer pro-
duction; only then it would become
cheaper. But as it stands now, it will
be difficult to lower the prices. Every
thermal plant is being supplicd with
coal, and we have enough coal for the
other thermal plants also.

Shri A, P. Jain: it seems to be a
common malaise that machinery uve
lying idle for want of spare  parts.
The other day, we neard abnut trac-
tors, and today, we are hearing about
coal machinery., May 1 know whether
the hon. Minister is taking steps to
see that the highest priority is given
to these small things so that valuable
machinery may not run idle?

Shri N. Sanjiva Reddy: I camec to
know of this when I visited Ranchi,
and I was myself very unhappy about
it. We bhave taken steps not only to
see that we get the spare parts but to
see that the surpius muchinery is
given to other undertakings also. We
have notified the other undertakings
about the surplus machinery tnat we
have so that the machinery could be
used elsewhere if not in the NCDC.

Shri A. P. Jain: The Deputy Minis-
ter had said that he did rot know
when the sparc parts wouid come.

Shri N. Sanjiva Reddy: Wo have
ordered for these spare parts.

Shri Narendra Singh Mahida: Many
geologists are engaged by the NCDC.
May I know whether it is a fact that
the geologists are being 1ctrencheaq,
and if so, will they be recommendea
to the other Ministries of the Govern-
ment?

Shri N. Sanjiva Reddy: ] do not
know. I am taking the news from
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my hon. friend. I do not think that
we have retrenched geologists.

ot TR e wA mfrm
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Shri N. Sanjiva Reddy: Even in the
brivate-sector mines, the coal is there
at the pit-heads. When we have §
million tons of this surplus, it is not

only at the NCDC mines but also in
the private sector mines.
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Shri Sham Lal Saraf: Some time
back it was announced here by the
Minister concerned that stocks would
be dumped near the consumption
areas. From experience, may I bring
it to the notice of the hon. Minister
that as far as Punjab,. Jammu and
Kashmir and some other areas are
concerned, no such dumps have been
created? Has this question been
examined? May I know whether it is
because of the non-existence of these
dumps that the demand for coal has
decreased, and if so, what action Gov-
ernment are taking in this regard?

Shri Sanjiva Reddy: I thought the
railway bottleneck was removed. It
is only on the south-eastern section
that there is some bottleneck. In
Punjab and Kashmir, I did not hear
of any difficulty about transport.
There will be no difficulty.

Shri Sham La) Saraf: I was refer-
ring to dumps.
Shri Sanjiva Reddy: As regards

keeping dumps in places, it js only
done when there is difficulty of trans-
port. Dumps are there near the pit-
theads. Transport is easy. I do not
think it is necessary to have dumps
in every State.
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Salem Neyveli Steel Project

+
( Shri K. N. Tiwary:

Shri D. C. Sharma:

Shri Bibhuti Mishra:
Shri Sezhiyan:

Dr. P. Srinivasan:

Shri Paramaslvan:

Shrl Sivamurthi Swamy:
Shri Yashpal Singh:

Shri Bahgwat Jha Agad:
Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Steel
Mines be pleased to state:

*491. <

and

(a) whether any pregress has been
wade in taking a decision on the set-

MARCH 19, 1985

Oral Answers 4742

ting up of a steel plant based on S8alem
iron ore and Neyveli Lignite: and

(b) if so, a brief outline thereof?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). The British
American Steel works for India Con-
sortium (BASIC) have been asked to
study Be Detailed Project Report for
n steelworks in the Neyveli-Salem
region along with the feasibility re-
norts for steelworks mm the Bailadila-
Visakhapatnam and Goa-Hospet
regions, and to recommend suitable
sites. Their recommendations are ex-
pected by May 1965, after which &
decision in the matter would be taken.

Shri K. N. Tiwary: Will this be in
the public sector or in the private
gector? '

Shri P. C. Sethi:
public sector.

Shri K. N. Tiwary: May I know
whether this consortium have agreed
to finance this project?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Those details
have not yet been worked out.

1 will be in the

Shri Shivamurthi Swamy: May 1
know whether Dastoor and Co., has
recommended the starting of a steel
factory at Hospet?

Shri Sanjiva Reddy: No question of
recommendation. Some prelimingy
reports have beef prepared by some
people.

Shri Kandappan: This question isa
specific one with regard to the Salem-
Neyveli Steel Project. 1 would like to
know from the Minister whether the
Government is aware that according
to the expert opinion the Salem cre
is of a special quaiity, devoid of
phosphorus and siflphur content, and
that the foreign exchange involved in
setting up the plant s very low?

Shri Sanjiva Reddy: I would like
to leave all thesc technical matters
to the experts.
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Shri Kandappan: I would like to
know whether the Government Ia
aware that the foreign exchange in-
+volved would be very low.

Shri Sanjiva Reddy: Government
is aware of the excitement of the
Madras Members, of Mysore Members
and also of Andhra Members.

st g fag : Far @ET A
g @ar fvar § 5 aga feoi & ag
FAH G T qAA AT T @I
AT 3qF IR T AT FA FW FQ
TGI feq Y w1 ? @1 AW @R T
AFAT ¢ v ag 0 w7 qF g srQw ?

Shri Sanjiva Reddy: As 1 said, =
programme has been given. By the
end of May we will get the report.

Shri Thirumala Rae: May I know
if the attention of the hon. Minister
has been drawn to a statement by the
Industries Minister of Madras, Shri
Venkataraman, that whatever may
happen, the Salem plant is going to
be organised and brought into being
by the Madras Government?

Shri Kandappan: It is
ment on the floor. -

a commit-

Shri Thirumala Ruao: May I know
clearly the position of the relationship
between the Central Government and
the State Governments, and if the
Andhra Government also will be
allowed to go its own way and set up

its own factory?
[ )

Shri A, P. Jain: Mysore also.

Shri Sanjiva Reddy: I have read
in the press a statement in the Madras
Assembly. As to what he meant. I
have no details. Only this morning I
read it in the press.

Shri R. Ramanathan Chettiar: What
is the tota]l cost ¢f the scheme and
the foreign exchange component of
the scheme? May I know whether
finding the foreign exchange compo-
nent of the scheme is one of the main
reasons for the delay in coming to a
decision on this matter?
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Shri Sanjiva Reddy: Only after
the project report is received, can we
say about the foreign exchange and
all that. .

Shri R. Ramanathan Chettiar: I
asked for the total cost of the scheme
and the foreign exchange part.

Shri Sanjiva Reddy: That is exact-
ly what I say. For any scheme, only
after the project report is submitted
the foreign exchange component and
the rupee component are known.

Shri P. R. Ramakrishnan® May 1
know whether Dastoor and Co's re-
port will be placed before the expert
committee, or the expert committee
will independently go into the mcrits
of the Salem project?

Shri Sanjiva Reddy: All the reports
have been sent to the expert commit-
tee, including Dastoor and Co’s re-
port on Salem. They submited a re-
port on Hospet. On Vizag, the Hindu-
stan Steel people submitted a report.
Every paper we had we have sent to
them.

Shri Paramasivan: What is the rea-
son for referring the matter to the
Anglo-American consortium when it
was already finalised by the previous
Minister?

Shri Sanjiva Reddy: It was not
finalised by the previous Minister.

Shri D. N. Tiwary: May I know
whether any estimate has been made
as to whether stee] to be produced
from Neyveli lignite will be more
costly or cheaper?

Shri Sanjiva Reddy: I do not want
to gxpress any opinion at this stage.
I am likely to be misunderstood.

Shri P. R. Chakraverti: In view of
the fact that the experience and cost-
ly service of Dastoor and Co., c?u.ld
not be utilised in the Bokaro project,
may I know whether Government will
now utilise their service in the next
project?
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Shri Sanjiva Reddy: I am not able
40 answer.

Heavy Engineering Corporation
Ranchj

*492. . Shri M. 8. Murti:
Shri Rameghwar Tantia:

Will the Minister of Industry and
Supply be pleased to state:

+
M {Shri Himatsingka:

(a) whether it Is a fact that large
scale retrenchment of both technical
and non-technical personnel is con-
templated in the Heavy Engineering
Corporation, Ranchi; and

(b) it so, the reasons therefor?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b)
Due to civil construction works
tapering off in the H.E.C,, the position
Is being assessed by the management
taking into account its own internal
requirements in other branches. The
results will be known only after the
assessment is complete. It is not
possible at this stage to say precisely
about the extent of retrenchment
which may become necessary.

Bhri Himatsingka: Very often we
hear that due to stoppage of work a
great deal of loss is being caused.
Have the Government taken proper
steps to prevent such losses?

The Minister ot Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shrl T. N. Singh):
Though this question does not emanate
from the main question, if the Speaker
permits, I will answer f{t.

Mr. Speaker: We have a question
about retrenchment here. That is a
&ifferent question.

Shri Rameshwar Tantia: Is it a fact
that an enquiry was made regarding
some personnel or officers regarding
the stoppage of work and is it a fact,
that instead of retrenchment for them,
they had been promoted and sent to
some other place?
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Mr. Speaker: Only because he has
brought in the word ‘retrenchment’,
this does not become relevant.

Dr, Sarojini Mahishi: What are the
grounds for which actually the Gov-
ernment go in for such an assess-
ment?

Shri Bibudhendra Misra: It is as a
result of the recommendation made by
the Estimates Committee that this
assessment is being made.

Shri Basumatari: In view of the
fact that the employment of Sche-
duled Castes and Tribes is very much
less, may I know whether sympathe-
tic consideration will be given to
them?

Shri T. N. Singh: Every sympathe.
tic consideration will be given to
their claims.

Shri A. P. Sharma: If after the
assessment the number of workers is
considered to be more than what is
required, what is the Government
going to do? Are they goinp to be
re-employed elsewhere?

Mr. Speaker: It is a hypothctical
question.
oY go o @ ¢ F g AT

wrgaT g fF #a1 S $73 ¥4I KV
W a@ q¥ fa=e won 5 gaw o
feqearce aeEwE g’f‘m TOAHT
aga &9 gan 7

oeqe WRRY . A& |

Shri Indrajit Gupta: I believe about
1700 of the civil construction person-
nel have been declared surplus. 1
would like to know whether in view
of the fact that these people are all
trained and qualified technical people,
any steps are under®consideration for
seeing that they are absorbed in the
public-sector projects? For instance

there is the construction at Bokaro
and other places going on.
Shri A. P. Sharma: I asked the

same question but you said, Sir, that
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1% was hypothetical.
the same question.

It is practically

Mr. Speaker: But that question was
put in that form. You went on to
say ‘if, after the assessment is made,
it becomes necessary....... '

Shri A. P. Sharma: 1 wanted to
know whether they would be re-
employed.

Shri Bibudhendra Misra: About
1700, I do not think that any such
final assessment had been made. So
far as their employment js concerned,
we are already taking it up with
Bokaro and other steel projects also.
In our own plant, the HMT, though
the estimated number of workers is
1840, only 125 had been appointed and
some may also be gbsorbed there.

Y gTo ATo faamd | 791 37 I
wgr & i T a A g ot for s
# A1 g aE F 77T FT@E] A I
wrawEar ¥ Afas § 1w e AT
¥ #1E o #r T § A< afz gi, a
IAHT FqT A ZAT R 7

st fvo ATo fﬂgﬂ’ﬁ'{?ﬂﬁ;ﬂ‘
R wgr g &1 FfEw g @
' 9T A1 ¥ FETE ET6 7§
9 froaw ¥ T @ oI §
q T T F § g A

Shrimati Savitri Nixam: In view of
the fact taat construction work Iis
going on at Hardwar and other places,
will thesc people retrenched here be
absorbed at Hardwar and other places?

Mr. Speaker: The same question is
being repeated.

Shri Narendra Singh Mahida: May I
know whether the Government is
thinking of having. an engineering
pool just like the Scientists pool for
the unemployed or the would-be un-
employed civil engineers?

Mr. Speaker: Let us first sce the
assessment.
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12.00 hrs.
SHORT NOTICE QUESTIONS
Export of Finished Steel

( Shri Hukam Chand
Kachhavalya:

SBhri Shinkre:

Shri Brij Raj Singh:

Shri Onkay Lal Berwa:

Shri Omkar Singh:

Shri Jagdev Singh
Siddhanti:

Shri D. C. Sharma:

Shri Ram Harkh Yadav:

Shri Yashpa] Singh:

Shri Kapur Singh:

Shri Buta Singh:

Shri C. K. Bhattacharyya:

LShﬂ A. N. Vidyalankar:

Will the Minister of Steel and Mines
be pleased to state:

BN.Q. 44

PR X 4
S PRI

(a) whether it is a fact that a
consignment of Indian finished steel
worth rupees seventeen lakhs recently
exported to the United Kingdom was
refused by the consignee, as reported
in the press, for having arrived
damaged as a result of faulty and
defective packing and handling;

(b) if so, the particulars of the deal
and an estimate of Joss due to its
rejection; and

(c) the steps being taken to remedy
this situation and also to avoid the
recurrence of such happenings?

W W wTem §9e-
W (oY 20 Wo &) (%) Wk (@),
frafasatdl ®Y §© wrgaT w1 AT
Tw Y g Tow quF w3 & w
wafra €eqa A 1682 T F FAWT
wedt o 71, foAeT e AT §
wre T9% %1 wowr qv, fraf fear
T 9T | W qr avey &1 v § e
T T 7 AT qE gE Wi amET
wwr # 939 | WS X AT WY
faalr w5l & gq s afufsas
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qaqrat F wgE o7 faar v @Y
g q% I & AR FARAT AT
2

() fegea & fafedes @
@ B AT w1 @ ¢ F o g
&1 graT feur v § ag @ g §
Hafw 39T & w7 § Igie O farawraa
N AT R Uy F fag Freamt
a1 el ( docks ) # oW wv
3% qfF R geT gfafeas s &
fag Mg sdaE wr §

Sl gew 9W wOAY ¢ N wgRT
F O Ja F HOET §F G
T @ W FAE MG g A
# S SrEan § % ag o fdfe w9
TE& ATIEA ? FAT ¥ GHIC KT qA
U qEAY AR qzEmr @ fam s
fw ag afET &% g ¥ 4 A 0f,
afg qget IR TIFE@T R @ AT I
wxd wY foga Y ag fewafen &
0 @, g ar § 1 fegmeg 2@ 0
2 fr ofFr Y @ w#13 § w7 Tl

Mg & AW Farge e
¥ T 30,000 TAFTP IFTE A
IAH AFA 1682 T Ig 9T q9T AT
g formd fs 40, 40 %z Y ot w2
@A A TE AfF T e O g
g AR T W A qg = | fewfyea
i & a) # fosmr 6 )
i s sk @ ¥ g9 et
o @ foms fr e A g s @rd

Y FER W wYIW  F aTwR
qrq TaT F1% faw & fF s qg a9«
TAAT AT ¢ A IHH QAT A ¥ GG
3% 97 ITET FT A S AT 9 A/
faE qo g nT R & o R N
sagnT TR AL AT AT ™
& &r7 3o AT fear oo
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The Minister of Steel and Mines
(Shri Szajiva Reddy): To admit
frankly, the packing was defective.
This is a type of material which was
exported for the first time, and
naturally there was some defective
packing. I will have to confess that
the job was not done well. We will
go into it further; an enquiry will be
held not only by the HSL but also by
the Government.

Shrimati Renu Chakravartty: In
view of the fact that the whole nation
is very much interested to know
that the first export of the Hindus-
stan Steel abroad should be received
well, may I know whether the Gov-
ernment has made any enquiry as to
whether this first export was super-
vised by the manager and the other
higher authorities of that congcern?

Shri Sanjiva Reddy: This was not
the first export. It was the first ex-
port of this type of material—long
bars. Otherwise, we have been ex-
porting for the last two or thee years.
The HSL itself has arpointed a com-
mittee of three people to study it and
negotiate the matter with the people
who have purchased if from us. The
reason for bad packing has to be en-
quired into. The Government would
also like to enquire into it. Apart
from the HSL itself doing it. we are
taking steps to enquire into it and
fing out the reason and rectify it.

Nt g fgg . T froww
soTdfe ATy @ ag FT N
AT AAT AT & A 99 F fAR 9w
z1z wrfz ary faar am & at Fa 48
z1e wife o3 & fat qr aigY wd oY ?

Shri Sanjiva Reddy: These are de-
tails which we will have to find out:
there was some defective packing.

st gmaw fag &Aoo
gy 9 & fF gaw a8 ¥ Arer
&} ot @Far § O | Ag B A
Ny A 7 gE o Nfw T hF ¥ x
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w€ | sg fedfees dfer Ffag &
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Wy waid 40, 40 FE G WX
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aft ¢ fs Y AP Sw g OF & A
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WRITTEN ANSWER TO
QUESTIONS

Export of Tobacco

{ Maharajkumar Vijays
*478. Ananda:
Shri Bibhuti Mishra:

~Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
is facing a stiff competition in the
matter of export of Tobacco manu-
facture; to the various countries;

(b) if so, the assistance Government
propose to give to the Indian ex-
porters in tiding over their difficulties;

(¢) the terms of reference and
composition of the Gommittee set up
under the Chairmanship of Shri S.
Ranganathan, Secretary, Ministry of
Industry and Supply, to suggest mea-
sures for stepping up the export of
tobacco manufactures; and

(d) when the Report is likely to be
submitted?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Even though competition
is there, our overall performance in
recent months has been quite en-
couraging. Against a total export of
different varieties of Indian tobacco
manufactures of the value of Rs. 66
lakhs in the whole of the year 1963-
64, our total exports during the period
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April-November, 1964 stood at Rs. 105
lakhs, representing a  sizeable
increase.

(b) Government will examine * the
question of grant of any assistance:to
Indian exporters in the light ‘of
recommendations which the Ranga~
nathan Committee may make.

(c) A statement showing the com-
position and terms of reference of
the Committee referreq to is laid on
the Table of the House. ([Placed in
Library, see No. LT-4016/65].

(d) The Committee held its first
meeting on the 1st February, 1965.
It is expected that the Committee
wil] submit its report in the next
three months.

Requirement of Steel

*499. Shri Mohammad  Elias:
Will the M.lmster of Steel and
Mines be pleased to state:

(a) whether any market analysis
was made about the total requirement
of steel in the country prior to plan-
ning steel production in the public
sector plant at Durgapur, Bhilai and
Rourkela and if so, the basis of such
unalysis;

(b) the steps taken for ensuring full
utilization of the steel produced in the
public sector plant;

(c) whether it is a fact that diffl-
cullies are being experienced in
marketin® the steel availahle from
the public sector plant; and

(d) if sn the reacons therefor?

The Minister of Stec] and Mines
(Shri Sanjiva Reddy): (a) There was
no detailed market analysis regarding
the steel requirements jn thé country
before the three public seftor steel
plants were initially set up. The de-
cision to build Rourkela as a flat pro-
duct plant was, however. taken during
the First Five Year Plan because it
was felt that there was a wide gap
between the demand and supply of
these products. Similarly Bhilai was
built to meet the growing require-
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ments of rails and structurals. Durga-
pur Is also a bar and shape plant
which also makes rallway material
like sleeper and wheels and axles.

For the purposes of planning and
production in the Third and Fourth
Plan periods, reliance wus largely
placed on the demand estimates made
by the National Council of Applied
Economic Research.

(b) The capacity existing in the
public sector steelworks i3 being
utflised in full. The Works produce
stee] on the basis of orders already
secured.

(¢) No, Sir.

(d) Does not arise.

Manufacture of Compressors

Shrl Subodh Hansda:
{ Shri Daljit 8ingh:
. J Shri P. K. Deo:
Shrl Vishwa Nath Pandey:
\ Shri Koya:
| Shri M. Rampure:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question
No. 283 on the 18th September, 1964
and state:

(a) the progress since made with
regard to the establishment of the
project for the manufacture of heavy
pumps and compressors in the coun~
try, and

(b) whether any site has been
selected for this purpose?

The Deputy Minister In the Minis-
try of Indusiry and Supply (Shri
SBfbudhendra Misra): (a) and (b).
An agreement was signed with Soviet
authorfties in December, 1964, for
undertaking detailed investigations in
regard to site, collection of initial
technical and ecomomic data and for
the preparation of the Memorandum
of Instructions for a detailed project
cveport A team of Russian experts,
who had been working on this sub-
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mitted. in February, 1865, a Report on
the selection of the site for the Pro-
ject, which is being considered.

Bhilai Steel Project

sagg, J Pr- U. Misra:
"\ Dr. Ranen Sen:

" Will the Minister of
Mines be pleased to state:

(a) whether it is a fact that the
Centra] Implementation and Evalua-
tion Comrmittee under the Ministry of
Labour Employment has held the
Bhilai Steel Project guilty of breach
of the Code of Discipline in relations
to industrial relations in the capitive
iron ore mines; and

(b) if so, the steps taken to rectify
the position?

Steel and

and Mines
(a) The Cen-

The Minister of Steel
(Shri Sanjiva Reddy):
tral Implementation and Evaluation
Committee considered two matters
relating to the Bhilai Steel Plant at
its meeting held on 29th August, 1964.
The first related tp the dispute con-
cerning the interpretation of the
scope of the settlement dated 3rd
November, 1962, between the Bhilai
Steel Plant management and Steel
Workers' Union, Bhilai; on this the
Committee felt that the Labour
Ministry might decide further steps
to be taken in the light of legal ad-
vice.

The second subject considered by
the Committee related to the abolition
of the contract system of labour In
the mines owned by the Bhilai Steel
Plant. Here the Committee felt that
the contract system should be termi-
nated as soon as possible.

(b) Op the first point the Govern-
ment of India have referred the dis-
pute for decision to the Industrial
Tribunal Bombay, on 21st December,

1964

On the second subject, only depart-
mental labour is employed in the
mechanised mines of the Bhilai Steel
Plant. In the Dalli mine manual rais-



4755 Written Answers PHALGUNA 28, 1888 (SAKA) Written Answers 4756

ing of iron ore is undertaken through
contractors on a purely temporary
basis till this mine is mechanised.

Export of Tea

( Shrimati Sharda Mukerjee:
*487. { Shri Rama Chandra
[ Mnallick:

Will the Minister of Commerce be_

pleased to state:

(a) whether it is a fact that over-
seas sales of Indian tea have been
stagnant during the past few years;
and

(b) if so, the steps taken by th:
Government to imprcve the positior
of Indian tea in the international
market?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). No. Sir. The
exports have been steady for 1960-6]
1961-62, and 1963-64 at about Rs. 123
crores. For 1962-63, it has reached to
Rs. 129 crores. Again in thig year
1964-65 for the first nine months, the
exports of tea are reaching Rs. 103.5
crores and are expetecd to end at
about Rs. 135 crores.

Railway Wagons

( Shri Maheswar Nalk:
489 J Shri Onkay Lal Berwa:
" Shrl Himatsingka:
| Shri Rameshwar Tantia:

[ ]
Will the Minister of Railways be
pleased to states

(a) whether it is a fact that the:
has been a drastic curtailment in thr
supply of railway wagons to the
coal industry;

(b) if so, the reasons therefor;

(¢) whether it has been brought to
the notice of tHe Railway authorities
that this cut has resulted in heavy
accumulation of stocks at pit heads
which may lead to reduction of coal
production; and

(d) if so, whether any actlon has
been tdken in this regard?

D of

The Deputy Minister in the Mimle-
try of Rallways (Shri Sham Natf):
(a) No.

(b) Does not arise.
(c) No.
(d) Does not arise.

Price of Cotton

[ Shri M. Malaichami:
*493 J Shri P. C. Borooah:
’ Shri D. 8. Patel:
Shri Tulsidas Jadhav:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are
aware of the sudden fall in the prices
of cotton after the enforcement of

the cotton survey scheme; .

(b) whether it is 3 fact that quality
cotton is not available to mills ade-
quately at economic rates; and

(¢) it so, the steps Government pro-
pose to take to remedy the situation?

The Deputy Minister in the Mints-
try of Commerce (Shri 8. V. Rama-
swamy): (a) No, Sir. Prices have
been ruling round about the appro-
priate statutory ceilings.

(b) No, Sir. Mills are able to
secure their supplies at the ruling
prices.

(c) Does not arise.

Indian Delegation to African
Countries

( Maharajkumar Vijaya
Ananda:

Shri Sidheshwar Prasad:
Shri Rameshwar Tantia:
*495. / Shri R. S. Pandey:

Shri R. Barua:

Shri Koya:

Shri L, N. Bhanja Deo:

_ Shri Mohammad Elias:

Will the Minister of Commerce be
pleased to refer to the reply given to
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Starred No. 356 on the 4th December,
1964 and state:

(a) the extent to which the reocom-
mendations of the Indian Industria-
-lists’ Goodwill Delegation which visit-
eq some African countries in Septem-
ber-October, 1964 have been imple-
mented; and

(b) the likely outcome of the im-
plementation of these recommenda-
tions in the matter of earning for-
eifm exchange?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Most of the recommen-
dations are of a far reaching and
long term character and the process
of implementation is therefore a con-
tinuous one. Severa] joint venture
projectt have already been started or

are in a fairly advanced stage in
Nigeria, FEthiopia, Kenya, Zambia,
Ugandg and Libva. Thece include

cotton textiles, cnamelware, sugar,
oement pives, mencils, soap, oil ex-
traction, rizor blades and light enei-
neering goods. The other specifiv
recor: mendations in the Report have
been widely publicised, Interested
Indiar industrialists are pursuing the
nro:pects indicated in the report. and
ithe nrnecessary assistance is  being
siven 1 Government.

(h) Tt is anticipateq that there will
be an innrease in foreign  exchange
enrninTs as a result of the establish-
mont of inint ventures abroad. It is
too early o give any estimates.

Salt Industry

[ Shr: P. C. Raranah:
*496. J Shri Wimatsineka:
| Shrl Rameshwar Tantia:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
salt industrv in the country is facing
8 critical situation owing to the heavy
accumulatinpn off the stocks of com-
men salt; and
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(b) it so, the gteps taken to tackle
the gsituation?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b), As
a result of steps taken to increase the
production of salt during the Third
Plan period to meet the increasing
demands of the salt-based chemical
indugtry, there is at present some
surplus production of common sall;
the accumulation of stocks is not,
however, any cause for concern.

Hoarding of Steel

Shri Subodh Hansda:
*497. { Shri S. C. Samanta:
Shri P, C. Borooah:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether the Iron and Steel Ad-
visory Counci] at its recent meeting
drew Government’s attention to large-
scale wuste and hoarding of steel by
public undertakings;

(b) if so, whether Government
have verified these allegations and
the result thereof; and

(c) the other recommendations
made by the Council and Govern-
ment’s decision thereon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
At the meeting of the Iron & Steel
Advisory Counecil held on 20-2-1965,
a member alleged that some Govern-
ment projects and public undertaik-
ings held at stocks of steel which
were much larger than their normal
requirements, and citeq one particu-
lar example, The stocks of the unit
quoted were lookeq into by the con-
cerned Department and it was found
that the allegationg made by the
member at the meeting were not
justified. *

(¢) The Committee did not make
any specific recommendations. Dur-
ing the discussion, individual mem-
bers mentioneqd various point: and
suegestions for Government'g con-
sideration. These are being examin-
ed.
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GATT

[ Shri P, C. Borooah:
»498 ] Shri Maheswar Naik:

| Shri P. R. Chakraverti:

|_ Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state: ‘

(a) whether a protocol incorporat-
ing various amendments including
the addition of the new chapter fo
aid by developeq countries to deve-
loping ones in the General Agree-
ment on Tariff and Trade was recent-
1y signed in Geneva;

(b) if so, what specific amendments
have been made in the agreement:

(c) the countries which have signed
the protocol; and

(d) which developed countries
have so far relaxeq import restric-
tlons from still developing countries
and how Indian exports are likely to
be increased thereby during the en-
suing year?

The Deputy Minister of Commerce
(Shri 8. V. Ramaswamy): (a) to (c¢).
Yes Sir. A copy of the Final Act and
Protocol incorporating the new chap-
ter in the GATT and a list showing
the countries which have so far sign-
ed the protocol is placed on the Table
of the Hnouse. [Placed in Library.
see No. LT-4017/65. (Statementg 1T
and 1D].

(d) A list of itdins cf interest to
India on which the developed coun-
tries have reduced or removed import
duties is laid on the Table of the
House. [Placed in Library, sec No.
LT-4017/65. (Statement III The deve-
loped countries have aiso announced
from time tn time liberalisation of
import restrictions on some products
of interest to developing countries.
Efforts are being 'made continuously
to take advantage of these as well as
other favourable developments for
promoting our exports. Exports arc
however governed by a number of
other factors and the extent to which
these liberalisation measures wiV’
facilitate increased exports cannot be
assessed precisely.

T | U e qrem I
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Over-bridge at Rayagada (Orissa)

1270. Shri Ramachandra Ulaka: Will
the Minister of Railways be plrused
to refer to the reply given to Unsier-
red Question No, 1241 on the 25th
Scptember, 1964 ang state:

(a) the latest progress made so far
regarding the construstion of vroad
over-bridge at Rayagada  (Orissat;
and

(b) when the work will by com
pleted? ’

The Deputy Minister in the Minis -
try of Railways (Shri Sham Nath):
(a) and (b). The selection of thc
site for the overbridge und the align-
ment for the approaches have yet to
be finalised by the State Government
and as such, it ig not possikie to in-
dicate any target date fur completion
of the work at thig stage.

Small Scale Industry in Rajasthan
( Shri Dhuleshwar Meena:
A Shri Ramachandra Ulaka:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any shemes have been
received from Rajasthan for the deve-

1271,
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lopment of small scale industries

during 1965-66;

(b) if so, the amount proposed to
‘be spent thereon; and

(c) the nature of the schemes?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir, in
-the State Annual Plan for 1985-66.

(b) Rs 3583 lakhs.

Amount
proposed
for
1965-66
Particulars of the Schemes in Annual
Plan
(Rs. in
lakhs)
1. Loan to Small Scale Indus-
tries/Industrial Co-
operatives 18:03
2. Subsidy to Small Scale In-
P dustries for Electricity 040
3. Subsidy to Financial Cor-
poration . 012
4. Subsidy to Industrial Co-
operative for staff . 0'20
5. Subsidy to District Indus-
tries Association for main-
tenance of Office . 010
6. Cluster Type Trammg Cen-
tres . 2:94
-7. Leather works training Insti-
tute . . 1-40
8. Service-cum-Training Instt .
for Ceramuics . . 3°€,
9. In Plant training 0'10
J0. Strengthemng of staff and
expansion of Directorate
of Industri‘cs . . 6-02
11. Small Scale Industries- Cor-
poration 0°$0
12. Expansion of Industrial Re-
search Laboratory . 0-30
13. Common Facility Centres in
Blocks . . . 1-70
14. Social Welfare schemes 0-28
TorAaLY 3593
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Geological Survey of Tirunelvell

1272. Shri M, P. Swamy: Will the
Minister of Steel and Mines be pleased
to state:

Written Answers

(a) whether any geological survey
has been undertaken in Tirunelveli
district of Madras State; and

(b) if so, its broad oulines and the
results achieved so far?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a), Yes, Sir.
Geological Survey on 1"-1 mile
scale of the entire district has almost
been completed.

(b) The survey has indicated large
reserves of high grade limestone and
ilmenite and also occurrences of gar-
net, graphite, gypsum and mica.

The position in respect of the above
minerals is broadly as follows:

1. Limestone: The following esti-
mates refer to some of the important
deposits of high calcium and dolo-
mitic limestone:

Ramayyanapatti 3°9% million
tonnces
Talaiyutru 488 "
Seliyanallur 078 »
Gopalapuram 0-26 .
Viranam 0-04 "

The good quality limestone would
be suitable for manufacture of lime,
T'ortland cement and chemicals.

2. Garnet, Ilmenite and Monazite:
The probable reserves of garnet in
Ovari-Navaladi area is about 36,000
tonnes and in the Kuttankuli area,
about 20,000 toones. About 32,000
tonnes of ilmenite, 1500 tonnes of
Zircon, 9,500 tonnes of garnet and
1,400 tonnes of mbnazite are available -
in the region of Vaippar-Kallar.

3. Gypsum: A few hundred tonnes
may be available from small occur-
rences in the Koilpatti, Ettaiyapuram
and Srivaikuntam taluks.
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4. Others: Other minerals that have
been recorded in the district include
felspar, magnetite and mica.

International Geologica] Congress

1273. Shri D, N, Tiwary: Will the
Minister of Steel ang Mines be
pleased to state: '

(a) whether Government's atten-
tion has been drawn to 3 paper sub-
mitted by Dr. Heezen, the 1/.S. Geo-
logist in the Internaticrial Ceological
Congress held in Delh; in mid-De-
cember 1964 regarding Indis moving
northwards by about 2GC0 n-iles;

(b) if so, whether its implications
in all aspects were discussed in that
Congress; and

(¢) the conclusions arrived thereat?

‘The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) znd (b).
Yeg Sir

(c) This is a theory which has yet
to be established conclusively.

Enquiry against a Railway Official of
Delhi Main Station

1274. Shri Yashpal Siugh Will the
Minister of Rallways be 1cased to
refer to the reply given to Starred
Question No. 232 on the 27t Novem-
ber, 1984 regarding an enquiry against
a Railway Official on the D¢ i Main
Station for possassing disproportion-
ate wealth and state the furrther pro-
gress made in the matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): In the departmental enquiry
the Official concerned h:.s been exone-
rateq of the charge of beinec in pos-
session of disproportionate assets, He
has, however, .been held responsible
for technical infringement of Ralil-
way Services Conduct Rules, 1856,
which require an emp'vvee to take
prior permission of the administration
before entering into aay tiarsaction
relating to purchase of! prouerty etc.

Vending Contracts

( Shri Hukam Chand
1275. Kachhavaiya:
Shri Onkar Lal Berwa:
8Shri S, L. Verma:

Will the Minister of Railways be
pleased to state:

(a) the total number of cases where
one vending contractor tiolds vending
contract of one stationn hut res been
allotted another vend:ug cuntract of
another station by the 'Wortlern Rail-
way Administration duvring 1st Sep-
tember, 1984 to 31st D=-em*e1, 1964,
and

(b) the number of applications re-
ceived for these contracts Juring this
period?

The Minister of State 1» the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Two.

(b) Four applications were 1ecelved
in the case of one and 11 in the case
of the other contract. In =ccordance
with the extant orders. there is no
bar to contractors whoi» hoidings are
less than 2 unitg being allotted con-
tracts, provided their total holdings
do not exceed 2 units.

Stations on Delhi Division

Shri Hukam Chand
Kachhavaiya:
| Shri 8. L. Verma:

Wil the Minister -of Rallways be
pleased to state the total number and
the names of Railway Stations on
the Delhi Division of the Northern
Railway which are proposed to be
electrified during the year 1065-86?

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): The following six stations
are proposed to be electrifieq during

the year 165-66:

1. Bhanupli
2. Bhuchu

Shri Onkar Lal Berwa:
1276.
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3. Jassia

4, Jaspalon

5. Khera Kalan
6. Nangloi.

T o @AM ¥ diE & ot
i

1277. sl gOW W %OET@ : &1
A Wl ag q@H A FUOoHGT fE

(%) 7 ag &= & s 17 o,
1964 N TIAR-—GUEET JFH 9T
T T Q@ F AT NRIH FT qIe0
M w @i F 9000 A T
o

(&) a1 ag +ir a= ¢ f* 31 w%,
1964 &1 J39 X faar fedy wd<
F OO WA ¥ ITIAGT R A IF
foa @ 9

() =ar ag Y @9 & fx aam
T AT 17 419, 1964 FT AT 447
o 1fq® 13 T, 1964 H
gfea fear mar; ok

(9) afz i, a @ wwer § A1
T F T2 AT Iqer gar afory
fama ?

toa warem W Iwe (s
smA): (F) ST &, 17-3-1964
FY G G gAT TE@T AT | w&TH H§
T T 483 A A T 28-5-1964
F1 218 FIT AT qF T |

(@) @ (1) fm day ¥ qem
T IFC g —

28-5-196.4 1 ST WER & Fgamgm
Ba ) A GAT AT 91, a7 |y
# firdY #9449 qg qar T £ e
¥ 218 R FU F | 2-6-1964 &V
@ A Y feaie qfam ®) &7 & mar

MARCH 19, 1985

Written Ahswers 4766'

(%) T d9g ¥ fawwim s
AL | A F FAEET AN
FHfw &t faedae aguar mn
WX 3% favg fawmig w7 &
STETR

Exports

12178. f Shri P. R. Chakraverti:
 Shri P, C. Borooah:

Will the Minister of Commerce be
pleased to state the rough lestimate
of the earningg that are sought to be
realised from exports in the Fourth
Five Pear Plan period?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): The target of exports during
the Fourth Five Year Plan period has
been placed at an overall level of
Rs. 5,100 crores out of which the figure
of Rs. 1,110 crores ig expecteq to be
reached in the year 1970-71.

Cobalt anq Magnesium on Sea Bed
of Arabian Sea

1279, Maharajkumar Vijaya
Ananda: Will the Minister of Steel
and Mines be pleased to state:

(a) the stepg taken for prospecting
robalt and magnesium ores on the
floor of Arabian Sea; and

(b) the extent tg which these wil'
be utilised in the scientific research
and utilitarian purposes?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Only small occurrences of nodules
containing copper, cobalt and nickel
are known on the bed of the Arabian
Sea. There is no indication of the
existence of magnesium. The Geolo-
gical Survey of India will investigate
these, while participating in the In-
ternational Indian Ocean Expedition,
The work is also included in the pro-
gramme of investigations  for the
Fourth Plan, Further action will de-
pend on the results of this investiga-

tion.
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Detention of Agra bound Passenger

Train
1280. Shri D. N. Tiwary: Will the
Minister of Railways be pleased to

state:

(a) whether it is a fact that on the
21st December, 1964 at about 9.30 a.m.
Agra bound passenger train was
detained by passengers near Okhla
as a protest against its habitual late
running;

(b) whether it is a fact that some
‘press photographers were manhandled
by the police while taking snaps of
the scene; and

»
(c) the number of persons arrested
for staging this profest?

.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c¢). On 21st Decem-
ber, 1964 no Agra bound passenger
train was detained near Okhla. On
22nd December, 1964, 362 Up New
Delhi-Agra Cantt. Passenger left New
Delhi station right time at 8.50 hrs.
but the train had to be detained at
Hazray Nizamuddin station for 13
minutes as the New Delhi-Tughlaka-
bad goods train which left Hazrat
Nizamuddin station at 850 hrs.,
suffered detention to the extent of
20 minutes h:‘twe.en Hazrat Nizam-
uddin and Okhla due to one of the
hosepipes being disconnected. As a
result of the detention to 362 Up
Passenger at  Hazrat  Nizamuddin
station. the passengers resorted to
repeated and indiscriminate pulling
of alarm chain apparatus of 362 Up
Passenger and the train was held up
for 1 hr. and 35 minuteg in the block
section between Hazrat Nizamuddin
and Okhla, )

No press photographers were man-
handled. Three persons were arrest-
ed by the Government Railway Police
in this connection.

Derailment near Tilarth Station

( Shri D. N. Tiwary:
Shri Vishwa Nath Pande,
Shri Bibhuti Mishra:

( Shri K. N. Tiwary:

Will the Minister of Railways be
pleased to sate:

1281, {

(a) whether it is a fact that the
2 Dn. Oudh-Tirhit Mail was derailed
near Tilrath Railway Station on
Barauni-Katihar main line section of
the North Eastern Railway on the
22nd December, 1964.

(b) if so, the number of persons
injured or died as a result thereof;
and

(c) the causes of the accident?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) As a result of the accident &
passengers received minor injuries.

(¢) The additional Commissioner of
Railway Safety, Lucknow who held
an enquiry into this accident has not
submitted his final report so far.
According to his provisional findings
the accident was causeq by an act of
sabolage.

Cement Factory in Kangra

1282, Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to refer to the reply given
to Unstarrted Question No. 116 on
the 1st June, 1964 and state the pro-
gress made so far in the setting up
of a cement factory in Kangra district
of Punjab?

The Deputy Minister in the Minis-
iry of Industry and Supply (Shri
Bibhudhendra  Misra): On 16th
August, 1063, an Industrial Licence
was granted to Mils. Surrendra
(Overseas) Private Ltd. for setting
up a cement factory at Samloti in
Kangra District. The party, having
failed to take effective steps for the
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imnlementation of the scheme, sur-
rendered the licence which was then
¢ ..*vlled on the 14th August, 1964.

A fresh application for the grant of
liconce for setting up a cement fac-
tory in the same area received from
another party is under consideration.

Traction Motors

1283. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the Indian Railways
plan to undertake the manufacture
of traction motors in their own
workshops;

(b) if so, what type, design and
capacity; and

(¢) with whose collaboration these
are proposed to be manufactured?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) to (c). Yes. It has
been planned to manufacture fully
suspended type traction motors, for
Broad Gauge A.C. freight locomotives
at Chittaranjan Locomotive Works.
The traction motors would be of the
of the series wound DC pulsating cur-
rent design of 1580 Horse Power. The
foreign collaboration is with a Con-
sortium of 8 Continental firms called
the Group.

Coal Mining Machinery Plant
at Durgapur

1284, / Shri Subodh Hansda:
"7 Shri S. C. Samanta:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
Coal Mining Machinery Plant at Dur-
gapur proposes to manufacture coal
washeries; .

(b) whether any Design Organisa-
tion has been set up for this purpose;

(¢) whether any collaboration has
been sought for in this behalf; and

(d) if so, the name of the colla-
borator?

MARCH 19, 1965
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri

Bibudhendra Misra): (a) Yes, Sir.
(b) Not yet.
(¢) and (d). Negotiations are

going. on with a team of Polish
experts for setting up a Designs and
Engineering Organisation and for
manufacturing Coal Washeries equip-
ment to the extent necessary.

Railway Hospitals

(Shri S, C. Samanta:
1285. { Shri M. L. Dwivedi:
LShri Subodh Hansda:

Will the. Minister of Rallways be
pleased to state:

(a) how many Railway Hospitals
have extra beds for Tuberculosis
patients;

(b) whether during the Third Five
Year Plan period, any Railway Hos-
pital has been expanded to accommo-
date T.B. Potients;

(¢) how many T.B. patients are at
present in the waiting list in Rallway
Hospitals; and

(d) how many seats are reserved
in the general hospitals for Railway
employees suffering from T.B.?

The Minister of State in the Minis-
try of Railways (Dc. Ram Subhag
Singh): (a) 52 Railway Hospitals
have 671 beds for Tuberculosis
patients in Railway Chest Clinics
attached to them.

(b) Yes. 275 beds have already
been provided in the Railway Hos-
pitals during the Third Five Year
Plan period and additonal 589 have
been planned for construction during
the rest of the Third Five Year Plan

period.
(¢) 501,

(d) 1081 seats have been reserved
by the Railways in various Sanatoria
in different parts of the country.
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Dantewara-Bhadrachalam Railway
Line

Shri Kolla Venkaiah:
Shri M. N. Swamy:
[_Shri Eswara Reddy:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have sanctioned preliminary
engineering and traffic survey for a
broad gauge railway line from Dante-
wara to Bhadrachalam Road;

(b) if so, what is the approximate
Jength of the line;

(c) the estimated cost:;

(d) the important towns that the
Une will touch; and

(e) when the survey party would
start working?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes. -

(b) The length of the line is
approximately 259 Kilometres.

(¢) The survey is estimaled to cost
Rs. 15-45 lakhs. The cost of construc.
tion of the line can be known only
when the survey is completed.

(d) The alignment as tentatively
proposed will touch the following
important towns en rc:ute:

Sukma;

Kunta;

Kunavaram;
The final alignment can be decided
only after the survey.

(e) The Survey party started fleld-
work from February, 1965.

Coal in Madhya Pradesh
1287, Shri Rameshwar Tantla: Will
the Minister of Steel and Mines be
Pleased to state:
(a) whether it is a fact that
Teserves of superior grade coal have
been found in Madhya Pradesh;

Ve —-u:«-vv&m-

Py

(b) if so, the details thereof;

(¢) whether it is also a fact that
reserves of semi-coking coal have
also been found in that area; and

(d) if so, the total quantity of coal
mined from this area?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Coal reserves amounting to
about 400 million tonnes, mainly of
Grade I, have been estimated in
Korba, Chirimiri, Charcha-Jhilimili,
Bisrampur and Sohagpur areas in
Madhya Pradesh.

(¢) Some coals available in
Charcha-Jhilimili and Pench-Kanhan
Valley are stated to possess semi-
coking properties.

(d) In Madhya Pradesh, about 3.8
million tonnes of coal of Grade I and
above were mined in 1964.

Japanese Technique of Steel
Production

1288 f Shri Sivamurthi Swamy
* \ Shri Madhu Limaye:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether a study team was sent
to Japan to study the Japanese tech-
nique of steel and pig iron produc-
tion on a small-scale and on sectional
basis;

(b) if so, the recommendations
made by the team; and

(c) the steps taken for the pro-
curement of such a small-scale pro-
duction unit of steel mill for trial in
high-grade iron ore rich areas of the
country?

The Minister of Steel and Mines:
(Shri Sanjiva Reddy): (a) A Dele-
gation visited Japan in February--
March 1864 to study the Japanese
steel industry, but not the Japanese
technique of steel and iron produc-
tion on a small gcale and on a sec-
tional basis.
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(b) and (c). Do not arise.

Mechanisation of Iron Ore Mining

1289. Shri Sivamurthi Swamy: Will
the Minister of Steel and Mines be
pleased to statc the steps, if any, so
far taken in the wmechanisation of
iron ore mining in the country?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The policy of
Government is to encourage mech-
anisation of iron ore mines, wherever
desirable, depending on the nature of
the deposits, the topography, the scale
-of operations etc. So far, the follow-
ing mines in the public sector have
been mechanised:

(i) Rajhara mine attached to the
Bhilai Steel Plant;

(ii) Barsua mine attached to the
Rourkela Steel Plant;

(iii) Bolani mine attached to the

Durgapur Steel Plant which

is being mechanised pro-

gressively;

{(iv) Kiriburu Iron ore mine of the
National Mineral Develop-
ment Corporation Ltd., which
has been established for
export purposes.

(The mechanisation of Dalli mine
attached to the Bhilai Steel
Plant and the Kemmangundi
mine attached to the Mysore
Iron & Steel Works is under
consideration).

In addition to the mines mentioned
:above, No_ 14 deposit of Bailadila in
Madhya Pradesh which is being
established by the National Mineral
Development Corporation Ltd, for
export purposes, will be a fully
mechanised mine.

The Daitari mine in Orissa being
developed by the Orissa Mining Cor-
poration Ltd., will also be mecha-
nised.
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2. The following major mines in |
the private sector are mechanised:

(i) Noamundi and Joda East
mines of the Tata Iron &
Steel Co. Ltd,,

(ii) Gua mine of the Indian lIrom
and Steel Co. Ltd.

Vending Contractors of Dhuri-
Bhatinda Section of Northerm
Railway

( Shri Buta Singh:
Shri Gulshan:
1250. J. Shri Onkar Lal Berwa:
L Shri P. H. Bheel:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a num-
ber of complaints regarding the un-
satisfactory working from public and
railway officials have been received
against the vending contractors on the
Dhuri-Bhatinda Section in  Delhi
Division of the Northern Railway;

(b) whether it is also a fact that
these vending contractors have been
fineq by the Administration and still
there is no improvement in their
working; and

(c) if so, the reasons for not ter-
minating their contracts?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (d). As far as Dhuri
station its~lf is ®ncerned, there have
been no complaints. Information in
regard to other stations on the Dhuri-
Bhatinda kection is being collected
and will be laid on the table of the
Sabha.

Divisional Accounts Office, Northera
. Rallway

1291, Shri Onkar Lal Berwa: wili
the Minister of Railways be pleased
to state:

(a) the total number of supplemen-
tary bills of Class IV  Engineering
staff and Class III Commercial and
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Transportation staff of Delhi Division
received in the Divisional Accounts
Office, Northern Railway, New Delhi
from 1st January 1864 to 31st Decem-
ber 1964 for arranging payment;

(b) the number of them which were
passed for payment, returned and are
still outstanding;

(¢) the total number of contractor’s
bills received from 1st January 1964
to 31st December 1964 in the divisio-
nal Accounts Office, New Delhi, for
arranging payment; and

(d) the number of them which are
gtill outstanding?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)

Total No. of Supple-
mentary bills recei-
ved from I-1-1964
to 31-12-1964.

(i) Class 1V  Engi-
neering staff

(ii) Class 11T Com-
mercial and Tra-
nsportation staff

939

2495

(b)

Total
No. of
bills
passed

No. of
bills re-
turned
and still
out-
standing

(i) Class IV Engi-
neering staff 926 13

(ii) Class I[II Com-
mercial and
Transportation

staff . 2448 47

(<)

Total number of
contractor’s bills
received from
1-1-1964 to 31-
12-1964

1745

(d)

No. of hills still out-
standing . . Nil

2468 (Ai) LSD—3.

Zinc Smelting Plant at Udaipur

1292, § Shri Ramachandra Ulaka:
* | Shri Dhuleshwar Meena:

Will the Minister of Steel and
Mines be pleased to refer to the reply
given to Unstarred Question No. 952
on the 4th December, 1964 and state:

(a) whether the affairs of the Metal
Corporation of India have since been
considered by Government and a deci-
sion regarding the setting up of a Zinc
smelting Plant at Udaipur taken; and

(b) if so, the broad details of the
scheme?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The matter is still under examination.

Manganese Ore Industries

1203, J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Commeree be
pleased to state:

(a) whether the Committee which
had been formed to study the prob-
lems of the manganese ore industries
has since submitted any report;

(b) if so, the main recommendations
contained therein; and

(¢) the decisions tdken by Govern-
ment thereon?

The Minister of Commerce Shri
Manubhai Shah): (a) The Committee
have not submitted their Report yet
but are now expected to do so shortly.

(b) and (c). Do not arise,

Export of Rajmash

Shri Bishwanath Roy:
1294. { Shri Samnani:
Shri Brajeshwar Prasad:

Will the Minister of Commerce be
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pleased to state:

(a) whether the export of rajmash
(pulses) hag declined considerably;
and

(b) if so, whether any efforts have
been made to explore marketg for its
export and the outcome thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Statistics of
export of rajmash are not maintained
separately. Exports of edible dry
beans, which would include rajmash,
increased from Rs. 9,952 in 1962-63 to
Rs. 35,828 in 1963-64.

(b) Does not arise.

Exhibition in Berlin

1295 [ Shri Rameshwar Tantia:
" 7 Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleaseq to state:

(a) whether it is a fact that West
Germany has invited India to partici-
pate in an exhibition to be held in
Berlin from the 22nd September to
October, 1965;

(b) if so, v;rhether Government of
India propose to participate in the
exhibition;

(¢) the types of goods to be dis
played in the exhibition; and

(d) in what way the participation in
the exhibition will help India?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Berlin Fair
authorities extended invitation to the
Government of India.

(b) No, Sir.

(¢) and (d). Do not arise.

Import of Steel

1298 J Shri Ramachandra Ulaka:
* 1\ Shri Dhuleshwar Meena:

Will the Minister «f Industry and
Supply be pleased to state the quan-
tum of foreign exchange allotted to
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the State of Orissa for the import of
steel during 1964-65?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra);: An allocation of
Rs, 28'09 lakhs of foreign exchange has.
been made to the State of Orissa
during. 1964-65 for the imported
varieties of steel for small scale n-
dustries.

Heavy Industries in' Orissa

r Shri Ramachandra Ulaka:
1297. { Shri Dhuleshwar Meena:
Shri Rama Chandra

Will the Minister of Industry amad
Supply be pleased to state:

(a) whether any heavy industries
are proposed to be established by the
Central Government in Orissa during
1965-66; and

(b) if so, the details thereof?

The Deputy Ministey in the Minis-
try of Industry and Supply (Shr¥
Bibudhendra Misra): (a) and (b).
No Sir.

Small Scale Industries in Orissa

Shri Dhuleshwar Meena:
1298. . Shri Ramachandra Ulaka:
Shri Rama Chandra Mallick:-

Will the Ministgr of Industry amd
Supply be pleased to state:
(a) the number of persons sent

abroad for training in small-scale in-
dustries from Orissa during the last
six months; and

(b) the names of countries to which
they were sent?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Nil. Train-
ing abroad in small scale industries is
considered on the basis of the needs
of the particular industry and quali-
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fications of the individual for train-
ing and not on a state-wise basis:

(b) Does not arise.

ATETY q4T Te-AewT ANt |
Ium

1299Im Y fewa
"\ o T " sitfgan

FIT JANT AQT HHIW HAY T TqTH
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mifrs ardEw, qE IR & S,
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IR & grETmE T wqft
qf; (3) IJOEE TR FWoqur
() S TR e g7 F A9
Fr wafg & art § ¥ wwS oFw
fwa %

(@) afzgr, ari—a@Ta  qar
T A A @i T8 O’ §FEAT wy
dsar wr } oA a3 7 A W
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ufas o ;
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aEdY & FET dal ®Y ghrea) ¥ fad
Tg wafy fT-g@md aa N FE
# wyem wfow @ A%
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M fadfla agar faew & agur
AT A A7 @ Ffema & s
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Jessop & Co.

1300, S Shri Indrajit Gupta:
\ Shri Daji:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that on the
occasion of his first visit to Calcutta
last year, the Prime Minister assured
the workers of Messrs. Jessop &
Co., that the concern would be com-
pletely taken over by Government if
its management proved unsatisfactory;

(b) whether Government are aware
of subsequent instances of serious
mis-management and mass scale dis-
charge of workmen; and

(c) if so, the action proposed to be
taken in the matter?

The Deputy Minisfer in the Ministry
of Industry amd Supply (Shri Bibu-
dhendra Misra): (a) During his visit
to the works of Mjs. Jessop and Com-
pany Limited at Calcutta on the 20th
September, 1964, the Prime Minister
said that it was Government’s inten-
tion to take over the factory.

(b) The Company is working quite
satisfactorily now and has shown con-
giderable increase in production and
sales. There has been no instance of
mis-management, nor has there been
any mass scale discharge of workmen.
There has been a reduction in the
strength of the workers from 10,075
as on the day of the Prime Minister's
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visit to 9,720 on 9th February 1965 due
to the following reasons.—

(i) Retirement 59
(i) Death . 8
(iii) Resignation . 13
(iv) Long absence without
leave . . . . 48
(v) Casual workers . 140
(vi) Temporary workers . 87
ToTtAL . 355

(¢) Does not arise.
™ W v faw

1301, oft wiwTT SO AT < FAT
AR qGT €W AT gg qAT fe
Fa1 T4 fF

(%) #ar a8 ¥v9 & fr avw
qqW § U F@T fqw @t a7
a7 w7 wE 7

(=) #ar ag famr fa3w; qgraar
F AT AT TRT F ; AYT

(7) #fz gf, AT g=7m7 *T Aeq
T FTE?

I AYT {A WA | I9-
woit (=it forpeex foet) ¢ () ¥ (1)@
fawa ¥ qafuq o wiwd gwg 6
ST T2 € foew sreg @1 9 F a1e 3w
9 3fqq &7 ¥ AR FH F qrEmE
Az ar ¥ 1% fAor 7 fawgr o7 g3

Corruption Cases on N. E. Railway

1302. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) the number of corruption cases
detected against the railway emplo-
yees during 1964-65 on the North Eas-
tern Railway, Division-wise;

(b) the nature of such cases; and

(¢) the nature of punishments
awarded to the delinquent officials?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). A statement is laid
on the table of the House. [Placed in
Library see No. LT-4018/65].

Stations on N.E. Railway

1303. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to state:

(a) the number of electrified stations
on the North-Eastern Railway upto-
date; and

(b) the number of stations proposed
to be electrified during 1965-66?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) 262,

(b) Five.

Visit of Film Delegation to U.S.A.

f Shri Koya:
1304 " Shri M. Rampure:

Will the Minister of Commerce be
pleased to state:

(a) whether a four-man Indian Film
Delegation which recently visited
U.S.A. has submitted its report to the
Government; and '

(b) if so, the main features of the
Report?

The Minister of Commerce (Shri
Manubhai Shah):¢(a) Yes, Sir.

(b) The main findings and recom-
mendations contained in the Repprt
are:

(i) While there is not much de-
mand for our existing feature
films, our documentariee are
popular in the U.S.A.

(ii) For increasing exporls of

Indian films to U.S.A.,, the
following steps would be
necessary:.—

Augmentation of sub-titling faci-
lities in India, opening of a
branch office of the Indian
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Motion Pictures Export Cor-
poration in the U.S.A. and
provision of facilities for pro-
duction of pictures in India
by American producers,

X AWT TEE O wTe|Ev

1305. sft WiwTC &ver gTaT ¢ W
g s e 757 9% TqTy #; Fur
7o fv -

(%) =1 @ ¥ @70 § R
TV THT &7 TF FTETET qIaq 3
&1 foig frar §

(@) 7av T@ FT@TA F TGAT
faeft weraan & Sy F; W
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qgraar qivy T g ?

e R ew Wt (st aWE
) (F) 78 A TET W AR
T AT FE N TR, 9 qtan
SRTEE ¥ AT TEF & WA H) TS
AT § TIAT FT NS L | TS
A9 B T FH & g gF
T IQIIT T W fagraeis &

(@) =@ o919 34 &% rfaa
7@ & fau fadehr geEe s @
w7 ®1 gEara @

() svA goqw Ag Gar

Third Class Sleeper Coaches

1306. Shri Rama Chandra Mallick:
Will the Minister of Railways be
Ppleased to state:

(a) whether it lis fact that Govern-
ment propose to attach more third
class sleeper coaches to important
trains on the South Eastern Railway
from 1st April, 1965; and

(b) if so, which are those trains?
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The Minister of State im the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.
Wy ¥ gra faawia e
r"lo ™ Wlﬂfgﬂt :

1308.4 &t fema qeamE
| st wy fewd :

T W wA g7 @ s F
w3 fw
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(@) 77 ag Wt &= ¢ f¥ gw
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184
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fag fodt awg &1 wiiaw wq@a A4
-4
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Export of Jute to Australia

1310 J Shri D. C. Sharma:
* \_ Shrimati Maimoona Sultan:

Will- the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
is losing its jute market in Australia
in view of the tough competition
from Pakistan; and

(b) if so, the steps taken or pro-
poscd to be taken in the 'matter?

The Deputy Minister in the Minis-
try of Commerce (Shri S, V. Rama-
swamy): (a) Yes, Sir, in respect of
jute sackings.

(b) Compulsory quality control
and pre-shipment inspection has been
introduced from 1st January, 1965
for jute goods exports. A Jute Dele-
gation led by the Jute Commissioner
which is now in Australiu to make
an on the spot study of the market,
will also investigate the reasong for
the decline of import of sacking from

India. The Government will take
further  suitable measures after
studying the report of the Delega-
tion.

Rail Links in Bastar Areaq in M. P.

[' Shri Vidya Charan
| Shukla:
Shri Uikey:
Dr. Chandrabhan Singh:
Shri R, S. Tiwary:
Shri R. S. Pandey:

Will the Minister of Rallways be
pleased to state:

1311.

(a) whether at the request of the
Ministry of Rchabilitation the survey
work for various rail links in Bastar
Area in Madhya Pradesh connecting
Bastar with the South and the North
hag been taken up;

(b) if so, the details of such rail
links proposed to be surveyed; and

(c) how long will it take to com-
plete the survey work?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath).

(a) to (c) Engineering and Traffic
surveys for a new broad gauge line
from Dantewara to Bhadrachalam
Road (259 KMs) were sanctioned in
January, 1965 and are expected to
be completed by December, 1965.
Feasibility-cum-cost studies for some
other new links in the Dandakaranya
area, such as a link from Dantewara
to Dhalli Rajhara and another from
near Ambaguda to somewhere South
of the river Tel on the Raipur-Vizia-
nagaram line, are also contemplated
during 1965-66. A Budget provision
of Rs. 50,000 has been made for this
purpose.

Ancillary Industries Committee

(Shri Vidya Charan
Shukla:

Shri Uikey

Dr, Chandrabhan Singh:

Shri Hukam Chand
Kachhavaiya:

Shri P. H. Bheel:

Shri Chandak:

Shri R. S. Pandey:

1312. !

-

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any suggestion has
been received from the Government
of Madhya Pradesh for appointing a
Sub-Committee "of ihe  Ancillary
Industries Committee in  Madhya
Pradesh;

(b) if so, whether any decision has
been taken in this regard; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Mishra): (a) Yes, Sir.

(b) The matter is under considera-
tion of Government.

(c) The details can be known only
after the consideration is finalised.
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Cold Rolled Black Plain Sheets

Shri Vidya Charan Shukla‘

Shri Uikey:

Dr. Chandrabhan Singh:

Shri Hukam Chand
Kachhavaiya:

Shri P, H. Bheel:

Shri Chandak:

[ Shri R. S Pandey:

1318.

Will the Minister of Industry and
‘Supply be pleased to state:

(a) the demands in respect of
-quantity of cold rolled black plain
sheets received from various State
Governments and the actual alloca-
tions made to them during the period
‘October, 1962-March 1963; and

(b) the criterion followeg
making such allotments?

for

'The Deputy Minister in the Min-

istry of Industry and Supply (Shri
Bibudhendra Misra): (a) The
demands in respect of cold rolled
black plain gheets received from

various State Directors of Industries
for small scale industries and the
allocations made under Small Scale
Industries Quota for October, 1962-
March, 1963 period were as follows:—

Name of State Demand  Allocation

in in

Metric Metric

Tons Tons

1 ¢ 2 3
Andhra Pradesh 17,750 2,750
Assam 2,820 5§00
Bihar 7,000 1,540
Gujarat . 12,500 1,400
Kerala . 2,000 400
Madhya Pradesh 9,573 1,500
Madras . 4,817 1,400
Maharashtra 17,500 2,750
Mysore . 2,450 875
Orissa 3,100 675
Punjab . 11,837 4,735
Rajasthan 7,000 2,200
Uttar Pradesh 15,845 3,750
W est Bengal 10,000 3,250
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I 2 3
Jammu & Kashmir . 1,468 275
Himachal Pradesh 900 100
Tripura . 120 L)
Manipur. .. .
Pondicherry 125 50
Delhi 9,000 1,750
Goa, Daman & Diu 167 50
ToTtaL 1,35,972 30,000
(b) The allocation to various

States was made taking into account
both previous periods’ alllotment and
demand received from the Direciors
of Industries for October, 1962-
March, 1963 period.
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FO ¥ g9 g wreafa qAaT €
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g T a7 § fir FTa™ Ay g
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Container Service

1315. Shri S. N. Chaturvedi: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that con-
tainer service has been introduced on
uny routes;

(b) if so, the
routes; and

number of such

(c) whether it is provided only on
express goods trains or on other
trains also?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh: (a) No. One is, however,
expected to be introduced, on an ex-
perimental basis, between Bombay
and Ahmedabad by July, 65.

(b) and (c¢) Do not arise.

Exploration of Gold and Silver
1316 Shri D. C. Sharma;
"\ Shri Vishwa Nath Pandey:-

Will the Minister of
Mines be pleased to state:

Seel and

(a) whether it is proposed to inten-
sify operation for the exploration of
gold and silver in the country during
the Fourth Plan; and

(b) if so, the details thereof?

The Minister of Steel and Mines

(Shri Sanjiva Reddy): (a) Yes,
Sir.

MARCH 19, 1965

Written Answers 4790

(b) Detailed investigation of the
Wynad gold field in Madras-Kerala,
Bellara and Ajjanhalli (in Tumkur),
Mangalore (in Gulbarga), Kempicot
(in Hassan), Horalli (in Shimoga),
Mysore and the auriferous tracts of
Shingbhum and Dhanbad districts,
Bihar, is contempleted in the Fourth
Plan. Further investigation of the
lead-zinc belt in Udaipur, Rajasthan,
which alsp carry silver in the ore is
also proposed to be continued during
the Fourth Plan, No independent
occurrence of silver ore has been re-
corded in India. It is recovered as a
by-product from lead-zinc or gold
ores.

Export of Banana

I Shri Malaichami:

1317. - 'shri M. P. Swamy:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 685 on the
20th December, 1963 and state:

(a) the improvement ‘made in the
production of banana during the year
1964-65 after the setting up of two
public sector corporations; and

(b) the quantity of banana export-
ed during the above period and the
value thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Only one pub-
lic sector corporation, viz, The
Banana and Fruit Development Cor-
poration, Madras, has been set up so
far. Schemes have been sanctioned
to increase the production of ex-
portable varieties of Bananas during
the year 1964-65 in the States of
Andhra Pradesh Madras anq Maha-
rashtra.

(b 5453 tonnes of the
Rs. 20 lakhs.

value of
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Rajhara and Nandini Mines.

J Shri Mohammad Elias:
1\ Pr. Ranen Sen:

Will the Minister of
Mines be pleased io state:

1318.

Steel and

(a) whether the Government ‘has
received any complaint of violation
of Mines Act in Rajhara and Nandini
Mines under  Hindustan Steel
Limited; ang

(b) if so, the number of complaints
received and the action tuken there-
on?

The Minister of Steel anq Mines
(Shri Sanjiva Reddy) (a) and (b).
A few complaints were received and
the management of the Bhilai Steel
Plant was instructed to look into
them.

Madhya Pradesh Mining Corporation

Shri Chandak:
1319. Shri Hukam Chand
Kachhavaiya:

Will the Minister of Steel
Mines be pleased to state:

(a) whether the Government of
Madhya Pradesh have recommended
grant of mining lease to the Madhya
Pradesh Mining Corporation for coal
bearing areas in Bakhi and Bakho
villages in Sohagpur Tehsil and for
dolomite areas in yillage Domarpara
in Sakti Tehsil;

and

(b) if so, when the application from
Madhya Pradesh Mining Corporation
was received;

(c) whether the lease
granted; ang

has been

(d) if not, when the same is likely
to be granted?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
A recommendation from the Govern-
ment of Madhya Pradesh for the
grant of a mining leage for coal over
an  area of 2438.95 acres in Bakahi
and Bakaho villages in Sohagpur

Tehsil in favour of the Madhya Pra-
desh Mining Corporation was received
in October, 1964. No application in
respect of dolomite has been received.

(c) and (d). The proposal is under
examination.

WYY KW & | W gde
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N.C.D.C, Sale of Coal

{' Shri Rameshwar Tantia:
4 Shri Yamuna Prasad

( Mandal:

Will the Minister of
Mines be pleased to state:

(a) whether it is a fact that the
N.CD.C, has offered to sell grade I
coal at prices lower than the prices
fixed statutorily under the Colliery
Control Order;

1321.

Steel ana

(b) the reasons for deviating from
the aforementioneq order; and
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(c) whether this practice is going
to be continued in future?

The Minister of Steel and Mines
-{Shri Sanjiva Reddy): (a) No, Sir.

(b) and (c¢) De not arise.
‘qutert W # dgemew dfew e
faen
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International Trade Fair at Kampala

1324. Shrimati Maimoona Sultan:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
won the first price for the best
National Pavilion at the recent
Uganda International Trade Fair at
Kampala;

(b) if so, what were the salient
features of the Indian pavilion; and

(¢) what aspects of Indian indus-
try were exhibited therein?
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The Minister of Commerce
Mannbhai S8hah): (a) Yes, Sir.

(Shri

(b) A fairly wide range of India’s
exportable products, with emphasis
on our newly manufactured products,
were on display in the Indian Pavi-
lion which was tastefully decorated.
India's industrial development under
the national Five Year Plans had
been brought out by - photographs,
charts etc.

(¢) The exhibits on display high-
lighted engineering and electrical
goods; chemicals, pharmaceuticals
and allied products plasticware,
leather and rubber goods; textiles;
food items etc.

‘Sn].:ply of Cement to Delhi Adminis-
tration
1325. Shrimati Maimoona Sultan:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Delhi Administration
has recently sent an S.0.S, to Gov-
ernment for supply of cement to
ensure implementation of building
plans in the Capital;

(b) if so, the quantity of cement
asked for; and

(¢) Government's reaction thereto?

The Deputy Minjster in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). The
Jast communication from the Delhi
Administration on the subject was
received on 28-12-1964. A quantity of
25,000 tonnes of cement was released
for the current quarter in addition
to Delhi's normal ‘quarterly allocation
of 33,000 tonnes. There 1is acute
shortage of cement in the country
and therefore, all demands cannot be
met in full with the present avail-
ability. The Delhi Administration,
as also the other States have been
advised recently to economise in the
use of cement and encourage the use
of traditional building material viz.
lime mortar.

Industry and Trade Delegation from
Qatar

1326. Shrimati Maimoona Sultan-
Will the Minister of Commerce be
pleased to state:

(a) whether an industry and trade
delegation from Qatar recently visit-
ed New Delhi to explore the possi-
bilities of investment in this country
and to seek Indian collaboration for
Qatar’s industrial projects; and

(b) if so, what specific
were discussed with them,
out-come of these talks?

proposals
and the

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). A delegation
of the Qatar Chamber of Commerce
visiteq India from 21-2-65 to 7-3-65
at the invitation of the Federation of
Indian Chambers of Commerce and
Industry. The primary object of the
visit of the delegation was to make
persorral contact with businessmen
and exporters in India. So far as we
are aware, no specific proposals for
investment in India or for Indian
collaboration for industrial projects
Qatar were discussed by them during
their visit to India.

Benefication Plant for Iron Ores
1327. Shrimati Maimoona Sultan:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether there is a scheme to
set up a net work of benefication and
sintering plants to process iron ore
required for the steel projects;.

(by if so, how many plants are 10
be set up and where; and

(c) the other details of the scheme?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
Some of the Steel works already
have beneflcation and sintering
plants. Several new schemes are
also under implementation. The
details are given i the statement
laid on the Table of - the House.
[Placed in Library, see No. LT-4022/
65].



4797 Written Answers

12:05 hrs.

RE. MOTION FOR ADJOURNMENT
FIRING BY PAKISTAN FORCES

Mr. Speaker: I have received notice
of an adjournment motion and several
calling attention notices also on the
following subject:

“The immediate need to discuss
the alarming news in the Times of
Indic dated 18th and 19th March,
1965 regarding firnig by Pakistani
armed forces and looting of pro-
perty in the jurisdiction of the
Mekliganj police station in Cooch
Behar District.”

Does the Minister want to say any-
thing at the moment?

Shri §. M. Banerjee (Kanpur): It
ie reported that foreign troops are
there.

Mr. Speaker: ...“and the reported
presence of foreign troops in the
area.”

Shri Nath Pai (Rajapur): There is
the alarmist cry of the Pakistan
Foreign Minister that there iz commis-
sion of invasion and aggression by
India in Dahagram. That is the main

point.

The Minister of External Affairs
(Shri Swaran Singh): I have collected
some facts. The statement is a little
longish one. If you will kindly permit
me, I will make a statement in the
course of the day giving all the facts
and it will be for House to decide.

Mr. Speaker: Shall I take it up at 4
o'elock?

Shri Swaran Singh: It may be taken
up at 4-30, Sir.

Mr. Speaker: All right; we will take
it up at 4-30.

Shrimati Renu
(Barrackpore): The
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Chakravartty* (Shri Mehr Chand Khanna):
Pakistan Day were about 2,000 unauthorised huts in
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parade in Dacca has been cancelled
for this very reason, they say. They
are mounting a big offensive.

Shri Swaran Singh: The anxiety of
the hon. Members in this respect is
justified. It is a fact that Pakistan is
whipping up a great deal of agitation.
We are also seized of the matter. 1
will place all the facts that are in my
possession before the House at 4:30.

Shri U. M. Trivedi (Mandsaur): I
have also given notice...... ’

Mr. Speaker:
together.

I have just put them

Shri U. M. Trivedi: You have only
referred to one. 1 have given a spe-
cial calling attention notice about me-
ment of the Central Reserve Police
to check . . .

Mr. Speaker: When there is an ad-
journment motion, I can only men-
tion that and not others, There are
more than a dozen others tied up
with that.

12.07 hrs.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

DEMOLITION OF JHUGGIES IN JAMUNA
Bazar, DELHI

st &¥ (Wreie) : wEe wgEa
& frefafag afaersm &@iF @
¥ fawg i W< famfor o smamg s
1 e feemar g /IR AT w1
fFI@aR A @ I T —

“13 W, 1965 F THAT AT,
faeelt &Y grfvmi & s & fraw o,
fora ¥ ofomrase o6 | #t gy
HELE

The Minister of Works and Housing
There
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the Jamuna Bazar area on land be-
longing to the Delhi Development
Authority. A 36” pipe line was to be
laid through thig land for supplying
water from  the Chandrawal Water
Works to colonise in South Delhi and
for augmenting the water supply in
the walled city and the Hardinge
Bridge area. It was found that it was
nccessary lo remove about 144 huts
before the work of laying the pipe
ling could be undertaken. The re-
moval of these 144 huts wag post-
poned during the winter season to
avoid hardship to the hut dwellers.
With the approach of summer it
became a matter of urgency to start
work on the water supply project and
it was, therefore, decided to remove
these 144 huts on  the 13th March
1965, under the Jhuggis and Jhopris
Removal Scheme.

2. Shortly after the commencement
of the clearance operations the hut
dwellers requested that they may be
allowed to demolish their huts them-
selves angd shift to a vacant piece of
land in the near vicinity. The author-
ities engaged on the clearance opera-
ticns acceded to this request, but only
about half a dozen of the squatters
started moving to that site voluntari-
ly. Amongst them was one Shri
Manphool Singh who began carrying
his dismantled tin shed to the alter-
native site himself. While doing so
he stumbled and fell. His death s
stated to have been caused by heart
failure as known from the post-
mortem report.

3. Out of the 144 hut dwellers re-
moved from the area 70 turned up
later to accept allotment slips for
alternative accommodation offered to
them. These 70 squatters have been
allotted camping sites of 25 square
vards each in Seelampur (32) and
Wazirpur (38) under the Jhuggi and
Jhopri Scheme.

ot gmarw fag (FTeT) T
TJrF Far @) ¢ & owmr 3= gfy-
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A #, A FHEO-WGE I A
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I AR @F FY FH 9T 99 §Q &, |
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frac 2 7
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WY AR W W @ A AR
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@A W T 25 30 AR Y| AW
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st g W @wr . AT EEw
¢ f& s aeer O e w1
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®1 a9 F7 @TE |
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T TZ & fF 144 T4 G@RIQ A 4
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Shrimati Renu Chakravartty (Bar-
rackpore): Sir, I have seen with my
own eyes how even women who had
given birth to babies the night before
were asked to shift and their houses
were pulled down. May I know why
it is that the Delhi Development Au-
thority did not see it fit to build up
some tenements for the poorest of the
poor who want to stay in the city for
their livelihood? Why was it not
possible for the authorities to give
them some alternative tents for the
laying of the pipe line? Actually, the
jhuggies and jhopris were pulled
down, but the pucca building of
Dharma Singh Hostel which also is in
that alignment has not been touched.
May I know the reason for it?

Shri Mehr Chand Khanna: The hon.
Lady Member has visited the site. So
Have I. I have also seen these things
with my own cyes. Sir, if you like, I
can lay the plan before the House. It
will show that there is a long line and
we are touching only those tene-
ments or hutments which come with-
in the direct vicinity of that line. That
is the first point. Secondly, as far as
that particular house is concerned, 1
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have made enquiries ax{d I am told
that it is outside the alignment of the

Shrimati Renu Chakravartty: It is
wrong.

Shri Mehr Chand Khanna: I can
only state what I have been told.

Perhaps I have been told wrongly. 1
can have this matter verified and 1
can assure the House and the Lady
Member that if that house also comes
within that alignment, I am not going
to make any distinction between
pucca houses and kutcha houses,

Shrimati Renu Chakravartty: Kutcha
‘houses have ben pulled down
while pucca houses are permitted to
remain in-tact.

Shri Mehr Chand Khanna: I have
scen the site myself. The hon. Lady
Member went there day before yes-
terday. I went there yesterday. I
have gone there, talked to the pco-
ple and seen things for myself. I do
not shirk my responsibility. We are
doing something for the good of the
people. If a particular house is stand-
ing in the way and that house has to
be removed, I shall certainly look into
that.

Shrimati Reny Chakravartty: My
question was not fully answered. I
had also asked why it is that Adarsh
ienements are not built in that area
for the people who will be uprooted
instead of asking them to go miles
away where they will find it difficult
to earn their livelihood?

Shri Mehr Chand Khanmna: Certain-
ly, it is a very relevant question. Now,
50,000 families have to be provided
with accommodation. In that area
where they want to settle, if we
develop it in the proper way, not
more than a few hundred families can
be rehabilitated. According to the
policy decision of Government a
copy of which I have placed on the
Table of the House, we are going to
build and develop these colonies on
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the periphery of Delhi. To those who:
are eligible we will give 80 sq. yards,
or a tenement. To those who are not
cligible, we cannot encourage them to’
occupy lands but I  have promised
them 25 sq. yards. In fact I  have
gone out of my way in doing that.
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AETOAT ®T AES I9 OFT &Y g H
g, gwa® & Sfe¥T & @Y w1 wwrA
T3, T TFT AT X § " @ A<
A A F Wefaul & HEW i’
®: UFT IHIF 97 &4 g §, afwe faeeft
¥, @T @A & WHHL FT FHT §, Teefa
WA AT FATT U FHIA T 9T 6T
Fg Afem w7 g FHEfEy &
AEE W qE qE ORI 9T @930
&1 ¥ ag ST 9 g e g
7% ®Y gfaar ®Y feew & fag 7@
TE T F F FT ggi 97 fHwd 97
N & fog OR B 7EH T4 ¥ fag
a7 2

weqR WY : I8 qATH I
wiafeqt & a1 # 3, Ffww wrador gy
qIEE A A O ARG qOT R

= awn - FE-ATatea aTwt w7
TS IST JET &1 997 Ha 39
¥ JIeEd W@ g

mw@wmﬁummm
AR & qIe & qaT #:< |

st armdt : faeelt § S & o
Fdr &, 99 F1 QU F3A F fau &
uE qATT TV E |

sit AP W oW A g wgar
wTgan g fr ag goa @ fe at mevr g
XY, ITF QY T qT FIASE §,
S wror gy 48 @ g W faeet
A JOF ¥ ¥q9g FX | ZW faedy
¥ wedr-ErdT fegEms 1 @ § "W
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3800 ZA¥TH AT W & | 15 AT 16
TR & T gA 7 e it dare vy
g foa & ey T F A1 AR TR
TATE § W aTHT qW  qTCE g & |
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Shri Daji (Indore): Is it a fact that
even 1n the case of alternative plots
which are allotted to them, there is no
security of tenure and that they can
be evicted any moment by the Cor-
poration or by the authorities con-

cerned and that is why they do not
want to go there?

Shri Mehr Chand Khanna: That is
not correct. As far ag those who are
pre-census 1960 are concerned, we
might give them 25 sq. vardg today
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but they are entitled to 80 sq. yards
tomorrow. But as far as those who
have come after 1960 are concerned,
we propose to give them only 25 sq.
yards. These plots will be on a long-
term basis and on a rental basis—not
on ownership basis—because all our
experience of giving plots on owner-
ship basis has been very very dis-
appointing.
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12.26 hrs.

PERSONAL EXPLANATION BY A
MEMBER

Shri Ranga (Chittoor): I wish to
express my regret at having given you
cause to be pained at my observation
‘You need not have stood up’ made on
Tuesday last on the spur of the
moment because of my over-anxiety
to persuade you to let Shri Surendra-
nath Dwivedy complete his personal
explanation in answer to Shri Khadil-
kar’s attack on him. I wish I had not
led myself to say that, as it was not
at all my intention to make any
observation on you.

Mr. Speaker: I am extremely grate-
ful to Shri Ranga....

Shri Nath Pai (Rajapur): Professor
Ranga.

Mr. Speaker: Yes, I am extremely
grateful to Professor Ranga,—if he
prefers to be called like that—for
having considered the advisability to
make these observations which he has
done. That has touchedq me very
much. But I can assure him that
whenever these things happen, I leave
them there and never carry them in
my mind. I have not carried these
things in my mind. I can assure the
hon. Member of that.

4810
12.27 hrs.

RE: CALLING-ATTENTION-
NOTICE

(Query) ..

Mr. Bpeaker: Papers to be laid on

the Table.

Shri U. M. Trivedi (Mandsaur): [
had put that qeustion about that call-
ing-attention-notice. . ..

Mr. Speaker: That was about this,
and they were tied together....

Shri U. M. Trivedi: There was an-
other calling-attention-notice. ...

Mr, Speaker: The hon. Member can
write to me.... .

Shri U. M. Trivedi: That would
make it four days late and make the-
whole thing delayed. The matter is
urgent. The Central Reserve Police
has been sent out. And that comes
within the powers of the Union Home
Ministry. The observance of Holi has
been denied to the Hindus in Mand-
saur in the whole district not one of
them has been allowed to play Holi

there. How long can thig thing con-
tinue?
Mr. Speaker: The hon. Member is

the leader of a responsfble Group, and
he should not take thig up in this
manner. If he has got anything to
say, he may kindly write to me. I am
prepared to discuss it with him. I
have decided that (his cannot be taken
up here in this Parliament, because it
is a law and order question. I cannot
take it up in this Parliament because
it is a State matter, even if they have
asked for aid from the Central Reserve
Police.

12.28 hra

PAPERS LAID ON THE TABLE

ANNUAL RerorT Or HEAVY ENGINEER-
e CORPORATION LTD. AND REvIEW BY
GOVERNMENT THEREOP

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibw-
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dhendra Misra): On behalf of Shri T.
N. Singh I beg to lay on the Table a
copy each of the following papers: —

(i) Annual Report of the Heavy
Engineering Corporation Li-
mited, Ranchi, for the year
1963-64, along with the Audi-
ted Accounts and the com-
ments of the Comptroller and
Auditor-General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library,
LT-4014/65.]

see No.

1228} hrs.

AMENDMENTS TO DIRECTIONS BY

SPEAKER

Secretary: I beg to lay on the Table
a copy of the Amendments to Direc-
tion 2 and a copy of Direction 118B
issued by the Speaker under the Rules
of Procedure and Conduct of Business
m Lok Sabha.

Shri Narendra Singh Mahida
(Anand): The copies of these amend-
ments may be circulated to us.

Mr. Speaker: They would be publi-
shed in the Bulletin, and every hon.
Member would get it.

12.28% hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): With Your per-
mission, Sir, I rise to announce that
Government Business in this House
for the week commencing 22nd of
March, 1965, will consist of:

(1) Consideration of any item of

Government Business carried over

from today’s Order Paper.

PHALGUNA 28, 1886 (SAKA)

the House 4812
(2) General Discussion on %~
General Budget for 1965-66.

(3) Submission of Demands on
Account (General) for 1965-66 to the
vote of the House.

(4) Consideration and passing of
the Industries (Development and

Regulation) Amendment Bill, 1865,
as passed by Rajya Sabha.
I may also inform the House that

the discussion and voting on the De-
mandgs for Grants of various Minis-
tries, which will commence on Mon-
day, the 29th March, 1965, will be
taken up in the following order:—

Social Security

Defence

Communijcations

External Affairs

Civil Aviation

Commerce

Irrigation and Power

Community Development
Cooperation

and

Information and Broadcasting

Rehabilitation

Labour and’ Empoyment

Transport.

Health

Industry and Supply

Education

Home Affairs |

Food and Agriculture

Steel and Mines

Petroleum and Chemicals

Finance

Works and Housing

Law

A statement showing the likely

dates on which the Demands are ex-
pected to come up for discssion on the
basis of time allotted for each Minis-
try is being separately furnished to

Lok Sabha Secretariat for circulation
to Members in the Bulletin.
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Shri M. R. Masani (Rajkot): I am
rather surprised to hear the order in
which the hon. Minister read the
business for next week.

Mr. Speaker: The other day it was
promised that we would definitely
begin discussion on the General Bud-
get on Monday. Now, whatever is
left over today is put down to be
taken up first on Monday. So that is
not in accordance with that promise.

Shri Satya Narayan Sinha: It was
explained the other day what the
difficulty was regarding the Kerala
business. We have already written to
you also. I had explained that this
was an absolutely unforeseen develop-
ment. We thought that there would
be a government formed there and
therefore, we had not provided for
that business here. The Finance Min-
ister has already requested you for
accommodation in this respect. We
are not going to take up any other
business except this Kerala business
because that cannot be postponed. We
have examined the position and we
find that it will not be possible to
deal with it after the General Dis-
cussion on the Budget because that
involves taking a risk. I see that
Members are inconvenienced a little.
But instead of Monday, if we start on
Tuesday, nothing is lost. In fact, for
starting and ending anything, Tues-
day is very good.

Shri M, R. Masani: I was going to
explain that this is a false alarm. We
are going to sit till 6 p.m. from Mon-
day onwards. We shall have 5} hrs.
every day. 20 hours have been alloca-
ted for the discussion on the Budget.
Therefore, it will be perfectly possible
for the discussion on the Budget to
conclude by the afternoon of Thurs-
day, 25th. The rest of the items in
the Kerala Budget discussion could
easily be taken up on Friday, 26th.
After that, we have got 29th, 30 and
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31st. Therefore, there is no emer-
gency at all, and what you Sir, have
said can be done. I think I have
satisfied you that it can be done witha
out any disturbance to the business.

Shrimati Renu Chakravartty (Bar-
rackpore): We haq originally decided
that we were going to begin  discus-
sion on the General Budget on Friday.
Then it was decided unanimously hy
the Leaders in the Business Advisory
Committee that we would postpome it
till Monday. Tuesday may be very
good so far as his astrology is con-
cerned, but not gccording to ours. We
felt Monday would be a good day to
begin the discussion on an important
subject and we could straightway deo
that on that day. This point was
raised specifically. Shri Masani rais-
ed it and we all agreed to it. I told
Shri Masani that it had been decided
by the Business Advisory Committee.
At that time, the Hon. Minister had
not said anything. So I am really sur-
prised that he should bring it up now.

We are prepared to accommodate
and see the Kerala business through.
There is nothing preventing us from
passing the necessary items in time.
we could begin discussion on the
General Budget straightway on Mon-
day, and give it the prominence it
should have.

Shri U. M. Trivedi (Mandsaur): I
would make a reqyest. The hours that
have been made for the various De-
mands will have to be reconsidered.
This should have been fixed only after
the discussion on the General Budget
was over. Instead of that, the whole
picture of the total number of hours
have been given now without finding
out whether on a particular date a
particular set of Demands will be or
can be taken up. That will not be
possible, because one day here and
one day there will mean so many
days. So this should have been done
on the 29th or the 1st.

Mr. Speaker: When we have made
this allotment, we have not left any
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cusions and, therefore, the House ghall

have to be strict; no extension would

be possible in any discussion this

year.

So far as the Kerala businesg is
concerned, I put this to the Finance
Minister. If we can definitely finigsh
on the 26th, would it not be possible
to get it through in the Rajya Sabha
after that?

The Minister of Fimance (Shri T. T.
Krishnamachari): I am certainly in
the hands of the House. But my diffi-
culty is that these should be voted
and passed in time; otherwise, the
government will come to a standstill
for other reasons.

Mr. Speaker: If we definitely do it
by the 26th, is there not enough time
to get it through in the Rajya Sabha
after that because they are sitting up-
to the 31st?

Shri T. T. Krishnamachari: The
Chair will appreciate that 26th also
is only half a day.

Mr. Speaker: We will finish it.

Shrimati Renu Chakravartty: Only
2 hours are needed.

Shri Vasudevan Nair (Ambala-
puzha): Time should be given for it. It
cannot be pushed through. Kerala is
too much being pusheq about here.

Shri T, T. Krishnamachari: I do not
know if the other House would be
able to complete it within the time,
Are they sitting on 29th?

Mr. Speaker: They have three days.

Shri T. T. Krishnamachari: Actual-
ly, this js a matter which the Minis-

ter of Parliamentary Affairs should
handle.

Shri Satya Narayan Sinha: We are
cutting too fine.

_Mr. Speaker: According to the other
side’s astrology, Monday is the best
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for starting the general discussion on
the Budget.

Shri Satya Narayam Sinha: I have
no objection if we start it on Monday.
I was saying that we are cutting it
too fine. In such matters, we need

not. I would again try it it is pos-
sible. :

An hon. Member: Has he agreed or
not?

Mr. Speaker: We will begin gene-
ral discussion on the General Budget
on Monday.

12.36 hrs.

ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BILL—
contd.

Mr. Speaker: The House will take
up further consideration of the fol-
lowing motion moved by Shri Swaran
Singh on the 12th March, 1965,
namely:

“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958, for a further

period, be taken into considera-
tion”.

Shri Daji was on his legs.

Shri Daji (Indore): The point I was
making last time was that the House
is not objecting to the powers sought
to be given to the military. The
question is: armed with these powers,
what specifically have the military
forceg becn able to do? I tried to
show that with all these powers and
with all the resources at the com-
mand of Government, our armed
forces there seem to have failed to
prevent the Naga hostiles from regu-
larly crossing the border and going
over to Pakistan.

It is not just an 1isolated case, It is
not just one incident Bvery year,
every season almost they are able to
cross with impunity and come back
after getting training and equip
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ment. Last time I said that the Naga

hostiles have opened a military aca-
demy in Pakistan where they regu-
larly send batch after batch for train-
ing. After one batch is trained, an-
other goes, When we raise it in the
House, we are told that they filter
through the jungles in driblets and
we are unable to prevent them. The
question 1 posed was this. One can
understand it to a certain extent. One
can understand that all the 1,500 could
not be apprehended. But how is it
that not even one has been apprehend-
ed by the armed forces stationed

there?

In this connection, it is very pertin-
ent to bring to the notice of the House
the fact that when a similar question
was raised a few days back in the
House, it was found that the hon.
Minister meticulously said that this
crossing of Naga hostiles to Pakistan
for training and back again was not
against the letter of the agreement
entered into with the Naga hostiles.
Again and again, the hon Minister
was pressed, and he only maintained
that it was against the gpirit of the
agreement, not the letter of it. To a
pertinent question, it was also asserted
that the agrecment does not, in tprms,
prohibit this.

One would like to know one thing.
We sent our armed forces there, We
equipped them with special powers-
How is it that this was not specifically
prohibited? How is it that in the
truce talks, in the talks preceding the
agreement, this was not specifically
prohibited, namely, when we nego-
tiated for an armed truce, was it not
part of it ordinarily, that nothing
should be done to disturb the balance
or status quo? Are we to understand
that we have kept it open for the
Naga hostiles to replenish their forces,
gather strength and drag on the nego-
tiationg interminably for months and
that there is no term in the agreement
which actually prevents them from
gending g posse across the border to
Pakisian, equipping them and bring-
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ing them back? This goes on, This
shows either confusion on the part of
Government, a serious slip in draft-
ing, or a deliberate fogging in think-
ing at the governmental level. And
this' sometimeg makes us feel that we
have perhaps given in more to the so-
called peace makers who are trying to
intervene in the internal affairs of our
country than apparently meets our
eye.

Even when the talks have been re-
cessed, as the Naga hostiles’ Parlia-
ment is going to meet, it seems that
the military wing of the Naga hostiles
and the political wing of the Naga
hostiles are not themselves agreeing
on what actually the terms of settle-
ment are, It is said there is difference
of language, the language is difficult,
we do not follow the language. But,
are we quite clear as to the terms we
have offered, or will we, after some
time, say that it is against the spirit,
not against the letter of the terms?

This was most shocking that the
Minister of External Affairs had to
admit in this House that the agree-
ment did not in letter prohibit the
Naga hostiles from sending personnel
across the border for equipping them
in Pakistan and bringing them back.

The Minister of External Affairs
(Shri Swaran Singh): Bringing is
prohibited. .

Shri Daji: Bringing is prohibited,
sending is not, Very good. 1If it is
prohibited, have we brought it to the
notice of the Naga hostiles that they
are violating the truce terms?

Shri M. R. Masank (Rajkot):
are not violating them,

They

Shri Dajl You mean to say they
are not coming back from Pakistan
with arms?

Shri Swaran Singh: No one has
come back.

Shri Daji: I thought last time you
said that 1,500 or 1,700 had come back.
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The negotiations are in a very de-
licate stage, We do not want to fore-
sce and foreclose things, we do not
want to disturb the balance, we do
not want to do anything which would
adq fire to the trouble in the grea,
but the impression that is left is, first-
ly, that the Government is not clear
as to what it is doing, secondly that
the Naga hostiles are being treated
a little softly in the hope of a settle-
ment out of the peace talks, and that
too much latitude is given to certain
persons to fish in troubled waters.
This Is, I think, a risky matter. We
would all like peace to return to
Nagaland, and wish success to Gov-
ernment’s efforts to bring about peace
through negotiations, but negotiation
should not be at the cost of our defi-
nite, determined policy. Let not these
peace talks and the recess be used by
the Naga hostiles to replenish them-
selves and then start hostilities on a
wider scale, let us not be caught nap-
ping. This at least should be guarded
against,

Therefore, before passing this Bill,
we must know, we must be told very
clearly as to what exactly our armed
forces are supposed to do there in
terms of preventing the Naga hostiles
from stepping up their hostile acti-
vity.

Shri M. B. Masani This is an im-
portant Bill, It is also a very far-
reaching measure, because it gives
very draconian and far-reaching pow-
ers to our armed forces engaged not
against foreigners or enemies of the
country, but against our own citizens.
And when powers are given for prac-
tically establishing martial law when-
ever the civil arm wants to declare an
area to be a disturbed area, the House*
should be very careful and vigilant
to see that the exercise of these pow-
ers is made very carefully and with
the fullest sense of responsibility.

I was very glad at the remarks
made by the hon. Minister of Exter-
nal Affairs when he introduced the
Bill, in particular when he said that
‘the Government had no desire to ex-
tend the operation of this measure a
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day beyond its necessity, I think that
assurance should be adhered to, and
I would iike to urge on the Minister
of External Affairs and the Govern-
ment that this House and gall those
who love civil liberty and democra-
tic rights will expect that this mea-
sure will be dropped the moment it
becomes possible,

In today’s circumstances, nobody
can say that the measure should not
be extended, and I am not for a
moment opposing the extension of the
measure. On the contrary, I would
like to support the spirit in which the
Foreign Minister spoke, and the gpirit
in which the Prime Minister and the
Government are approaching this very
difficult problem. In fact, I am echo-
ing what the Governor of Nagaland
said yesterday at the opening of the
Nagaland Assembly, According to the
press, he expressed the hope that per-
manent peace might speedily return
to Nagaland, so that the resources of
the Government and the people might
be devotedq exclusively to the better-
ment of the Nagas. It is in that gpirit
that I rise to speak on thig Bill.

The House knows that with the
goodwill of the Government, the
Prime Minister and the Government,
several Memberg of this House,—I
think we were about 15—of various
political elements and parties, visited
Nagalangq from 5th February to 1lth
February. I would like to share some
of my impressions and feelings, be-
cause, after all, the purpose of our
going there was that the House might
be better enlightened on the unfortu-
nate situation that makes the exten-
sion of this law necessary.

There we have good people on both
sides facing each other, both on the
side of the hostiles and on our side.
We have good people from the rest of
India, people of whom we may be
proud. My colleagues and I felt very
proud when we saw the men from
various parts of the country, in the
armed forces and the civilian adminis-
tration, working together with the
highest degree of team spirit, with
every desire to present India to the
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people of Nagaland in the most fav-
ourable and the brightest light. We
were proud of these people—people
from Punjab, Kerala and every part
of India were there rubbing ghoulders
working in a rather strange climate,
a strange environment, so that Naga-
land might be preserved for the Indian
Union.

We told the Naga people, we told
the people from the underground, or
the Naga Federal Government people
as they call themselves, that we are
a very big country, that our motto
is unity in diversity, that they are no
more different from us than one mem-
ber of our group was from another, so
far as their ethnic, linguistic and
other characteristics are concerned.
We told them that there was ample
room for them in this great family of
the Indian Union, We told them that
they needed us and that we needed
them; we need them for our defence
and they need ug for their defence
against their dangerous neighbours
like the Chinese Communists near
their frontiers. Both need each other
for their common survival and pros-
perity. We pointed out how their re-
sources were very meagre, how this
country was pouring in treasure for
the building of roads, the develop-
ment of their life, the education of
their children, and so we appealed to
them freely and voluntarily to remain
part of our Union, '‘and not to pursue
this desire to secede from the Union,
which we feel we cannot agree to.

On their side, they also had their
own logic., Men of the underground
say, “We are not Indians, we are a
different nation. We want to be
friends with you, we want to be near
to you, but please don’t dominate us,
please do not try to rule us. We will
be allies and friends and neighbours,
but we do not want to be ruled.”

To that we replied that nobody was
trying to rule over them, that people
in Madras, Bengal and Punjab were
not ruled over by others, they were
ruling themselves, but for common
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purposés they had surrendered part
of their sovereignty to the Union, and
that was all that we asked of them.

We pointed out that the Thirteenth
Amendment to the Constitution gives
them more autonomy than we in the
rest of India enjoy, that this Parlia-
ment, for instance, cannot pass certain
laws about their social customs, land
etc., without the consent of the Naga-
land Assembly—something that this
Parliament can do in so far as the
rest of the Indian Union is concern-
ed—that they are in that respect al-
ready favoured people. We said to
them that so long as they remained
in the Indian Union, our Government
had said that these matters were nego-
tiable, that if it came to that we would
bring in another Amendment of the
Constitution, the Nineteenth or Twen-
tieth Amendment, to modify the rela-
tionship between them and us.

So, we have tried to explain the
Indian point of view and we have
tried to understand their point of
view, We must admit that they are
good people, they are decent people,
they are brave people, they are dis-
ciplined people, they are highly edu-
cated people anything around 20 per
cent speak English, They are more
educated in that respect and more
literate then the people of Kerala who
lead the rest of the country in that
regard. .

Therefore, we have a situation
wherein good people are standing up
against good people, and we want that
thig barrier that has arisen should be
overcome and that they should re-
main free and happy members of the
Indian Union. Thanks to the very
noble and devoted efforts of the Peace
Mission, it has been possible, since
last September, to have a suspension
of operations as we call it, or a cease-
fire as the Federal Republic people
call it. Whatever it is called, it is
peace, and in the report that has been
unanimously submitted by the mem-
bars of our group to the Prime Min-
{ster and the Government . . .
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Shri Khadilkar (Khed): May I
make a request to the hon. Member?
To share his impressions, would it be
possible to place that report on the
Table of the House?

Shri M. R. Mmsani: I have no ob-
jection if the Speaker permits me.

Mr. Speaker: I have no objection.

Shri M. R. Masani: I am glad the
Speaker has ruled that it should be
go placed, There is nothing esecret
about it, It has been given to the
Prime Minister, with the support, I
am glad, of members of all groups
who formed this party,

At one point in the report, we say:

‘“The delegation is left with no
doubt that the suspension aof firing
as from September 6, 1964 and its
continuance hag been greatly ap-
preciated by the Naga people as
a whole... The benefits of peace
was welcome to the Nagas and
there was a near unanimous desire
for the prolongation of peace, The
Chief Minister and a number of
officialy whom we met thought
that the prolongation of peace was
both to India’s and Naga’s advant-
age.”

At another point, we say:

“The delegation reiterates that
the suspension of firing has been
beneficial both to India and Naga-
land and would like it to be pro-
longed.”

Dr. M. S. (Nagpur): MHow
does this occur that after the suspen-
sion of hostilities and the cease-fire,
there has been violence taking place.
Did you ask them to take some steps
and stop this violence”

Shri M R. Masani: I am coming 0
that. I am glad my friend Dr. Aney
has raiseq this issue, There are peo-
ple who have said here that such and
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such things are alleged to be happen-
ing; so let us stop the cease-fire and
go back to shooting., Perhaps they
did not understand what wag happen-
ing, the horrors of the guerilla war-
fare, not between us and our enemies,
not between us and those who were
coming into our country, but our own
citizens who, we claim, are members
of our own nation, It is true that
there had been violations.

There are allegations of violations on
both sides. Until now there has been
no method of examining these allega-
tions, For the first time, I am glad to
say, on February 24, at the last nego-
tiations between the two sides, it had
been announced that a mixed group
of three nominees of the Indian Gov-
ernment and three nominees of the
underground will work wunder the
Peace Mission as a fact-finding, inves-
tigating mechanism, One on each
side will go and investigate every
allegation made of a violation of the
cease-fire and we hope, it is to be
hoped, that with this new mechanism
which had rather belatedly been
brought into existence, it will be pos-
sible to verify the truth of these
charges that are made, Unfortunate-
ly, in such a situation there are vest-
ed intercsts on both sides who would
like the cease-fire and peace to come
to an end. I am sorry to say that a
section of the Indian Press has not
been doing its duty either by this
country or by the Nagas, Only g few
days ago, an alarming report of a fir-
ing at one of our posts by mortar guns
by the underground was reported. 1
am glad that the Chief Minister of
Nagaland, Mr. Shilu Ao, has hit that
one on the head. One of our own
dumps blew up by mistake and imme-
diately some pressmen said that the
Nagas have taken up arms, This can
easily lead to a tragedy without any-
one sericusly intending it. I am very
glad to sav that the Chief Minister of
Nagaland has said that no such inci-
dent ever took place as was reported.
That is very importan. So, this new
machinery of inve-tigation, rather like
a United Nations team, but consisting
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of ourselves, has been set up for this
purpose.

Now, lir, it is argued sometimes
that the :Vagas are strengthening their
position. My hon. friend behind me
was worried about that and said that
some Nagas had ‘crossed the frontier
and may come back, Since so much
has been made about the terms of the
cease-fire; let me read two relevant
paragraphs:

“The underground leadersg have
given the assurance that no arms
will b¢ imported from abroad
during the period of stoppage of
operations.”

I am harpy to say that everyone
agreeg ttat not one bullet has come
into Nagnland since the ceasefire was
signed, 'Therefore, this agreement has
been scrupulously maintained by both
sides.

But there is an open frontier and
that frontier was not closeq as part
of the ceasefire agreement, On the
contrary, the Indian Armed Forces
were given permission to patrol three
miles border from the frontier and to
stop whoever they wanted to stop. It
says;

“The interim ‘arrangement for
patrolling of the international
border is that the security forces
will maintain patrolling to a depth
of three miles as the crow flies
from the frontier.”

If they are able to cross and recross
that has nothing to do with the cease-
fire. It has something to do with the
terrain and the great difficulty of stop-
ping people moving between the
Indian side and the Burmese side of
the border. Therefore, let us not get
unnecessarily panicky. A few
people coming and going is not going
{0 cow down the mighty Indian Union
1t hag a very strong military force.
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Shri Indrajit
South-West):
back?

Gupta (Calcutta—
Why are they coming

. Shri M. R. Masani It is something
which the cease-fire agreement allows.
It is not even admitted; nobody is pre-
pared to admit or deny it. We believe
it is so; nobody has given an explana-
tion why they are coming back. We
did not want to encourage it. We told
everyone concerned that not only the
latter but the spirit of the agreement
should also be maintained so that nei-
ther side has a grievance or fear that
something is going wrong from their
point of view. Assuming that over
1500 men have gone and come, let me
put ‘it that the balance of advantage
in favour of the cease-fire.

Guerilla forces can only function in
a favourable political climate, So long
as the people in the villages give food
and supplies and harbour the guerillas,
it is extremely difficult to fight them.
That hag been the experience in
Malaya, that has been the experience
with the Viet Cong, that is the expe-
rience in South Viet Nam today It
is very Important therefore that the
common people in the villages, who
are neither on this side or that side,
should be won over.

The cease-fire ig giving our adminis-
trators, for the first time after ten
years, a chance to carry on civil ad-
ministration an show the real face of
India; they are a fine band of civil
servants and they want time to show
what India can do for Nagaland. Simi-
larly, the Ministers said to us that for
the first time they were able to go to
the villages and argue with the peo-
ple and face the underground people
and win the debate over them because
they could sit together and talk and
give and takein the presence of the
villagers, and they are able to say:
we have a beiter case. A large num-
ber of public meetings had been held,
where resolutions had been passed
supporting the efforts of the Peace
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proposals of the

What are the proposals of the Peace
Mission? They boil down to two gen-
tences. While the people of Nagaland,
like all other people may have a right
to decide their own destiny, the fairest
and the only practicable solution for
this dispute is they should voluntarily
participate in the Indian Union, the
Union of India, That is the basis on
which the Peace Mission has invited
both sides to negotiate. It is a very
go9d thing that these negotiations are
going on.

I want to warn the House that we
cannot expect positive results in a
couple of months. It is possible that
these negotiations will go on for two
or three years. The negotiations at
Pan Mun Jan went on for a decade
and in the end the Korean Peace
Treaty was gigned, The negotiations
for the Austrian Peace Treaty went on
for ten years and today Austria is free
and necutral. Therefore, even if it
takes two or three years, so long as
people talk round 3 table, so long as
there is peace and people in the coun-
tryside and the valleys and hills are
happy and at peace, what does it mat-
ter if the negotiations are prolonged.
The Indian flag flies in Nagaland. Our
Army is there; our administration is
there; a popularly elected Government
is there, till 1967. Let us give them
time to recondition themselves.

What do we know about Nagaland
and what do they know about us? 1
asked one of the Ministers of the
underground Government there to
come to Delhi and meet people here.
He said; Will they give me safe con-
duct? Will I not be arrested? I said:
My friend, whether you like it or not,
you are a citizen of this Union; there
is the Supreme Court and there is
habeas corpus. If anything happens
to you while you are in Delhi, I will
g0 to the Supreme Court and get you
released. He was surprised at this.
He thought that he was going into an
€enemy country. These are the bar-
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riers that have been created by his-
tory. "They have not been part of the
Indian nation as we have all been
part of it; they feel different, We
have got to draw them nearer. You

-cannot impose nationhood by force.

You have got to win their hearts and
minds and that is what is being done
today by all those who stand for us
in Nagaland,

For every year of shooting, we have
shot now for nearly 12 or 14 years,
may we not have one month of truce,
one month of negotiation? Why should
we be so impatient? If it takeg two
or three years, what harm is there?
So long as no harm is done, let us
talk. There was a great war horse,
as he was called, Winston Churchill,
and he had a very good saying: “It is
better to jaw-jaw than war-war.”

Shri Khadilkar: Mr. Speaker, the
Government from the measure it ap-
pears, are seeking to extend this bill
by just one year because, I presume,
they are expecting that peace would
return to this land of Nagas. The
Nagas in all these tribal regions are
more or less on the periphery of civili-
sation. They have been cut off from
the main current of civilization and
to that extent their ideas about life,
about civilisation, about Government
are far apart from our ideas. That
must be clearly understood. Nagaland
is the spearhead of discontent in the
border areas, and 'border areas, I
would like to say very plainly, are
very sensitive regions, and they have
also got to face the challenge of new
social influences. They are not in-
sulated against the social challenges
on the border. I had an opportunity
to exchange some of my experiences
with the Peace Mission and with the
people who went to Nagaland. After
my study, I would like to say that
many people who raise their voices
here—I am surprised—do not care to
study what is Nagaland and what is
the position, what is the general ap-
proach to this problem and so on.
About 50,000 Nagas are beyond our
borders in Burma and their relations
are very close. You cannot just cross
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the whole border, except perhaps 40
miles, and for the last 12 or 14 years,
they have fought, whatever their idea
about the so-called independence, to
win back their independence from
this guerilla warfare s going on, They
have done a great sacrifice for the
past 12 or 14 years. To bring peace
is not a joke, It cannot be achieved
in a day. They have never known
peace,

18 hre

I was very happy—I discussed this
subject with one of the leaders—to
learn that they want peace. For the
first time they have experienced what
is peace after 12 to 14 years of con-
flict, They were either this side or
that side but they were mostly sup-
porting the struggle, whether they
liked it or not, because the terrain is
such and the people are such that they
have got to be brought nearer India
by other methods. Therefore, this
measure has become necessary for the
time being, and as it is giving only a
continuation of one year, it hag to be
supported, because the extension is
not for long. I hope that Govern-
ment’s efforts and the Peace Mission’s
efforts would succeed in bringing
Peace in this area,

Coming to the main problem of this
region, NEFA, the Hill tribes in Assam
and Nagaland, the.point is, as I said,
it is a very sensitive region; their con-
tact with the other side is still close.
Even in NEFA, I am told that the
marriages used to take place with
Tibetan families, but now, for the time
being, it has stopped. Our approach
to this problem of the border must be
decided by taking into consideration
the region, the level of civilisation and
the approach of the people to India
and their understanding or want of
understanding about ourselves, That
also must be clearly understood on
this occasion, because I feel that in
this House, on many an occasion,
voices are raised that so many Nagas
have come with arms. They might
be coming and going, but thereis no
positive proof about it. I happened
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to meet the man who was in charge
of our military operations for a very
long time there, with the rank of a
Brigadier. The Defence Minister is.
here now fortunately. The brigadier
told me very plainly that we have
been strained in operating, because
the orders were such that our army
becomes demoralised when you cannot
have full-scale operation. They were
in a very, very tight corner and were
given certain restrictive orders. If
you had a full-scale military opera-
tion, the problem would have been
solved long ago. But the Government
rightly decided that the presence of
the military was just meant there to
win over the people and to help what-
ever skeleton administration they had
to function. I am glad to know that
the civil administration there, with
all the hazards and privations today,
is functioning with a missionary zeal.
It is a compliment that they deserve
because the conditions are still trying.
Therefore, I would plead with the
Government tnat whatever some peo-
ple in this House might say, the peace
efforts, even if they should take a
little longer, should continue, The
peace efforts were started by the Sar-
vodaya organisation, and they have
pointed out that in the border regi-
ons—and I would repeat again—if
unfortunately the peace efforts fail, it
is not only in Nagaland but you will
have to face the problem right up to
NEFA, 1 have, for instance, a letter
written by a Member of this House, a
most responsible person that in
NEFA, when the people left their
houses and when everything came
down after the Chinese aggression, the
rehabilitation compensation was not
paid to them to go back and settle
down, This is the position. This as-
pect has been pointed out to the
authorities concerned, and I was told
by a responsible person, a Member of
this House, that the matter is still
hanging fire, because of some procedu-
ral matters which have come in the
way. If these things are not taken
seriously, what would happen? It is
a sensitive region, and first priority
must be given to them in the shape of
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an administration; give them what-
ever they lack; educate them and give
them medical help and change their
approach and outlook.

Do you know that only one-third of
the Nagas are under Christian influ-
ence and that the rest of them have
no religion? They have not known
what it is. They have of course got
their tribal taboos and rituals and
other things. But two-thirds of them
have no religion. Religion is a civi-
lising thing and influence to begin
with, but from which they have been
kept away. In such a situation, I
would plead with the Government
that whatever some people might feel
about Nagaland, it is not simple. We
'should do our best to settle them and
accept them within the Indian union.
Here, T entirely share my views with
those expressed by my hon. friend
Shri Masani, In India, you cannot
have just one pattern of government
because the level of development is
different, and when the levels of de-
velopment are different, you will have
to find out some pattern of govern-
ment whereby central loyalty to the
Indian union could be achieved. You
will have to find out a pattern, g local

pattern which ig of such a nature
where they will find a better self-
expression which would meet their

local needs quickly, Delhi is far off.
What do they know of Delhi? We
know of it because we sit here, but
when we go to the periphery of India
we will or we must realise their point
of view from this angle which must
be considered carefully and some
form must be found out.

Lastly, we have studied what hap-
pened in Algeria. 1 was recently
reading a book about Algerian strug-
gle. In Algeria, the French were in
a tight corner, and the question they
faced was either they must be settled
the problem peacefully or they must
be fought, because it was a question
of great financial strain on France.
All the intellectuals in France rosec in
revolt and they said to the military
people, the French people there, “For
Heaven’s sake, do not now take arms.”
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Why? Because they realised that
after a pretty long struggle there, a
certain rigid attitude had developed.
The same thing has happened in
Nagaland and that rigidity has got (o
be overcome. It cannot be overcome
by force. Therefore, I presume that
if force is meant, it is meant to assist
to the minimum, where it is absolute-
ly necessary, the civil administration
and those who have joined the Indian
union in the sense that those who
have formed the government and are
prepared to accept parliamentary de-
mocracy as they have understood it in
the present context, must be streng-
thened. I am sure that within a ghort
period we will have some good results,
because, all those people are perhaps
tired of the war and of the brutal and
cruel things, I mean brutalities in
warfare during those long years, and
they must be won over by peace and
the peace negotiationg should conti-
nue for g little longer period. Ulti-
mately, we must be determined that
Nagaland, through the Peace Mission's
efforts and our own efforts, shall be
established as a peaceful State and
thus we shall have to set an example
for other border areas not to take to
arms but to take to the path of nego-
tiations and talk and settle their pro-
blems,

With these words, I support the

Bill.

Shri P. C. Borooah (Sibsagar): Mr.
Speaker, Sir, this Bill is one of the
shortest Bills before the House. It
sceks to change just one word: from
‘seven’ to ‘eight’, but then, it is not
so simple as it appearg to be. It has
a far-reaching effect, as my hon.
friend Shri Masani was stating just
now. The district of Naga Hills as it
was then called was taken out from
the administrative control of the Gov-
ernment of Assam and put in charge
of the Governor of Assam gs an agent
of the President. Then, hopes were
held that everything would be O.X.
thereafter and that peace will reign
there and the hostilities shown by
the Naga people would gradually-
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come to an end. But our hopes were
belied and indeed things began to
proceed from bad to worse, and it
came to such a pass that the security
of the country was endangered, At
that time, our President promulgated
an ordinance which was followed by
the enactment of the Act giving spe-
cial powers to the army. But this also
became ineffective because the hostile
activities continued and then a dele-
gation of the nationalist Nagas was
organised, They saw the late Prime
Minister and g political settlement
was arrived at resulting in the dis-
trict of Naga-Hills getting a separate
State. This was accepted by the dele-
gation and they went back. But in
Nagaland, the people were divided on
this issue. Some of them accepted the
statehood, but some went underground
ag hostiles. Not only were the hos-
tiles carrying on their activities more
vigourously, but they were also suc-

cessful in establishing contact with
Pakistan. They sent their people
there for training in arms in Pak-

istan became a source of supply of
arms for their activities in Nagaland.
This went on for several years,

~

Then the Peace Mission came into
existence, We do not know what is
the status of this Peace Mission or on
whose behalf it is working which are
still confusing; but it seems it has
assumed the positfion of a body of ar-
bitrators trying to arbitrate between
the Government of India oh one hand
and the Government of hostile Nagas
on the other. Whatever it may be,
they are making an honest effort to
bring a lasting peace in Nagaland, Al-
though it is very difficult to say what
the ultimate outcome would be, one
very good thing been able to do is to
bring about a temporary cessation of
hostilities in that area and also to
bring together the leaders of hostile
Nagas and the representatives of the
Governmen{ of India round a confer-
ence table. As my friend, Mr. Masani
said, we must allow some time to
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pass. The hostilities have been there
for more than 10 or 12 years. Let
there be one month for one year,
which means another 10 or 12 months.
I think time as a great healer is also
a very important factor in this matter.

‘While the leaders of the hostiles are
engaged in discussion with the repre-
sentatives of the Government, a sec-
tion of them are still active. They are
making frequent visits to Pakistan and
bringing with them more and more
arms.

A news item appeared in the Assam
Tribune dated 19th February as fol-
lows:

“The Government of Assam
have taken a very serious view
of the forcible occupation of some
of her lands on the border of
Assam and Nagaland by armed
Nagas and have asked the Border
Security Force to take effective
steps to clear these areas of un-
authorised occupation and stop
any acts of lawlessness,

The 120 mile long border bet-
ween Naga Hills on one side and
Sibsagar and Mikir Hills on the
other was defined- by the Govern-
ment in 1928 when Naga-Hills
formed a district of Assam, When
it became a State in 1957, Assam
Government suggested that the
border should be properly demar-
cated. There were some disputes
on this matter and it wag under
consideration of both the Govern-
ments. The Assam Government
had information about armed
Nagas inflltrating into these places
and intimidating people. The mat-
ter was brought to the notice of
the Nagaland Government. It ap-
pears that neither any steps were
taken nor did they reply to com-
munications from the Assam Gov-
ernment.”

In the Times of India dated 8th March
it is stated:
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“The Chief Minister, Mr. B. P.
Chaliha, told the Assam Assembly
here yesterday that armed Nagas
had occupied 150 acres of forest
land in Sibsagar district and the
State Government had strongly
protested to the Nagaland Gov-
ernment about the intrusion.

As a result of the vigorous ac-
tion taken by the Sibsagar dis-
trict authorities to round up the
trespassers, four Nagas had been
arrested, Mr, Chaliha said in res-
ponse to a calling attention
motion.”

So, the hostile activities are still go-
ing on. We should gird up our lines
and we should see that our armed
forces are given proper powers to deal
with the situation, It js said that
since the cessation of hostilities, the
Naga hostiles who were underground
have come over-ground. On the other
hand, our armed men, under the
terms of the agreement, have been
made to go underground. They are just
confined to their camps and do not
come out armed. While they are hav-
ing their target practices and parades
in the camps, by their side, the hos-
tiles also are carrying on their parades
and target practices. Let our armed
men be underground we do not mind
but and let there be peace and peace
reign there. That is our wish. But
we should see that our armed man get
proper powers to deal with the situa-
tion when there is any exigency. We
will be happy if that exigency does
not come.

With these words, I support this
Bill,
Dr. M. 8. Aney;: Sir, I doubt if

there is anybody in this House who
would be opposed to this measure.
Honest men with good intentions have
been working to bring about better
relations between the Naga people and
the Indiap people.
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This work of peace-making or recon-
ciliation may take some time. It is
for the Members of this House to see
that that is the only reasonable ap-
proach that can be made by the Gov-
ernment of India under the existing
circumstances.

There is one point to which I wish
to invite the attention of the House
particularly. Mr. Khadilkar said that
India is a big country with different
kinds of people and therefore there
may be different patterns of autonomy.
It may be so; it is up to this House
to evolve new patterns also, I admit.
But so long as members of this House
are concerned, as loyal citizens of
India, they are committed to a certain
pattern of democracy and we take
pride that this is the pattern that is
proper for the people of the world.
That being the case, with all our best
intentions to honour the customs,
manners and various other things of
those people, our sttempt should be
to imbibe into their mindsg the res-
pect for the kind of institution of
democracy that exists under the Con-
stitution, It may take more time; I
do not mind the time.

Secondly, there is their habit of
running over to the other side. I
would not have minded it if the coun-
try on the other side had friendly re-
lations with us, But objection js taken
here because they run to a country
which is definitely hostile to us and
which is interested in creating a feel-
ing of hostility and enmity against the
people of India, To allow these people
to have frequent contacts with the
other side is g rather dangerous posi-
tion against which we must guard.
We want at least to instruct those
persons who are the harbingers of
peace to lay down certain limits which
should be observed and to carry out
their mission in such a way as to be
less offensive afid more persuasive
and in that way gradually win them
over. I do not mind the time.
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I once visited that territory in 1942.
1 found that the English people, when
the Second World War was being
fought, were taking the help of the
Nagas. I found how the Nagas, for
the sake of English people, were help-
ing them in building big roads, con-
structing bridges and so on. I saw it
with my own eyes. So the English
people could make them work, That
spirit which enabled the English peo-
ple to rule over them and get work
from them should be understood by
us. If the Nagas were made to do big
things like that against their own
enemies, we must try to understand
and follow that spirit. If it is with
these considerations that those who
are working are making efforts to
bring about conciliation between the
hostile Nagas and the people of India,
I believe that we must give every en-
couragement to that kind of effort.

Sir, with these words I support the
motion before the House,

st feqr qemaw  (FrEEgR)
IuTene AEed, fuew awRg @l &
X WA G FT et @< anmds
# af7 womam & a3 g & o fraen
g9 wafas ar AT q@ER w0 & faw
g g, Ty fggeamw & fwaw e
&fae w7 9 Arnve T § MY feaw
AN i ar X FET w9 A
¢ TR e feama gw AW amE @
war s qfwd qgt gen fe faeer
g qIAT FT AT L &7 TG
Afqat & aomt & @ fegeam &
T FY 9T & agEr 4Gt & 1 §faw
qrerg SIS gU AR wéfaw qur 4%
FER Ty F9 gy | 4% fegw
Fr Aifs e & gfs frey suw
| I @G e

amst ¥ A1y fgrgena Y wwar &
fo @ & a9} AT v A
Frey agY & foem & e W, AA &
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] ¥ a7 gieFfas @ § aEmn A
fergefaai & amg faer FT @y &
forr g w1 #15 gfeesior 4t @ )
fergeam & Ae® A § @9 F A H
AT ga @1 § AN FY wfAT FA
FT 1% YO AGT f6aT AT | @ FW
T FIRAGT g i F ae &
& wgn s § f fegem ¥
= STfa 7 oferaea @rEg AR A oA
FaamT ¢ f& @@ 7@ a9 & F191 §
W ¥ A ¥ I sfa F W0 &
SATRT AR Y § | IR AT F FEarT
g fe WA ¥ Sy anfa & wgF) A
q&qT W g1 WK wfgarE Aanm 7}
qeifeat Y g waee @ @ faww &
gt ¥ WY fggmm ®1 ®w A @war
¢ T ammn | ggifeat w1 -
arfaat & fegea™ & &= &fai 7 @
F fax aF A w7 wifow 4§
TFT FT F1E FUFA 71 & | fgrgeamer
F fafws favafaemeam # amm faefaat
F1 AT qgre faanfag) #1 43 7 39HT
AR AT & AR § W wW A
fawm & v Wy o A gwr §

QT T WINT F qFavg § § FgAar
agw g fF Amn wwenm oF saee
I § 1w & afed fergeam &y
THFAT FEAN AT g dHdl | I qF
HHAT AT ATEQH a7 QI AT qE
qrTeE & S /T fgrgeaT &1 wma
3 faw g ToEifaw qAEAT ¥ AT
FE AHIA T & Frad F g
&1 & ©F AT AW 9 FI W F FqY
X g & 9% 9 ¥ 4T agi &
gt & AT @ FFEY FEAT G
@ THd § | W IA A AT F
w2 gw fegrgeam 1 S WTod § ST
SEIT AT ¥ fFA RT a1 g
{ETR] WX Y ZER AT g § o
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far 211 a1 w0 e & AW A
oFAT YAIT T g5 AL | A A qE
¥EEAT g AMAT F @13 ¥ qg UF d1
#fad @7 9T § AT gAU A a9 Sq1LT
wagw ¢ ag 97 fr wdfm ok v
JAEFRT 7T 97 J gy AT Tifgd
armaTe § 717 fergeam § oFarn, Faw
1 % A | f5a 9917 g qFar aEwg
Uit ag vy ST aaaqrd g9 fad w1 q
FEF I9EA |

Shri Swaran Singh: Mr, Deputy-
Speaker, Sir, I am grateful to the hon.
Members of this House for the support
that they have been good enough to
extend to this Bill. 1t is one of thosc
rare occasions when a measure of this
typc has received support from all
sections of the House, and I am there-
fore grateful to this august House for
showing this understanding of the
complicated problem that we are fac-
ing in Nagaland.

Therefore, there is little for me to
say on this Bill. I would, however,
like to take this opportunity of saying
a few words about the approach 1o
the Naga problem. On thig occasion,
Mr. Deputy-Speaker, ] am beholden
to the hon. Memberg who have shown
such understanding of the problem and
who have extended their sympathetic
approach to the efforts that are being
made for maintaining peace and for
trying {o solve this difficult problem
by negotiations,

1 would like to pay my tribute to
the Members of Parliament belonging
to different sections of the House who
were good enough to undertake the
inconvenience of a visit to Nagaland.
“This has enabled hon. Members to see
for themselves not only the terrain
and the physical features of Nagaland
‘but they hag also the gpportunity to
study firsthand the problem as we are
facing today.

It is a very happy thought for me
that the basic thing in this respect is
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fully appreciated on all hands. This
basic thing is that here we have got
a very fine set of people, Nagas, who
are brave people, whose culture is
different. 1 do not at all agree with
some hon. Members who have hinted
that they are not civilised enough. It
may be that their approach to many
problems, their social approach, their
approach even to property and other
matiers may be different from ours;
but it will be wrong for us to imagine
that they are not civilised enough.

Shri Manoharan (Madras South):
What is their language?

Shri Swaran Singh: They have
many languages, a large number o1
tribal languages, It might interest the
House to know that, in the course of
these talks, when a person from the
hostile Naga group was speaking in
onc of their tribal languages there was
no interpreter who could interpret it
into the other tribal language which
waus understood by others. So, we had
to undertake double interpretation.
The tribal language which was used
by that speaker was first interpreted
into English and then from English
into the other tribal language so that
other people might be able to under-
stand it. This shows that there are
many tribal languages that are used
by these people, Thig also shows that
sometimes we are prone to take a very
superficial view of the problem, which
is really intricate and difficult.

The important thing that has emerg-
ed as a result of today’s discussion is
that our basic approach has to be that
these are our own people, that they
are part and parcel of our own big
family and, therefore, any attitude
that sometimes we develop of taking
the so-called tough-line or trying to
find by strong military action a solu-
tion of the problem, is I think some-
thing which we should eschew, if we
can avoid it. Our approach should
be that here are our people whom we
have to convince that they have noth-
ing to lose and everything to gain by
remaining members of this big family
which is India.
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I am glad that this last visit of the
Members of Parliament did give an
opportunity to the Naga hostile lead-
ers to see for themselves that there is
nothing bu{ sympathy and understand-
ing for their aspirations angd difficul-
ties. I am personally very happy that
hon. Members found i{ convenient to
pay a visit to thig part of our coun-
try. It has helped them to understand
the problem and appreciate the diffi-
culties and intricacies of the problem.
It has also brought a great measure
of confidence among the Nagas that
the parliamentary delegation, repre-
senting various sections of the House,
has not got any hostility towards the
aspirations of the Nagag and, on the
contrary, they have nothing but un-
derstanding and goodwill for them.
Therefore, the first essential point to
help in mind is that they are our own
people.

The second point on which stress
has been laid is the prevalence of
peace in that part. ] must say that if
anything has ensued as a resul' of
these negotiations, the efforts of the
Peace Mission, the efforts of the ad-
ministration and the efforts of the
leader of the Indian governmental
team, Shri Gundevia, it is the preva-
lence of peace and I must say that
he showeq great patience ang great
tact in understanding this problem.
He has really earned the confidence of
the Naga hostiles - and they are now
talking to him mformall and with a
certain measure of freedom It is of
great importance that we shoulq en-
courage our people who might be en-
gaged in such difficult and delicate
task and we should give them the as-
surance that we appreciated the stand
or gi'itude they take or adopt and, if
they succeed in creating confidence
amongst the hostiles, this is something
for which we should be proud of and
we should encourage the efforts of
such people instead of being critical.

If 1T may say so, the vesteq interest
In peace is growing and is get'ing
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more and more consolidated. There
were parts in Nagaland where night
light were unknown. There was cur-
few from dusk to dawn and no light
used to be lit and some of the Naga
hostiles were completely cut off from
the mainstream of Indian life. Now
some of them have come back to their
families. The villagers have also test-
ed what' peace means and what normal
conditions mean. There is a growing
volume of opinion in favour of conti-
nuance of peace. These are the two
basic factors which we should keep in
mind while we assess the situation.

Another point which has been urged
was about the movement of Nagas into
Burmese territories and then going
over to Pakistan. On that I want to
be quiie clear. In the original agree-
men't which had been arrived at, and
which'-resulted in the cessation of ope-
rations against the Nagas, it was clear-
ly mentioned tha “no arms will be
imported from abroag by the under-
ground Nagas during the period of
stoppage of operations”. This was the
relevant part of the assurance. Hon.
Members might argue, and oerhaps
with some justification that ‘here is no
specific provision made here in the as-
surance or in the agreement that no
one will leave Nagaland for thig pur-
pose. But it should be appreciated
that the opera ive part is the import
of arms from abroad and on that there
is a clear assurance. Therefore, any
step that is taken by the Naga hostiles
by which they leave the territory of
Nagaland, tross over {o Pakis'an with
the object of getting arms is, accord-
ing to the view that we have taken,
clearly against the spirit of the agree-
ment. Why should they go to a
foreign coun ‘ry and get arms when
they cannot import arms? Therefore,
we have made this position quite clear
to the Naga hostile leaders who have
been negotiating with the Govern-
ment team that Government take a
serious view of this action on the part
of certain Naga hostiles in crossing
over to Pakistan territory for getting
arms,
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Shri Indrajit Gupta: If they do it,
we are never able to intercept them.
That is what has happened in the past.

Shri Swaran Singh: 1 am not talk-
ing of the past, about which the hon.
Member is correct. But, during this
period, as pointed out by my hon.
friend, Shri Masani, it is a fact which
1 have no hesitation in admitting, that
during the period that peace was pre-
vaijling, no arm has been imported
from outside territory. It is quite
another thing that they are going out
and according to our information they
are going out for getting arms. It is
something which we strongly object o
because we feel that they have no
business to do it unless they have got
the intention to import arms, which
they have agreed not to import. There-
fore, we have used this expression
with care ang stated that this is clear-
ly against the spirit of the agreement
and we take strong objection to this.
The Naga hostile leaders saw the force
of this argument and some assurance
has also been given that the agreement
wil] be adhered to. But, at the same
time, as a Government we cannot: shirk
our responsibility to ensure that any
import of arms by any surreptitious
means has to be checked by all means.
It is our responsibility, and it is for
this reason that not only very intense
patrolling is there in the three mile
belt along the border but certain sub-
divisions, even in Manipur, have been
declared “disturbed” wunder this Act
and the army and the police have
been given specia] powers to meet the
situation so that the Naga hostiles may
be stopped if they attempt to bring in
any arms,

Then a question was askeq by Shri
Daji why no; a single case has been
shown in which the army has detect-
gd the hostiles bringing in arms. It
1s a fact that on several occasions
when Nagas were trying to enter the
territory from outside they had been
apprehended and many times they had
been shot down. Even when they
Were going out they were shot down.
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Bill

There was a question in this House
on this subject. Whenever they at-
emnied to go out, he police took
action, or the armed forces took ac-
tion, and several Nagas were sghot
down, for they were doing something
which was illegal and which was un-
warranted.

As is appreciateq by the House, this
js an Act which is necessary. But,
personally speaking, and I am sure I
am speaking for the whole House, all
of us wil] be happy, every one in
India will be happy, if no opportunity
arises to use 'this Act. The peace
efforts that are being made, if they
succeed, and the situation in Nagaland
develops to such a favourable form
that a satisfactory solu'ion is possible
and there is no opportunity to use this
Act, I am sure that the entire House
will be happy ang every one in India
wil] be happy. All of us in India have
no ambitions of any type on that re-
gion except to feel that it is a part
of Indiag and that the Naga people are
Indian nationals. That we have to
assure them and we have to win their
heart ang see that they function as
contented, useful, proud citizens of
India.

Shri Nath Pai (Rajapur): Mr, De-
puty-Speaker, Sir, before you proceed
to put it to vote, may I make a re-
quest? The hon. Member, Mr. Masani,
referred to the Report of the Parlia-
mentary Delegation which, 1 think,
has been placed on the Table of the
House. In the spirit in which the de-,
bate took place, we are all interested
in knowing what were the impressions
of our own Delegation. May I, there-
fore, request you that you may direct
him that thre Report be circula‘ed am-
ong Members of Parliament? N

Shri Swaran Singh: I will be very
happy. A copy has already been laid
on the floor of the House. T will check
up that with my copy and supply an
authenticated copy and that could be
circulated.

Mr. Deputy-Speaker: The
is:

question
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“That the Bill to continue the
Armed Forces (Special Powers)
Regulation, 1958 for a further
pericd, be taken into considera-
tion.” '

The motion was adopted,

Mr. Deputy-Speaker: We shall now
take up the clause-by-clause conside-
ration of the Bill.

The question is:

“That clauses 1 and 2, the Enact-
ing Formula and the Title stand
part of the Bill.” ’

The motion wag adopted,

Clauses 1 and 2, the Enacting Formula
and the Title were added to the Biil.

Shri Swaran Singh: I move tha. the
Bill be passed.

Mr. Deputy-Speaker: The queastion
is:

“That the Bill be passed”

The motion was adopted.

—_—

13.42 hrs.

KERALA BUDGET—GENERAL DIS-
CUSSION; *DEMANDS FOR
ON ACCOUNT (KERALA), 1965-
66; AND DEMANDS FOR SUP-
PLEMENTARY GRANTS
(KERALA), 1964-65.

' Mr. Deputy-Speaker: We shall now
take up the Kerala Budget for 1965-66,
the Demands for Grants on Account
(Kerala) and the Supplemen‘ary De-
mands for Grants (Kerala). Time
allotted is four hours. Doeg the House
want a separate discussion on each of
them or one discussion?

Some Hon. Members: Let it be one
discussion.

Mr. Deputy-Speaker: All right. Does
the Minister want to say anything
now?
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The Minister of Finance (Shri T, T.
Krishnamachari): I have submitlied a
statement. I do not think I would like
to add anything now.

DEMANDS FOR GRANTS ON  ACCOUNT
(KERALA), 1965-66

DemAND No. I—AGRICULTURE INCOME
TAax AND SALEg TAX

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,44,000 be granted to the
Presiden’, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Agricultural Income Tax and
Sales Tax.””

DemAND No. II—I.AND REVENUE

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,20,000 be granteq to the
Presiden‘, on account, out of the
Consolidated Fund of the State of
Kerala two defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Land Revenue.””

DemAND No, III—ExcISE

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 484,000 be granted ‘o the
Presiden’, on account, out of the
Consolidated Fund of the Statc of
Kerala 't defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Excise.””

DEmAND No. IV—TaAxEs oN VEHICLES
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,65,000 be granted to the

*Moved with the recommendation of the President.
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President, on account, out of the
Consolidated Fund of the State of
Kerala 't defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Taxes on Vehicles."”

ment during tlte year ending the
31st day of March, 1966, in respect
of ‘Elections.””

DemAND No. IX—HEADS OF STATES,
MINISTERy AND HEADQUARTERS STAFF

M. Deputy-Speaker: Motion moved:

DEmAND No. V-—StAMPS “That a sum not exceeding

Mr. Deputy-Speaker: Motion moved: Rs. 13,03,000 be granted tu the

“That @& sum not exceeding
Rs. 2,24,000 be granted ‘to the
President, on account, out of the
Consolidated Fund of the State of
Kerala 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Stamps.””

DemANp No, VI—REGISTRATION FEES

M:. Deputy-Speaker: Motion movea:

“That a sum not exceeding
Rs. 6,537,000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will ¢ome in course of pay-
ment during the year ending the
31st day of March, 1965 in respect
of ‘Registration Fees.'”

President, ‘'vn account, out of the
Consolidated Fund of the State of
Kerala ‘o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Heads of States, Ministers and
Headquarters Staff.”

DEMAND No. X—DiI1STRICT ADMINISTRA~

TION AND MISCELLANEOUS
Mr. Deputy-Speaker: Motion moved:

“That a sum not c¢xceeding
Rs. 16,685,000 be granied to the
Presiden‘, on account, out of the
Consolidated Fund of the State of
Kerala ‘10 defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘District Administration and
Miscellaneous.” ”

DemaANp No. XI—ADMINISTRATION OF

DemAND No. VII—STATE LEGISLATURE JUsTICE

Mr. Deputy-Speaker: Motion moved: Mr. Deputy-Speaker: Motion moved:

“That a .sum not exceeding
Rs. 1,853,000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘State Legislature.’”

DemMAND No. VIII-—ELECTIONS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,56,000 be granteq to the
President, on account, out of the
Consolidated Fund of the State of
Kerala 4o defray the charges
which will come in course of pay-

“That a sum "not exceeding
Rs. 17,49,000 be gran‘ed to the
President, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Administration of Justice.’"

DeEmaND No. XIl—JaILs
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,16,000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1966, in respect
of Jails"”

DeEmMAND No. XIII—PoLicE
Me. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 81,44,000 be granted to the
President, on aciount, out of the
“Consolidated Fund of the State of
Kerala %o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Police.’”

DEmAND No. XIV—STATE INSURANCE
AND MISCELLANEOUS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,45,000 be granted to the
President, on ac-.ount, out of the
‘Consolidated Fund of the State of
Kerala ‘o defray the charges
which will come in course of pay-
ment during the year ending the
‘31st day of March, 1966, in respect
of ‘State Insurance and Miscellane-
ous.””

DeMaND No, XV—ScIENTIFIC DEPART-

MENTS
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rg. 1,69,000 be granted to the
mresident, on account, out of the
TYonsolidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st of March, 1966 in respect
of ‘Scientific Departments.’”

DEmAND No. XVI—UNrversity Epuca-

TION

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 33,54,000 Dbe granted to the
President, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1966, in respect
of ‘Universi'y Education.””

DeEmanp No. '‘XVII—GENERAL
EbucaTiON

‘Mr. Deputy-Speaker: Motion moved:

“That a sum not cxceeding
Rs. 4,13,85,000 be granted to the
Presiden’, on account, out of the
Consolidated Fund of the State of
Kerala ‘o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March; 1966, in respect
of ‘General Education.””

DeEmAaND No, XVIII—TECHNICAL
EpucAaTioN

Mr. Deputy-Speaker: Motion moved:

“That & sum not excecding
Rs. 21,20,000 be granted 1o the
Presideni, on ac:ount, out of the
Consolidaled Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Technica] Education.’”

DemAND No. X'X—MEenicAL

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 98,00,000 be granted to the
Presiden’, on account, out of the
Consolidated Fund of the State of
Kerala fto defray the charges
which will come in course of pay-
ment durfng the year ending the
31st day of March, 1966, in respect
of ‘Medical.’”

DeEMAND No. XX—PusLic HEALTH
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 39,74,000 be granted to the
Presiden’, on account, out of the
Consolidated Fund of the State of
Kerala ‘o defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1966, in respect DEMAND No. XXV—ANiMmaL HusBANDRY

¢ H rn
of ‘Public Health. Mr. Deputy-Speaker: Motion moved:

Demanp No. XXI—PusLic HEALTH “Phat a sum not exceeding

ENGINEERING

Mr. Deputy-Speaker: Motion moved:

“That a sum not cxceeding
Rs. 17,54,000 be granted to ‘the
President, on account, out of the
{Consolidated Fund of the State of
Kerala ‘to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Public Health Engineering’.”

DeEmMAND No. XXII—AGRICULTURE

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 46,37,000 be granted to the
Presiden’, on account, out of the
‘Consolidated Fund of the State of
Kerala ‘to defray the charges
which will come in course of pay-
ment during the year ending the
‘31st day of March, 1966, in respect

CURT]

of ‘Agriculture’.

DEMmanp No. XXIII—FI1SHERIES

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 24,12,000 be granted to the
Presiden’, on account, out of the
Consolidated Fund of the State of
Kerala 'to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Fisheries'.”

DEMAND No. XXIV—RuraL DErvELOP-
MENT

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,20,000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Rural Development’.”

Rs. 18,91,000 be gran‘ed to fthe
President, on account, out of the
Consolidated Fund of the State of
Kerala ‘%o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Animal Husbandry’.”

DeEMAND No. XXVI—Co0-OPERATION
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,53,000 be granteq to the
Presiden’, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
d1st day of March, 1966, in respect
of ‘Co-operation’.”

DeMAND No. XXVII—INDUSTRIES

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 16,40,000 be granted to the
President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Industries'.”

DeEmAND No. XXVIII—ComMUNITY DE-

VELOPMENT PROJECTS, NATIONAL Ex-
TENSION SERVICE AND LocaL Dzve-
LOPMENT WORKS.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 49,10,000 be granted to the
President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will ecome in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Community Development Pro-
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jects, National Extension Service
and Local Development Works'.”

DemAND No. XXIX-—L.ABOUR AND EM-
PLOYMENT

Mr. Deputy-Speaker: Motion moved:

‘“That a sum not exceeding
Rs. 1472,000 be granted 1o the
President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Labour and Employment'.”

DeMAND No. XXX—HARIJAN WELFARE

Mr. Deputy-Speaker: Motion moved:

‘“That a sum not cxceeding
Rs. 29,06,000 be granted to the
President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
381st day of March, 1966, in respcct
of ‘Harijan Welfare'.”

DeMAND No. XXXI—STATISTICS AND

MIBCELLANEOUS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,42000 be granted to the
President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Statistics and Miscellaneous'.”

DEMAND No. XXXII—IRRIGATION

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 49,66,000 1L, granted to the
President, on account, out of the
Consolidated Fund of the State
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of Kerala, to defray the chaiges
which will come in course of pay-
ment during the year cnding the
31st day of March, 1966, in respect
of ‘Irrigation’.”

DeEmanp No. XXXIII—PuBLic WORKS.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,56,53,000 be granted to the
President, on account out of the
Consolidated’ Fund of the State
of Kerala, to defray the charges
which will come in course of puy-
ment during the year ending the
81st day of March, 1966, in respect
of ‘Public Works’.”

DEMAND No. XXXIV—Por1s

Mr. Deputy-Speaker: Motion moved:

“That a- sum not exceeding
Rs. 1,25000 be granted to the
President, on account, out of the
Consolidated: Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Ports’.”

XXXV—TRANSPORT
ScHREMES

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 98, 34,000 be granted to the
President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1986, in respect
of Transport Schemes’.”

DeMmanD No. XXXVI—FaMINE
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,37,000 be granted to the

4854
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President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Famine’.”

DeMaND No. XXXVII—PENsSIONS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceediag
Rs. 49.73,000 be granted to the
President, on account out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Pensions’.”

DeMmanp No. XXXVIII—STATIONERY
AND PRINTING

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 13.43000 be granted to the
President, on account, out of the
Consolidated Fund of the State
of Kerala, to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Stationery and Printing’.”

DEMAND No. XXXIX—FOREST
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,51,000 be granted to the
President on account, out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of pay-
ment during the year-ending the
31st day of March, 19668 in respect
of ‘Forest’.”

DeEMAND No. XL--MISCELLANEOUS

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding
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Rs. 9,83,000 be granted 10 the
President on account, out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of pav-
ment during the year ending the
31st day of March, 1965 in respect
of ‘Miscellaneous’.”

XLI—MISCELLANEOUS.
COMPENSATION AND ASSIGNMENTS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 274,000 be granted to the

President on account, out of the

Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of pay-
ment during the' year ending the
31st day of March, 1966 in respect
of ™iscellaneous Compensation:
and Assignments’.”

DeMAND No. XLII—NATIONAL
EMERGENCY

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,000 be granted to the

President on account, out of the

Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966 in respect
of ‘Natjonal Emergency’.”

DEMAND No. XLIII—CAPITAL OUTLAY

oN PusLic HeaLTH

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 18/65,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Kerala, to defray the charges
which will come in ¢Hurse of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Capital Outlay on Public
Health'.”
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DEManD No. XLIV—CApITAL OUTLAY President, on account, out of the
ON AGRICULTURAL IMPROVEMENT Consolidated Fund of the State of
Kerala to defray the charges
Mr. Deputy-Speaker: Motion moved: which wil come in course of pay-
ment during the year ending the
That a sum not exceeding 31st day of March, 1966, in respect
Rs. 1,17,000 be granted to the of ‘Capital Outlay on Public
President, on account, out of the Works..”
Consolidated Fund of the State of
Kerala, to defray the charges DEmMAND No. XLVIII—CaPITAL OUTLAY

which will come in course of pay- ON OTHErR WORKS

ment during the year ending the

31st day of March, 1966, in respcet Mr. Deputy-Speaker: Motion mov-

of ‘Capital Outlay on Agricultu- ed:
ral Improvement’.”

prov n That a sum not exceeding
Rs. 6,65,000 be granted to the
DEM“;‘T’ No. XLV—CI; ITAL f)gu.,zw President, on account, out of the
ON INDUSTRIAL AND LCONOMIC LEVE- Consolidated Fund of the State of
LOPMENT Kerala to defray the charges
) which wi’l come in course of pay-
Mr. Deputy-Speaker: Motion moved: ment during the year ending the

31st day of March, 1966 in respect
Tha; a sum not excecding of ‘Capital Outlay on Other

Rs. 57,11,000 be granted to the Works”.”

President, on account, out of the
Consolidated Fund of the State of Demanp No. XLIX—Caprrar Outray

Keorala to dofray  the charges ON PoORTS
which wi 1 come in course of pay- .

v . D - : ! -
ment during the year ending the e dl\.lr eputy-Speaker: Motion mov
31st day of March, 1966, in respect ’
of ‘Capital Outlay on Industries That a sum not excecding
and Economic Developments'.” Rs. 13,35,000 be granted to the

) President, on account, out of the
Demanp No. XLVI—CaAPITarL OUTLAY Consolidated Fund of the State of
ON IRRIGATION Kerala to defray the charges
which wi'l come in course of nay-
. ) ment during the year ending the
Mr. Deputy-Speaker: Motion moved: 31st day of March, 1966, in respect
‘ . o v 9
That a sum not exceeding of ‘Capital Outlay on Ports'.
Rs. 55,45,000 be granted to the DeEmMAND No. L—CAPITAL OUTLAY ON

President, on account, out of the TRANSPORT SCHEMES
Consolidated Fund of the State of

Kerala to defray the charges Mr. Deputy-Speaker: Motion mov-
which wi’'l come in course of pay- ed:

ment during the year ending the

31st day of March, 1966, in respect That a sum not exceeding
of ‘Capital Outlay on Irrigation’.” Rs. 75000 be granted to the

President, on account, out of the
DeMAND NO. XLVII—CAPITAL OUTLAY Consolidated Fund of the State of

oN PubrLic WORKS Kerala to defray the charges

which wi’'l come in course of pay-

Mr. Deputy-Speaker: Motion moved: ment during the year ending the
31st day of March, 1966, in respect

That a sum not exceeding of ‘Capital Outlay on Transport

Rs. 96,16,000 be granted to the Schemes’.” -
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DemanDp No. LI—CAprTAL OUTLAY ON

FORESTS

which wi'l come in course of pay-
ment during the year ending the
31st day 6f March, 1966, in respect
of ‘Loians and Advances by the
Government'.”

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA) 1964-65

Mr. Depuly-Speaker: Motion moved:

That a sum not excecding
Rs. 6,93,000 be granted 1o the
President, on account, out of the
Consolidated Fund of the Stale of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Capital Outlay on Forests.”

DEMAND NoO. I-—AGRICULTURAL INCOME
Tax AND SarLeEs Tax

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
excec:.ag Rs. 1,67,500 be granted
to the President, out of the
Consolidated Fund of the State of
Kerala to defray the charges

- which wi'l come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Agricultural Income Tax and
Sales Tax’.”

DEmaND No. LII—CoMmuTED VALUE
OF PENSIONS

Mr. Deputy-Speaker: Motion moved:

That a sum not excceding
Rs. 42,000 be granied to the
President, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Commuted Value of Pensions'.”

DEMAND No. IV—TAXEs ON VEHICLES

Mr. Deputy-Speaker: Motion moved:
DeEmAND No. LIII—CariTAaL OUTLAY ON

ScHEMES oF GOVERNMENT TRADING “That a Supplementary sum not
y

exceeding Rs. 44,000 be granted
to the President, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which wi'l come in course of pay-
ment during the year ending th-
31st day of March, 1965, in respect
of ‘Taxes on Vehicles'.”

Mr. Deputy-Speaker: Motion moved:

That a sum not exceeding
Rs. 13,85,35,000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Capital Outlay on Schemes of
Government Trading'.”

DeMaND No. V—Srtamrs

Mr. Deputy-Speaker: Motion moved:

Demanp No. LV—LoaNs AND Ab-

VANCES BY THE GOVERNMENT “That a Supplementary sum not
exceeding Rs. 5,000 be granted
to the President, out of the
Consolidated Fund of the State of

Kerala to defray the charges

Mr. Deputy-Speaker: Motion moved:

That a sum not -exceeding

Rs. 29858000 be granted to the
President, on account, out of the
Consolidated Fund of the State of
Kerala {0 defray the charges

which wi'l come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Stamps’.”
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DemaND No. VI—REGISTRATION FErs which wi'l come in course of pay-
- ment during the year ending the
Mr. Deputy-Speaker: Motion moved: 31st day of March 1965, in veapect

of ‘Jails'.”

“That a Supplementary sum not
exceeding Rs. 11,400 be granted
to the President, oul of {he Demanp No. XIII—Poricx
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the

Mr. Deputy-Speaker: Motion moved:

31st day of March’ 1965, in respect “That a Supplementary sum not
of ‘Registration Fees'.” exceeding Rs. 10,00,000 be granted
to the President, out of the Con-

DEMAND No. IX—HEADS OF STATES, solidated Fund of the State of
MINISTERS AND HEADQUARTERS STAFF Kerala to defray the ciaurges
which wi'l come in course of pay-

Mr. Deputy-Speaker: Motion moved: ment during the year ending the
31st day of March, 1985, in respect

“That a Supplementary sum not of ‘Police’.”

exceeding Rs. 1,77,000 be granted

to the President, out of the

Consolidated Fund of the State of DEMAND No. XIV—STATE INSURANCE
Kerala to defray the charges AND MISCELLANFOUS

which will come in course of pay-

ment during the year ending the

31st day of March, 1965, in respect Mr. Deputy-Speaker: Motion moved:
of ‘Heads of States, Ministers

and Headquarter’s Staf’.” “That a Supplementary sum not

excceding Rs. 48700 be grant-

DemMaND No. X—DiISTRICT ADMINIS- ed to the President out of the

TRATION AND MISCELLANEOUS Consolidated Fund of the State

of Kerala to defray the charges

. : . which will come in course of

Mr. Deputy-Speaker: Motion moved: payment during the year ending

“That a Supplementary sum not the 31st day of March, 1965, in

exceeding Rs. 3,11,600 be granted respect of ‘State Insurance and
10 the President, out of the Miscellaneous’.”

Consolidated Fund of the State of
Kerala to defray the charges

which will come in course of pay- DemMAND No. XVI—UNi1versITY Epuca-
ment during the year ending the TION

3l1st day of March 1865, in respect

of ‘District Administration and Mr. Deputy-Speaker: Motion moved:

Miscellaneous’.”

“That a Supplementary sum not
exceeding Rs. 3,20,000 be grant-
ed to the President out of the
Mr. Deputy-Speaker: Motion moved: Consolidated Fund of the State

of Kerala to defray the charges

Demanp No. XII- JaiLs

“That a Supplementary sum not which will come in course of
exceeding Rs. 472,000 be granted payment during the year ending
to the President, out of the Cop- the 31st day of March, 1965, in
solidated Fund of the State of respect of ‘University Educa-

Kerala to defray the charges tion’.” .
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Demand No. XVII—GENERAL Spuca- the 31st day of March, 1985, in
TION respect of ‘Fisheries’.”

Mr. Deputy-Speaker: Motion moved: DeEMAND No. XXV-—ANIMAL Hus--
BANDRY

“That a Supplementary sum not
exceeding Rs. 1,41,88,000 be grant-
ed to the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of .
payment during the year ending Consolidated Fund of the State
the 3lst day of March, 1965, in of Kerala to defray the charges
respect of ‘General Education'.” which will come in course of
payment during the year ending
the 31st day of March, 1985, in
respect of ‘Animal Husbandry'.”

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 27,000 be grant-
ed to the President out of the

Demaxp No. XXI—PusrLic HeaLTH
ENGINEERING

DemaND No. XXXVIII—CoMMUNITY
DEVELOPMENT PROJECTS, NATIONAL
EXTENSION SERVICE AND LocAL DEvVE-
LOPMENT WORKS

Mr. Doputy-Speaker: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 100 be  grant-
ed 1o the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of
paymm?t during the year cndu.xg Consolidated Fund of the State
the 31st day of March, 1965, in of Kerala to def the ch
respect of ‘Public Health Engi- TR L0 cerray e charged

oy which will come in course of
neering’. . .

payment during the year ending

the 31st day of March, 1965, in

respect of ‘Community Develop-

ment Projects, National Extension

Mr. Deputy-Speaker: Motion moved:
“That a Supplementary sum not

exceeding Rs. 100 be grant-
ed to the President out of tae

Drenmanp No. XXII—AGRICULTURE

Mr. Deputy-Speaker: Motion moved:

*That a Supplementary sum not
cxceeding Rs. 400 be grant-
cd to the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
Tespeet of ‘Agriculture’.”

DEMAND No. XXIII—FISHERIES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 17,11,900 be grant-
ed to the President out of the
Consolidated Fund of the State
of Kerala to defray the charazes
which will come in course of
Payment during the year ending

DeEMAND No. XXXI—STATISTICS

Service and Local Development
Works'.”

DeMAND No. XXX-—HARIJAN WELFARE

Mr.Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,00000 be grant-
ed to the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Harijan Welfare'."”
AND
MISCELLANEOUS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 100 be grant-
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ed to the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of
payment during the yecar ending
the 31st day of March, 1965, in
respect of ‘Statistics and Miscel-

laneous’.

to the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1965 in respect
of “Transport Schemes'.”

DEMAND No. XXXVII—PENSIONS

DemANDp No. XXXII—IRRIGATION Mr. Deputy-Speaker: Motion moved:
“That a Supplementary sum not

. -Speaker: Moti :
Mr. Deputy-Speaker: Motion moved exceeding Rs. 40,07,800 be gran.cd

“That a Supplementary sum not
exceeding Rs. 18,28,500 be grant-
ed to the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in

to the President out of the Conse-
lidated Fund of the State of
Kerala to defray the charges
which will come in course 2f pay-
ment during the year ending the
31st day of March, 1965 in respect

"

of ‘Pensions’.
DEMAND No. XL—MISCELLANEOUS

) + 3 LR}
respect of ‘rrigation”. Mr. Deputy-Speaker: Motion moved:

DEMAND No, XXXIII—PuBLic WORKS
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,00,000 be granted
1o the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1865 in re;pect
of Miscellaneous'.”

‘“That a Supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965 in re:pect DeMAND No. XLIII—CAPITAL OUTLAY
of ‘Public Works'.” ON PUBLIC HEALTH

DeEMAND No. XXXIV—PoORTS Mr. Deputy-Speaker: Motion moved:

Mr. Deputy-Speaker: Motion moved: “That a Supplementary sum not

exceeding Rs. 100 be  granted
to the President out of the Conso-
lidated Fund of the State of
Kerala to defray the rcharges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965 in respect
of ‘Capital Outlay on  Public
Health'.”

“That a Supplementary sum not
exceeding Rs. 86,300 be granted
to the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965 in respect
of Pensions’.”

DeEmanp No XLVII—CapriTaL OutLAY
DEmMAND No, XXXV-—-TRANSPORT oN PusrLic WORKS

MES
Scu Mr. Deputy-Speaker: Motion moved:
Mr. Deputy-Speaker: Motion moved:
puty-Sp “That a Supplementary sum not
exceeding Rs. 300 be granted

to the President out of the Conso-

“That a Supplementary sum not
exceeding Rs 43,67,800 be granted
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lidated Fund of the State of
Kerala to defray the charges

which will come in course of pay-
ment during the year ending the
31st day of March 1965 in respect
of ‘Capital Outlay on Public
Works'.”

DEMAND No. L—CAPITAL OUTLAY ON
TRANSPORT SCHEMES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,500 be granted
to the Presidenl out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1965 in respect
of ‘Capital 'Outlay on Transport
Schemes'.”

DemanDp No, LI—CaAPIiTaL OUTLAY ON
FoREsTS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceding Rs. 7,93,200 be granted
to the President out of the Congo-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1965 in respect
of ‘Capital Outlay on Forests'.”

DeMAND No. LII—COMMUTED VALUE OF
PENSIONS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,00,000 be granted
1o the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1965 in respect
of ‘Communted value of Pensions’.”

DemMAND No. LIII—CAPITAL OUTLAY
ON SCHEMES oF GOVERNMENT TRADING
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs, 10,2573,800 he
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granted to the President out of
the Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1965 in respect
'of ‘Capital Outlay on Schemes of

s ”

Government Trading’.

Now the Demands; for Granis on
Account (Kerala) ang the Supple~
mentary Demands for Grants
(Kerala) are before the House.

Bhri Ranga (Chittoor): Mr. Deputy
Speaker, Sir it is indeed a sad com-
mentary on the manner in which our
great democracy is being managed or
led by the ruling Party that this
House should have the necessily: of
considering this budget once again.
Why is it that democracy and succes-
sive representative Governments have
also failed there, and that the Presi-
dent has been obliged to declare an
emergency, take over the adminisira-
tion and cast the responsibility of
passing the budget for Kera'a upon
this House? It is because the Con-
gress Party, being the largest party
and the most powerful par.y in the
country, and for long periods in' -
Kerala also, has failed to give proper
guidance, leadership, and administra-
tion to our people.

Some people wonder why the Con-
gress has failed to obtain a majority
in Kera'a. But I am rather surprised
that the Congress Party in Kerala has
succeeded in geiting even this much
of strength I was touring there for
sometime along with my leader Rajaji
and my col'eague, Mr. Masani and we
tried to assess the situation there,
About a month after that I happenad
to have a short conversation with the
Home Minister, when all of us met
there in connection with the meeting
of the advisory committee appointed
by the Chair here, and he asked me
what my reading of the situation was.
I told him that I wag afraid the none
of the parties was Jikely to get a
majority. He did not appear to be:
very much surprised. But he was very
unhappy. He was, of course, hoping
against hope, as we all had our hopes,
for our Parties that the Congress
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Party would get a imajority. Even
then, he too had some doubts. But
the wonder is that they have got even
this much. And why did they get it?
It is a surprise to me. During the
course of election period, I had the
-opportunity of touring and meeting
people and talking to them. Left to
themselves, I am sure, they would not
have been willing to give this much
.strength to the Congress Parly. Why
was the Congress so unpopular? It
became unpopular because of many
wrong things it has done and many
good things it has failed to do. It has
expolited and exabuerted caste feel-
ings, the religious animosiiies and dif-
ferences. It has tried to ¢xploit almost
every imaginable weakness of certain
sections of our people and it did not
take the trouble of putting its own
house in order when there were com-
plaints made against its Chief Minis-
ter by some of his colleagues, not to
speak of the complaints made, charge-
sheet raised, by the Communist friends
‘themselves who were also responsible
members of that Legislature. When
those charges were placed before their
central leadership, it behaved in the
same irresponsible and partisan man-
ner as it has done in regard to vari-
ous other States also. Then, one of
their own important Ministers, the
late Mr. Chacko, tried to  interest
their central leadership in their affairs
and control the vagaries of some bf
their Ministers headed by their Chief
Minister. Those -efforts also failed.
Thereafter, Mr Chacko had to leave
the Ministry. Was it because Mr.
Chacko had the temerity to raise those
charges? Or, was it because he was
‘also tarred with the same brush, as
a'leged by the other Congress Minis-
ters, as they themselves were being
‘tarred byt Mr, Chacko?

Mr. Deputy-Speaker: Just a minute.
‘The hon. Members who want to move
their cuty motiong will kindly giva the
Nos. of the cut motions that are to
be moved by them within 10 or 15
minutes,

Shri Ranga: I would have a little
‘more time, I hope.

Kerala Budget

MARCH 19, 1865

Kerala Budget 4870
Shri Vasudevan Nair (Ambala-
puzha): We have given notice of some
cut motions today. I hope you will
allow u; to move them,

Mr, Deputy-Speaker: Yes.

Shri Ranga: Whatever it was, he
had to go from that Ministry. When
he came to die in the end, unfor.unate
as it was, large numbers of people
made it their special duty to pay their
homage at his grave—they call it a
samadhi. Now, that leads me to think
that he must have been extremenly
popular; he must have been considered
to be 3 man of the people who really
stood for democratic ideals and who
wanted a better administration and
a purer Ministry. In spite of it all
the Ministry would not learn any les-
son. It continued its own maq exer-
cise of power. In the end, there was
a revolt from among their own ranks.
All credit goes to those brave people
who had the moral courage to rise
against their own Party; what ordi-
narilly would have been considered
to be their party sense of loyalty and
voted against that Ministry in that
vote of No-Confidence and brought
down that Ministry They gave a right
lead and they took a right decision
and they demonstrated their righteous
indignation against that Ministry,
which has come to vindicated later
on in the defeat of that Chief Minis-
ter Shri Sankar It was against the
Chief Ministership and the leadership
of Shri Sankar that Shri Chacko had
protested. It was against his adminis-
tration that the communists had rais-
ed their own charge-sheet, and it was
that Shri Sankar who came down at
the polls, at the hands of the people
themselves, not at the hands of any
one political party: or two, but at the
hands of the people themselves. What
greater condemnation can there be
than this of the Congress leadership
that was provided there by the local
people and that was permitted and
sanctioned and blessed by their Cen-
tral leadership?

All over India, there is this atmos-
phere that to be a Minister in the
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‘Congress regime has come to be no
longer a matter of credit, but on the
other hand, one is obliged to go on
justifying that he is not corrupt, that
he has not been corrupt, that he has
not been involved in any corrupt
dealings and that he has not been as-
sociated in any kind of sub-committee
like the present one condoning others’
corruption and corrupt activities, Such
is the plight of the Congress Ministers
today, ang all this is within the know-
ledge of the people there. On top of
it, they themselves had detailed in-
formation about the misdoings of their
own Ministers.

Their conditions too have become
worse because of the blunder com-
mitted by the Food Minister here at
the Centre, on the food front. Their
economic conditions were becoming
worse and worse in spite of the boast-
ed success of the successive Five Year
Plans at the Centre as well 3s in the
States. The unemployment problem
was staring them in their face and
getting worse. If, in spite of these
things those people should have
thought it fit to vote even to that ex-
tent for the Congress candidates, that
is something which staggers me and
shocks me. Why did they vote to that
extent? They alone know the full
truth about jt. But I can say one
thing, that many of the votes—I can-
not say how many—could not have
been cast for the congress in a volun-
tary manner. Many people must have
been misled. Many more must have
been influenced....

Shri K. N. Tiwary (Bagha): Many

must have been misled by :ny hon.
friend also,

Shri Ranga: . . . Many more must
have been influenced by the power
that the Congress people as well as
the Congress party as will the Cen-
gress authorities must have exercised
during the clections and prior to the
elections. Of course, it is not unnatu-
ral for the Congress to have made
use of its great experience bf seven-
teen years of rule in this country in
managing the combinations and per-
mutations among our castes, our social
forces and our religious forces. It is

2468 (Ai) LSD—8.

PHALGUNA 28, 1886 (SAF.A)

Kerala Budget 4872
not that other parties do not do this,
but Congress has had the advantage
and the largest experience and the
largest number of able organisers and
manipulators on their side. I am not
saying that they should not have such
party organisers, but we should allow
for the difference of these elements.
That is how they have achieved this
strength.

But, then, what is to be done today?
That is where the Government of India
arc once again facing a  challenge.
According to the Constitution, the
Governor is obliged to send for the
leader of the majority party or the
group of parties which can be expect-
ed to command a majority and pro-
vide 3 stable Ministry. Supposing he
comes to the conclusion that no one
is capable of providing a majority,
then does that mean that he should
advise the President here that the
Governor’s raj should be continucd?
No.

Shri M. R. Masani (Rajkot): No.

Shri Ranga: And why do I say so?
I say so because I believe in demo-
cracy. Under any circumstances, it
is the incumbent duty of the President
as well as this Government to do
everything that be in their power and
to leave no stone unturned in order
to give an opportunity to a party or
a combination of parties that would
be able to come forward and form a
Ministry and take ‘the consequences.

What would be the consequences if
they fail later on to command a majo-
rity, majority not only for the moment
but over a particular period? A vote
of no-confidence can be moved
against them ang they can be turned
out. They run the risk of being turn-
ed out. Why should they then come
forward to form a Ministry? It is not
because, I am sure, some people are
only too keen to become Ministers
for a few days and get the kudos of
going in a kind of procession as hap-
pened in Delhi only the day before
yesterday at Ramlila Grounds. 1 am
sure that it is not for that purpose. I
am sure my hon friends know what
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happened in Delhi. We have seen the
photographs with all the ex-Ministers
and Ministers....

Shri Warior (Trichur): Why is my
hon, friend fighting shy of even men-
tioning that? We do not know what
it is,

Shri U. M. Trivedi (Mandsaur): Did
my hon friend go to that conference?

Shri Ranga: It is not for that pur-
pose, but it is because they would be
having so much faith in democracy
that they woulg like to shoulder this
responsibility and come forward to
form a Minisiry and take the conse-
quences,

This is not the first time that a
thing like that has happened or has
been allowed to happen in Kerala.
Once before also, a minority party
was allowed to form a government
with the support of the Congress peo-
ple themselves, 1 suppose, at that
time, it was allowed to function like
that for a few months It was only
thereafter that some of their policies
were not agreeable to the Congress,
but the party then in power consi-
dered those policies and those pro-
grammes o be a matter of confidence
for themselves and ultimately that
Ministry came down.

Similarly, ever now, why should
the Government of India not make
another experiment? In that case
another question arises. Which party
is to be called upon first of all to
shoulder this responsibility? The Left
Communists have offered to form a
government, and the Kerala Congress
has also offered to do it. As between
these two parties, whom has the
Governor to call upon? It is true that
under normal circumstances, the demo-
crat that I am—though I  would
not have liked the communists to be
given the opportunity of forming the
Ministry, but yet—I would have had
no choice at all but to ask their leader
to be sent for. But now, we are not
in normal circumstances. We are told
that we are in an emergency in the
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whole of the countryi and more so in
Kerala. And that was what was said
by the Home Minister himself. I
would have appreciated his stand if he
had completely banned the whole of
the communist party or at least the
Left Communists. But he has not
done that, for his own good reasons
or bad reasons, and according to me,
bad reasons But anyhow, he has
done this much that he hag castigated
these Left Communists as unpatriotic,
their policies as being opposed to the
best interests of our country, and their
whole attitude in regard to our inter-
national affairs as being calculated to
weaken the defences of our country
and injure the national interests of
our people Therefore, he had chosen
to imprison a large number of t(heir
leadership there in that state.

14 hrs.

And what a tragedy? Just as I am
shocked that so many Congress mem-
bers have come to be elected, I am
equally shocked, if not more, that so
many: Left communist candidates
shoulg have been elected in spite of
this castigation, this charge, levelled
at them by the Government of India,
in the name of the security and de-
fence of the country. Yet it has hap-
pened.

An hon. Member: How?

Shri Ranga: They are there. ‘How’
is another matter. If the Home Min-
ister haq had the wisdom, sensibility
and foresight to have taken this stand
six months earlier, long before the
Ministry in office was brought down,
I am sure so many of them would
not have been elected. Even if he had
not taken the stand at the time that
he did and had had the patience and
wisdom also to wait until after the
elections were over, I am sure yuite
a number of them would not have
had the chance to get elected. After
all, we are used to the sentiments of
our people. So many of us have gone
to jail several limes, large numbers
of us on this side as well as the other.
We have come to be the favourites
of the masses, also because of the fact
that we have been sent to jail several
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times by the British regime. Now
that sentiments weigh with our peo-
ple and it has helped these Left Com-
munists. To that extent, I condemn
the action taken by the Home Minis-
ter at the time he did and in the
manner in which he did it.

Anyhow, they are there Am I going
to advise the President and the Gov-
ernor to send for these Left communist
leadership? I am not prepared to
take on that responsibility.

Shri Vasudevan Nair: Why?

Shri Ranga: But then whose respon-
sibility is it? It is the responsibility
of the Government of India, of the
Home Minister.

Shri Vasudevan Nair: Then you are
not a democrat.

Shri U. M. Trivedi: Those who sell
the country have no such right.

Shri Ranga: My democracy is where
there is plenty of scope for all those
people who believe in parliamentary
democracy, in non-violent democracy
end in a democracy that would stand
and be self-contained within India
and not be dictated to by any political
leadership of any other country 1n
the rest of the world, of which any
party here continues to be its part
and parcel.

Shri Vasudevan Nair: Even if it is
the United States?

Shri Ranga: Whether it is the Uni-
ted States or any other country. My
hon. friend ought to know whom he
iz addressing. I can assure him as
the House knows only too well, that
there are some of us here in this
country even today, fortunately alive,
whose patriotism cannot be question-
?d. Whether it is the US or USSR, it
1s my India, and India’s interest alone
has the highest and completest pussi-
ble priority ang consideration at my
hands, at the hands of my party and
at the hands of the Congress party it-
self, the Jan Sangh and the other
political parties, but not the Left

communist party; my fear is that
even the Right communist party also
is on the same road.

Having said that I am not prepared
to advise the Governor or Presi-
dent to send for the communist lea-
der, it is my duty to advise them to
send for the leader of the Kerala
Congress because he has offered to
take up this responsibility. The
Congress Party in Kerala also has
declared its willingness to support
any government, any ministry, that
may come to be formed and conduc-
ted by any others, and give it a
chance. I appreciate that. I congra-
tulate them on that. But I cannot
congratulate them on the further
stand they have taken. The Kerala
Congress friends have had the state-
manship to offer either to work un-
der the leadership of the Congress
Party there or to welcome their co-
operation for their ministry It must
have been a big wrench indeed for
them to have made this offer because
only the other day they  quarrelled
with them, fought and defeated them
at the polls. Inspite of all these
things, they have come back  again
with this offer. Therefore it needed
moral courage on their part to have
made this offer, this generous offer,
according to me, in the interest of the
cause of democracy in India. But it is
very very churlish, indeed childish if
I may say so, on the part of the Cong-
ress Party in Karala and their natio-
nal leadership here not to accede to
their request, not to accept their offer.

Let them continue in their perilous
move and do what they want. It
would do them good; it would also
teach them in one state at least to be
in the opposition for a short period
and see the beauties as well as terrors
of the role. 1t is Igmigh time they were
in the opposition in at ]east one State.
T hope they would play the role of a
decent eriough opposition in Kerala
in the same way as or better way than,
they have run the Government.

Shri Vasudevan Nair: We had ex-
verience of that once and we know
what they are! ~



4877 Kerala Budget

Shri Ranga: As regards stability of
government, I have my own doubts
and fears, because of the uncharitable,
undemocratic and un-co-operative
attitude of the Congress Party itself,
not to speak of the Left communists.
If it is not going to be stable and if it
is not going to run for a long enough
time, what should be the best possi-
ble solulion for a problem-state like
Kerala? I consider Kerala to be a pro-
blem-state because of its food deficit,
because if its unemployment and be-
cause of its great tradition of spar-
ing more than halt its total state re-
venues for education alone so much
so that it does not have enough funds
for various other nation-building acti-
vities, and also because of its failure
to provide a stable and strong enough
majority government in this parlia-
mentary democracy, not once but
twice.

So what would be the right thing to
do? I have suggested earlier twice,
when this question came up here, that
this Government should try and ex-
periment in this country, in this gamut
of parliamentary democracy with what
is known as the Swiss type of minis-
try, a kind of committee government
where more or less on  proportional
representation all the democratic
parties would be given representation
and they would all be expected to
work on the consensus basis, where
they would also be expected to be
patient with each other in regard to
any of the new proposals they would
be making for any change in the status
quo in regard to their administration,

social and economic legislation and
other things; whenever there is any
strong difference among themselves,

they should give themselves six
months interval just as it is done in
the case of second chambers in vari-
ous countries so that they can look
into it again after six months and try
to see if they cannot reach a consen-
sus at a higher level by agreement
among themselves.

This kind of experiment ought to be
made in this country in as many states
as possible. Of course, my friends of
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the Congress Party are so passionate
about power, so jealous of their power
that they are quarelling among them-
selves over the distribution of this
power among themselves. So how can
I expcet them to be so generous as to
work in partnership with others? But
at least in one state, in Kerala. let
them do it, because they have no other
choice. If we try that experiment, I
hope it would succeed, I am confident
it would. If it succeeds it can be
extended to other states; if it does not,
no harm will be done, the heavens
would not fall and conditions would
not be worse than what they are.

Therefore, 1 would suggest to Gow-
ernment that they should think about
this very seriously. In the meanwhile,
before they can come to that decision,
anyhow they should not extend Gov-
ernor’s rule for even a day beyond
31st March. They should consider it o
be the duty cast by the constitution it-
self upon them see that a democrati-
cally responsible ministry is installed
there by the end of this month, on
the first of next month.

Shri Warior: It is unfortunate that
this vote on account should come up
here in this House rather than ijn the
elected Legislative Assembly in Tri-
vandrum.

The elections were over on the 4th,
and the results had come on the 5th
If there had been any chance of form-
ing a Ministry there, this vote on ac-
count would not have come here hut
would have gone, in the normal wayv
according to the Constitution to the
Legislative Assembly, and they would
have debated it. But now, not only
this vote on account,
bug even the General Budget--
we hope it will not come—may come
here, that is the position. So, it is
time now to take stock of the whole
political situation in that State.

In these elections, many things
have come out. Some are most dis-
tressing to some sections of the people,
to some schools of thought like that of
Prof. Ranga and others. And for many
others also, the results are surprising.
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You will recall that Kerala had a
Communist Ministry, and that that
Ministry was pulled down by certain
forces in that State, with the active
connivance and support of the ruling
party at the Centre. At that time the
so«called Congress .Party took upon
jtself to take whatever help from
whichever quarter they could, and to
mobilise all sorts of reactionary, com-
munal forces in the State, giving a
long lease of life for all those dormant
powers, and succeedeq in creating a
situation which was near anarchy. It
was termed as the people's upsurge,
mass upsurge. But that mass upsurge
was nothing like the latest mass
upsurge we saw in the  South, but
there is nobody to take any action in
this case. Because, and primarily
because, it was a Communist Ministry,
that mass upsurge was enough justifi-
cation for the Central Government to
impose undemocratically President’s
rule and unconstitutionally pull down

that Ministry, send them off bag and '

baggage.

In that business, the Congress Party
took not a direct political fight with
the forces that they had toppled down,
but allieq itsely with the most reac-
tionary forces, for instance the fore-
most leader or the chief of the Nayar
Service Society, Shri Mannath Pad-
manabhan. The forces that could be

mustered by the Catholic Church were"

also utilised. Above all, there was the
Muslim League which has very great
influence in the erstwhile Malabar
area, in the central part, in almost all
the constituencies. These three most
reactionary forces together fought that
election against the Communist Party.

Shri Manoharan (Madras South) :
Shri Thomas wants to say something

Shri Warlor: I will yield to him.

The Minister of Defence Production
in the Ministry of Defence (Shri AM.
Thomas): T just wanted to say that
the Communists also joined with the
Muslim League, That is all.

Shri Warlor: Communists never
joined with the Muslim League. I
repudiate that charge completely.

PHALGUNA 28, 1886 (SAIZA)
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Everybody knows that the Commu-
nists did not join the Muslim League.
Actually it was the reputed national
flag of the Congress which was ta:
down to the Muslim League level, and
the two flages flew together. The
PSP ig there, they go-between. They
also joined them. This was the back
ground to the formation of the last
Ministry under the leadership of the
Congress.

By the 1965 elections, the very ac-
tion of this Government had its natu-

ral reaction. 'What happened? The
Congress lost the support of their
erswhile allies in the Nayar and _
Christian communities, So, they

naturally thought that they could go
ahead with the support of the other
communitie.; left out in the Travan-
core area, especially the Ezhava com-
munity, but in this scheme they were
beaten by their own tactics. They
thought the Congress had a well-
established prestige in the Central
Travancore area, they thought
they could muster many votes there,
and come out with flying colours.
Actually, what happened ig that there,
in the traditionally Congress influence
areas of Travancore, the Congress
Party was trounced completely, And
surprisingly, a new party which is
called the rebel Congress, which is of
course only in name rebel Congress
but in reality the same as the Cong-

ress combination of communal, re-
actionary forces, got all the seats
there, and the Congress could not

have a majority even in their tra-
ditional areas.

In the Malabar area, what happened
is that the Muslim League, which
would not have got even five seats in
their own name, got actually 11 seat-
Lastly, thher much-besmirched Left
Communists pocketed almost all the
seats in the Malabar area also.

This is the outcome of the elections.
It has resulted in no party having a
clear majority to form a Government,
but there ig also a meaning in what
the electorate has done. They have
given a particular verdict, and that
verdict must be  honoured by the
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[Shri ‘Warior]

powers-that-be. The major group jn
the newly electeq Assembly will be
the Left Communists. With all our
differences with them when the peo-
ple are given a chance to choose their
representatives in a political election
like this is it not the bounden duty of
the Government to bow to the wishes
of the people? Otherwise, what is
the sense in asking the people to vote
again? They give a verdict, and it
is not honoured. If you make an
appeal to the same people 1o give
another verdict, do you think that
the people are fools? Everybody who
has been in this election battle in
Kerala could wunderstand what the
mood of the people was. They did
not disclose anything to anybody, they
voted according to their will and plea-
sure, their own sense, their own con-
science. And once the outcome has
come like this, is it not necessary that
the Government shoulg bow to their
wishes and honour thcir verdict?

On the c¢ve of the clections the
Union Home  Minister himself had
gone to Kerala. He challenged the
voters. He told them: “You can
vote for anybody you like, but it is
we who are to decide who  should
form the Government.” Then what
is the meaning of a free election if
it is already decided? There is a story
in my part of the country. Two law-
yers were arguing in a case very
heatedly. The Munsiff after hearing
their arguments for three days in pa-
tience, told them: “Why are you
people arguing like this, and quar-
relling among yourselves? I have de-
cided the case tjree days back”. It
is just like this. If the Central Gov-
ernment had decided already what
sort of thing should come out, then
why should there be an election?
‘That is the main question there.

1 ask this Government: if these peo-
ple had not been jailed on the eve of
these elections, would the heavens
have fallent If they could wait all
this  time, why not wait till  the
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elections  were over. at least to be
fair  in the public eye? Thai they
did not do. They blundered and put
all  these people in the jaii, and
the Government itself knows now
what the result has been. Apurt from
that, there are these people who
had been elected. They had been
crying from housetops that the peo-
ple are sovereign, but this Govern-
ment is refusing to recognisc  that
clection by the people. Who will
have confidence in this country, in

elections and in parliamentary de-
mocracy after  this?  They speak
about the emergency? Where is  the

emergency? It is the bounder. duty
of the Government to convince the
people that there js an emergency.
Where i3 the emergency, when hun-
dreds and thousands of workers are
dismissed and discharged from the
ordnance factories. Where is the
emergency when they bungleg on the
food front, when crores of rupees are
hidden with the black marketeers and
profiteers, when even the High Court
Judges change their dates of birth
in the registers? Is  Government
bringing all these people to book? Do
the Government say that all these
people are fifth columnisis? Mr.
Ranga was claiming the monopoly of
patriotism for himself. Do he and
his friends say that the lakhs of
people who voted for the left com-
munists are  unpatriotic, that they

have no stake in this country? What
is patriotism after all? It 1is our
stake, our interests in this country.

We cannot label people of this party
for whom lakhs and lakhg of voters
had voted in this way. Is there
any sense in all this? The Governor
is supposed to advise....(An Hon.
Members Supposed to?) You know
the meaning....that there was no
chance for a stable government in
Kerala. Suppose the left communists
are left out of jail—at least for the
present, they can be put back in jail
at any time—just to honour democra-
cy and honour the electorate and
honour the people who have voted
them and who exerciseq the privilege
given to them by the Constitution te
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vote whomsoever they liked. Once
that right is given, it must be honour-
ed and they must have the courage
to do that. This is political cowar-
dice and this cannot be alloweqd if we
call ourselves a democracy. Where
i3 the future for democracy in  this
country? Do you think that the
people of Kerala are not intelligent
to understand all these tricks? Do
vou think that they are not educated
and sensible enough to understand all
this political trickery and chicanery?
They are quite intelligent and if they
are not honoured, they will not ho-
nour your right....(Interruptions.)
It is not a question of the right com-
munists or the left communists, or
the right congress or the rebel cong-
ress. It is an essential right of the
citizen of this country anq 1 demand
that this Government takes courage
in its hands and release them imme-
diately and ask them to form the Gov-
crnment and face the legislative
assembly  They wil] know the re-
sults. 1 place the responsibility for
this bungling and blunder on  the
shoulders of these people and they
will be answerable to the public of
Kerala and of India. Why so? Beca-
use, it is not a question of hav-
ing a gtable Government aione. It
is not a question of having political
stability. It is the questinn, the
necessity for the governing of the
State ang dealing with the problems
of the State. The other day, the
food problem became so acute and we
had to rush down here and raise our
voice in this Parliament to get six
ounces of rice. The Governmer!' is
now very definite of a bump~: crop.
It is reported in the Press that the
Government will not hav:  enough
warehousing facilities for the incom-
ing crop. But at the same time our
people are given just six ounches of
rice. We had been clamouring for
more food. Then, what about the
development of Kerala? We have the
highest potential in this country for
hydel scheme. Recently, one of our
foremost schemes, the Idiki scheme
had to suspengd its construction work
for want of cement and my State is at
the mercy of the neighbouring State
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We are at their doors
for more electricity. The statement
given by the Finance Minister  dis-
closed that we were short of electri-
city upto 60 per cent and that is
affecting not only the growth of new
industries but even the functioning of
the existing industries. It has also
told upon the revenues of the State.
I am thankful to the Minister, Mr.
Raj Bahadur who went theire on the
eve of the elections. He had been to
Cochin. How long has this Cochin
shipyard been hanging fire? I will ask
the Finance Minister if he is there
and I will ask his deputy to tell him:
if it hagd been a Madras project, what
would have been its fate?...... (An
Hon. Member: The same.) Kerala is
an orphan Statc and nobody looks
after it. Tho shipyard had  been
kept in abeyance. Just con the eve
of the general elections, Mr. Raj
Bahadur comes there and he is dig-

of Madras.

‘ging a few sands....(An Hon. Mem-

ber: Grave). I do not know whe-
ther it will be the grave of this
Government. . ... (Interruptions), 1

know Mr. Sharma will also be against
this political chicanery because he
is a man of the workers. Do you
think that the educated and intelli-
gent people of Kerala could be dup-
ed like this? Could you cajole and
hoodwink  them like that? Now,
what happens? Rs. 14 lakhs are allot-
ted and soil investigation will take 2}
years and the Central Government has
given Rs. 7 lakhs. That is all. The ship-
yard is never to come, like this. If
the Government hag got firin convic-
tion that it would come at least in
the Fourth Plan, may I ask them to
initiate proper action in this regard
jurt now and come to an agreement
with Mitsubishi or Mitsui or which-
ever concern or firm for all the four
phases? Why are not agreements
signed with these companies and why
is it kept in abeyance? It is just a
bait for the people of Kerala to
vote for the Congress. We can un-
derstand that. Then, there is the food
problem. Even now, it is sold, rice
is so'd at Rs. 125 per baz in the
oven market. after the recent harvest.
What will be the position in the lean
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[Shri Warior]
months of the monsoon? I put all
these problemg before you and_ the
Parliament because it is  absolutely

nece'sary that some sort of a respon-
sible Governments responsive to the
people, responsible to the people
should come there and if i1t does not,
the entire responsibility  will be
thrown upon the shoulders of the
Treasury Benches here. They alone
can mend the affairs. And they
must come forward Dbravely, leave
alone the Left Communists, and ask
them to form the government, what-
ever be the consequences. Surely, it
is not that all the Chinese will cross
over as soon as the Kerala Ministry
is formed with the Left Communists.
Do they fear that the slability of
the country is only so much? Are we
on shifting sands?

So I ask the Government again to
convene the Assembly and ask the
people to face it. And if the Gov-
ernment does not decide that, I am
quite sure the people of Kerala know
how to decide it.

Mr. Deputy-Speaker: Hon, Members
may now move their cut motions to
the Demands for Grants on Account
in respect of the Budget (Kerala)
for 1965-66, subject to their being
otherwise admissible,

Shri A. V. Raghavan (Badagara):
I beg to move:

“That the demand for grant
on account under the head
Land Revenuc be reduced by
Rs. 100.”

[Slow progress made in the matter of
carrying out survey of unsurvey-
ed land in Malabar region of
Kerala (1)].

“That the demand for grant
on account under the head
Land Revenue be reduced by
Rs. 100.”

[Need to provide adequate promotions
to Government employees who
have been working in a tempo-
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rary capacity and whose services
were confirmed aqfter many years
of service in Kerala (2)].

“That the demand for grant
on accouni under the head
Administration of Justice be re-
duced by Rs. 100.”

[Failure to provide quarters to judi-
cial officers in the State of Kerala
@3)1.

“That the demand for grant
on account under the head
Administration of Justice be re-
duced by Rs. 100.”

[Failure to enhance the
judicial officers in the
Kerala (4)].

“That the demand for grant
on account under the head
Police be reduced by Rs, 100.”

salary of
State of

[Need to enhance T. A. of Police
officers in Kerala (5)].

“That the demand for grant
on account under the head
Police be reduced by Rs. 100.”

[Need to expedite compensation claims
of injured in motor accidents

6)1.

“That the demand for grant
on account under the head
Scientific Departments be reduced
by Rs. 100.”

[Failure to carry out comprehensive
geological survey of Kerala (T)].

“That the demand for grant
on account under the head
General Education be reduced by
Rs. 100.”

[Need to start a Sainik School in
Malabar region of Kerala (8)].

“That the demand for grant
on account under the head
Technical Education be reduced
by Rs. 100.”
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[Need to start more technical schools
in Kerala (9)].

“That the demand for grant
on account under the head
Public Health be reduced by
Rs. 100.”

[Failure to check epidemic diseases
in Kerala (10)].

“That the demand for grant
on <account under the head
Agriculture be reduced by

Rs. 100.”

[Failure in carrying out land reforms
in Kerala as envisaged by the
Planning Commission (11)].

“That the demand for grant
on account under the head
Agriculture be reduced by

Rs. 100.”

|Failure in developing Kovalam in
Kerala as a tourist centre (12)].

“That the demand for grant
on account under the head
Transport Schemes be reduced by
Rs. 100.”

[Slow progress in the matter of cons-
tructing Badagara Mahe Canal
in Kerala (15)].

“That the demand for grant
on account under the head
Transport Schemes be reduced by
Rs. 100.”

[High rate of tax on motor vehicles
in the State of Kerala (16)].

“That the demand for grant
on account under the head
Transport Schemes be reduced by
Rs. 100.”

|Failure to provide tax concessions to
small motor transport co-opera-
tive societies in Kerala (17)1].

“That the demand for grant
on account under the head
Transport Schemes be Teduced by
Rs. 100.”
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[Slow progress made in constructing
the West Coast Road in Kerala
(18)1.

“That the demand for grant
on account under the head
Forest be reduced by Rs. 100.”

[Need to take over private
in Kerala (19)].

forests:

“That the demand for grant
on account under the head
Forest be reduced by Rs. 100.”

[Need to prevent indiscriminate cut-

ting of trees from the private
forests in Kerala (20)].
Shri Vasudevan Nair: 1 beg to:

move:

“That the demand for grant
on account under the head
Elections be reduced to Re. 1.”

[Refusal to release the detenues who
were candidates in the election..
@n1l.

“That the demand for grant
on account under the head
Heads of States, Ministers and
Headquarters Staff be reduced
to Re. 1.7

|Refusal to release M.L.As. under:
detention thereby preventing the
formation of a Government in
Kerala after the elections. (22)].

“That the demand for grant
on account under the head
Jails be reduced by Rs. 100.”

[Need to give family allowance to the-
political detenues (23)].

“That the demand for grant
on account under the head
Labour and Employment be re-
duced by Rs, 100.”

[Need to stop further construction of
ITI building at Trivandrum and
to demolish the parts of the build-
ing that may prevent further ex-
pansion of Trivandrum aerodrome-
(24)].

“That the demand for grant
on account under the head
Irrigation be reduced by Rs. 100.”
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-[Shri Vasudevan Nair] e

i[Need to expedite the construction of
the Idikki Project. (25)].

“That the demand for grant

on account under the head
Public Works be reduced by
Rs, 100.”
s Need to expedite the gnti-sea erosion
works (26)].
Mr. Deputy-Speaker: The cut
motions are also before the House.

Now we will take up non-official busi.
ness. This debate will continue after-
wards,

14.30 hrs.

.COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FIFTY-NINTH REDPORT
Shri Muthiah (Tirunelveli): I veg
to move:

“That this House agrees with

of the

the Fifty-ninth Report
Committee on Private Members’
Bills and Resolutions presented

to the House on the 15th March,
1965.”

Mr. Deputy-Speaker: The question
is:
“That this House ggrees with
the Fifty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 15th March,
1965.”

The motion was adopted.

Mr. Deputy-Speaker: Bills to be
introduced.

Shri Sivamurthi Swamy—not here.
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14.304 hrs,

CONSTITUTION (AMENDMENT)

BILL*

(Amendment of articles 15 and 16)

Shri Sezhiyany  (Perambalur): I
beg to move for leave to introduce a
Bill further to amend the Constitution
of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

The motion was adopted.

Shri Sezhiyan: I introduce the Biil

1431 hrs.

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of article 120)
Shri S. M. Banerjee (Kanpur): I
beg to move for leave to introduce
a Bill further to amend the Consti-
tution of India.

Mr. Deputy-Speaker: The questiomn
is:
“That leave the granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri S, M. Banerjee: 1
the Bill.

introduce

———

1431} hrs,

CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of article 75 by
Yashpal Singh)
Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Yashpal Singh on the
5th March, 1965:
“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri

*Published in Gazette

dated 19-3-65.

of India Extraordinary, Part II, Section 2



Constitution
(Amdt.) Bill

The time already taken is twenty
minutes, and forty minutes are left.

Shri Yashpal Singh (Kairana):
The time may be extended by half
an hour.

Mr. Deputy-Speaker:
other Bills also.

Shri D. C. Sharma
his speech.
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There are

may continue

Shri D. C. Sharma (Gurdaspur):
Sir, I was submitting that it is the
law of nature, and I think this conti-
nuity of life is an article of faith with
the followers of certain religions.
But even those' who have a scientific
attitude to life believe in it, Just as
there is continuity of human rights,
s0 there should be continuity of life, of
political life, of administrative life,
of legislative life.

The Minister of State in the Min-
d#stry of Home Affairs (Shri Hathi):
After five years?

Shri D, C. Sharma: And 1 believe
that the Prime Minister in every
«lemocratic country of the world is a
symbol of that continuity; and if the
Prime Minister is removed by any
accident, natural or otherwise, I
believe that that continuity should
not be given a rough jolt in any sense
of the word. What happened in India
just now was this that when our
great Prime Minister, Pandit Jawahar
Lal Nehru, passed away, the Presi-
dent called Shri Gulzarilal Nanda to
act as the Prime Minister; then the
Congress Legislative Patry had its
deliberations and the new Prime Min-
ister was appointed by consensus.
But there was a time lag between
the sad and untimely demise of our
Prime Minister, Pandit Jawaharlal
Nehru, and the taking up of office on
the part of the new Prime Minister,
Shri Lal Bahadur Shastri There was
a caretaker Prime Minister for a few
days. (An Hon, Member: For fifteen
days). It only means this that in
practice we think that the caretaker
Prime Minister is essential in order
‘to give the people the impression that
the old council of ministers conti-
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nues, that the olg policies are going
to be intact, and that the old set-up
is going to remain.

What Mr. Yashpal Singh wants is
this that you should give it a consti-
tutional status; it should not depend
upon the sweet will of any person.
Mr, Yashpal Singh says that the
seniormost member of the Council
should officiate as the Prime Minister.
I think nobody should have any
objection to that, In our country we
do not have the office® of Deputy
Prime  Minister. Otherwise we
generally find that the Deputy Prime
Minister is the seniormost member of
the Council and he continues and he
acts in the place of the Prime Min-
ister.

Then he says that this arrange-
ment should last only till a new Prime
Minister has been appointeq by
democratic procedure which is adopted
by the ruling party, the dominant
party. The Congress Party is the
dominant party in India and they
have to select or elect the new Prime
Minister. So I feel that instead of
making these ad hoc arrangements,
instead of making such arrangements
which are not in conformity with
democratic practices in any country
of the world, this constitutional provi-
sion should be made. And I believe
that if this is done it will set at rest
the large number of speculations that
go on after the sad demise of any
Prime Minister.

So I support this Bill, and I hope
the hon, the Home Minister will not
have any objection to it, because it
is only constitutionalising or legalising’
what we are already doing, and I
think to give it constitutional status
will not do harm to anybody.

ot TgATy fA/E (aroEt) o 9eT-
e AgeT R 3w & fr & gy g
it qurare fag # 59 faa & 97 faiw
AT AMGATE 1 AT fag w7 #1997 7
¢ fir dfarr w1 gaar g Sz o
FAT Wfem | FeTvm v ofay
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THAFT F Fiedrzgn § 7 faq
f& #T® 150~200 a9 & g7 i
¥ 5-7 IR IF F wHTHE gam § AfEA
ZATE AIEIY H U T 9 TS §
f& wrede draw fa= & gro 9@ wHE
fm sma-wtT gawm g1 QT AR A
T o g9 w1 & AT <@ § i Fiedy-
ZquH F1 w53 fawar w7

¥ gaw uF gEd 3fee ¥ A
fasy Fxar g 1 W Sifer fs ok
wrzw fafaees aua af awves &1 g
TAhafews faee #Y afqw o #7@r §
g a1 THY waeqr # ¥y gem ? grew
% ST ar W7 fadt sg aEn
g 8 & o fafeex T 2 @Y 3@
stew fafaex &1 sz | #1€ @@
T BT} 1 g fegea ¥ o G
TOqA IrAAr Afgy Fiedegua &
§T0 72 afew oF TR AR AT
=1fge | gAF fawg ¥ #1€ w8 qwOT
T 9 #X | gafew & ag fAEcw
AT 13T § fF 3w &7 e
Afqu™ 4 9 § FH-GATTWF § HAAT
wF TAT T@Eq TOYT I 90F |
W&l & "G & 7 qwrar fag & fadgw
1 fay Far g

Shri Narendra Singh Mahida
(Anand): Mr. Deputy-Speaker, Sir,
1 rise in support of this Constitution
(Amendment) Bill sponsored by Shri
Yashpal Singh. It is quite in con-
formity with our ideas; by this Bill;,
he wants to remove this doubt as to
the succession on the Prime Minister's
demise. My hon. friend Shri Raghu-
nath Singh has just{ now stated that
he does not agree with this Bill. I
would request his party or the Min-
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ister of State in the Ministry of
Home Affairs to sat an example by
appointing a Deputy Prime Minister.
Our late-lamented, beloved Sardar
Vallabhbhai Patel was named as
Deputy Prime Minister, We have a
similar system with respect to the
Vice President also. When the
President is no more with us, we
always have a Vice-President. Such
an honourable post as Deputy Prime
Minister cannot be left vacant. Or,
in the alternative, we may have a
system or a precedent of having the
Home Minister succeeding the Prime
Minister on the later’s demise. On
that principle, our present Home
Minister had for the time being suc-
ceeded our late beloved Prime Minis-
ter. So, there must be some prece-
dent or formula whereby this succes-
sion is not left in doubt as to who
should succeed whom,

There were also rumours during
Pandit Jawaharlal Nehru's lifetime
also as to who would suceed Nehru,
and that doubt persisted till the last
day, till his death, and even after
that, the people were left guessing,
and for sometime, this question of
appointment of the Prime Minister
was hanging in the balance. Ulti-
mately, the Home Minister succeeded
the Prime Minister for sometime till
other arrangements were made. So,
we should amend the Constitution, or,.
if an amendment ig not required or is
not thought of a precedent should be
set whereby the Home Minister hold-
ing charge of that Ministry should
succeed the Prime Minister.

With this suggestion, I welcome this
Bill and commend it for the consider-
ation of the Home Minister. In the
alternative, as I suggested, they should
appoint a Depuey Prime Minister.

wt fema qeaOw  (FFEEYR)
JoTeqy waew, # WA geE, s
aware fag ¥ smwu-fagas s awew
F@T E | WX IR ITW FENT-
frdus 1 wivg a8 qwan f 5
W F IO WA Y IT /W 5
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TW F IA IR G FET FET § AR
gafae O feafy qa1 & ot @ f
ag faarg @wer g 9 f #Y9 9% are
gaufysrd FAr | SRy I9afy-
FA FH T, Jg A T qUef
F AT AT F, AEHT qICHRTIAF TAIAAT
F fauv 17 IaufasE@ 9m, Sud
FrR & &1 fraw g7 srar =ifge
qqT ALY, G AT FGT qF Gq &, AfHT
TEEATAT waE wal, s AgE, v a
& 1% UF HEATE @ b 7 A ¥ 7
F ¥% 92 A8 Wid F W g W
9 I FT UF FOT g8 91 fR oI F
qT FF IAAMEHTA 99, Iq
HEAT AT AN G AFT | WAL IqH
TR § ST fqane gav-ar wiasy &
g-mgiara g fF & @ KA Fa
TQEY aral F1 TAT AT o€ HIK a9 IF
#iq &7 ga< &1 foumar s 1 gafag
T AT FT GeH A F fAg wrA
ged, st g fag, &1 dMeT w9
fear s =feg o
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Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, while 1 appreciate
the feclings with which my hon.
friend Shri Yashpal Singh has mov-
ed this Bil!, I really sce some prac-
tical difficulties in supporting this
Bill. No doubt, my venerable friend
Shri D. C. Sharma hkad placed ano-
ther viewpoint before the House, But
1 feel it is not easy that this Consti-
tution could be amended everytime.
Shri Raghunath Singh has correctly
stated that for a country like India
which is much bigger than America
in the matter of population, it is not
advisable to keep the Constitution
amended so frequently, and parti-
cularly when a private Member re-
commends such an amendment infre-
quently, it becomes a mockery. There
is not much force in asking for this
amendment. Maybe, from merely
looking at it, one might feel that
some such thing has happened and so
something should be done. But then,
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many other important things escape
our notice. I feel there is some point
in the suggestion made by my hon.
friend Shri Narendra Singh Mahida,
namely, with a view to remove mis-
understandings in the future, and to
allow things to go on smoothly, the
Congress Party of which I happen to
be a member, might consider the
suggestion of appointing a Depuly
Prime Minister. That will certainly
solve the difficulty.

I shall take this opportunity of
refuting the point made by Shri
Kishen Pattnayak. He said that the
demise of our beloved lcader, the
late Prime Minister, Shri Jawaharlal
Nehru, was not announced imme-
diately after his death and that was
delayed because of the arrangements
needed for appointing a successor.
He said that the demise was announc-
ed two or three hours later. That is
absolutely wrong. Immediately the
demise occurred, it was announced.
There were a number of people, and
hundreds of his followers were there;
everybody was there. There was no
question of hiding or delaying any-
thing. So, what he said in this res-
pect is absolutely incorrect.

But to avoid some practical diffi-
culties, some way should be found
out, but not the amendment of the
Constitution in the manner proposed.
The Government might devote its
attention to it and see what things
should be done; . important things
might arise and how and by what
time they could be done and so on,
have to be considered. Maybe many
things might happen equally quickly.
If any such arrangement is arrived at
by which the entire work could go on
smoothly without demur this way or
that way, that would be good. In this
light, I feel that this Bill, as is sought
to be passed, could not be suppnrted.

of\ firw Avemor (aiEdt) o SuTse
wERY, W W 59 AW § OF Sona
Ty 99T @ & | ggt 97w oy
T @ ¢ W T gt
T T G § 1 TATT OF ¥AvRfew
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¥eug &+ gwR Az wrgw fafRrex
¥ 7 & g fewrew oge @@ @,
gl fF oz a1, FE 1 & AGE Iar
2\ st qeATEw ¥ wgr @ s Ak
% gax fourf of | gw @9 S §
f& 9@ 5@ T} § AW g, a9 g
¥ Jrax agi U AR dfeq s w1 wfaw
T fFar ) SR 9’ oAwTm S &
Rfe¥z qrga 7 FaTAT | gER dfawe
# 7g sgaeat Wig § 5 e sfese
RN AfFReawfeece maF §
f& ag fF &1 wew fafrex ooge
T qFar ¢ | § awwar § f5 oA
aat ¥ fog sdegmm ® oHeEe
v F1 fasr a1 F Fidiegm F 9
A9TH IT AEE AEE FAT AT

gar &% frow a1 oo T R
fr @frax s #1 ourgE fegr Sy o
% ux faarer 31 § & o= sie &
oF fafrezz 1 gerar mr, @ 3%
miwamed FF 7 I fomr 1 ogw
fag g =0 7Y & fr fao difrae
Tt #1 & Faw o s ) ag @y
are v ofafady av fix s &
cEf fmwr Wy 99 @A @ ) TR
wamaT srew fafree & Alg 9w @
oY @Y & “we W ShEa, SR
fafreeT & a & ag 0 v qwaT §
AT wgem gt faw s
e 7 @ § A fau & gew
#&q fadtg Fvar § 1 g S giwde
o &, SEH 467 1 e AG
2 ofaum ¥ @ F gvag ¥ syaey
Az ] o st R smew fafaeee
WOAT 92 BT I, a1 9 FE WTEW
fafreer T o wFa1 & | W ¥ W9
Wi fae=it 1 Far AT @ ? Ag 0w
gmifes fTaT § oR @ faw s
fafarexr &1 @ AN oEf a3
faiT #7ar & Y afgar w0 owGm,
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ag W AR A FH AL FO, A
oo #% faa SR | R At A
TF, aTs, 9T wrew fafreex g awar
2 ‘faEw weamE )0 fm W@
SaT #1 fawarw @ fF s wrEdy
gHar §, IOR A9 AW @war @ o
T TE" W W ATRA A1 Qv
R
AT WEA, TIaATeHE: & "I
T A ¥ a9 s § | WEw
fafreer w1 e 9 @ifnfE faee
F U 9T TEYN &Y aFaT & | ag A€
1,Tl'§o Yo THo a7 dYo &Yo qQqo &7
foomm 7€ @ 1 #H oA A&
war a1 a%ar ¢ 5 ag s fafaeet
T AT g R | U T g W &
gaF fadg At g | K wow faa &
s fF a8 @ fa=wr wy qmow ¥ 7
Shri Hathi: Mr. Deputy-Speaker,
Sir, the hon. Mover of the Bill has
proposcd this amendment wherein he
wants article 75A of the Coastitution
to be added. Before I come to the
merits of this amendment, I should

like to reply to the introductory part
of the speech that he made.

He complained:

‘gt g wm T @ faw
Y & faogw Tome fawr
RENfFaETFas
# & o gL I Al
# wAdr § dfea gfs
rg@E @ § 7 far
w1y § gafao awT IAwr
g Fd g 1

1 would make it very clear that from
whatever side the Bill might have
been introduced, it is given the fullest
consideration by Government. It is
not that because it comes from an
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opposition member, the Bill is reject-
ed. When a Bill is introduced, the
Ministry concerned scrutiniseg it and
passes it on to the Law Ministry, The
Law Ministry very carefully examines
the amendment. There is a parlia-
mentary and legal affairs sub-com-
mittee of the Cabinet which also
scrutinises the Bill. It may be that
the Government may not accept the
Bill as such for some reason which is
also explained before the House. But
very often the suggestions given by
members are not only accepted, but
action is taken on them.
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For example, on the last occasion
when private members’ Bills were
discussed, there was a Bill for amend-
ing section 109 of the Cr. P. C.
Although it was not accepted—I had
given my arguments for that—I said
that it would be referred to the Law
Commission. By reference, we do not
simply ask whether it should be
amended or not. We send to the Law
Commission copies of the proceedings
of this House, so that they may know
the views of hon. members who par-
ticipated in that discussion. If there
are any suggestions from the utility
or importance or requirement point
of view, they are considered even
subsequently. So, I assure the hon.

member that simply because
the Bill comes from an opposi-
tion Member, it is not rejected
forthwith. I have given all the steps

pefore we come to the decision that
it need not be accepted,

The mover has said that this is
an innocent Bill and so it should be

accepted. There is a distinction
Petween a Bill being innocent and
its being necessary and important.

Merely because an amendment is
innocent, it does not mean that it is
always to be accepted. The criterion
for acceptance is not its innocence
or harmfulness, but its necessity. As
Mr. Raghunath Singh said, the neces-
sity should be established much more
strongly in the case of a Bill to
amend the Constitution. No amend-
ment to the Constitution, as the hon.
member knows, can be passed so
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lightly by a simple majority. It has
to be passed by a majority of the
total membership and two-thirds of
the members present and voting.
That is the importance given to such
a Bill. Has he himself attached that
much importance to this Bill that at
least two-thirds of members even on
that side are here throughout? It is
not a question of two-thirds; even
supposing it is not possible to carry
the Bill through, if really it is an
important Bill, its mere coming from
the opposition will not be the cri-
terion for rejection.
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Dr. M, S. Aney (Nagpur): It can-
not be passed without two-thirds
majority. But can we discuss it
when there is no quorum at all in
this House?

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
He may continue,

Shri Hathi: Coming to the merits
of the Bill, Shri Yashpal Singh is a
religious person and he quoted even
from the Bhagavad Gita and taught
us the philosophy of life and death
during his speech. But I am only
concerned with the constitutional
and legal aspect, because I do not
know as much as he does about
philosophy.

Article 75(1) says that the Prime
Minister shall be appointed by the
President and the other - Ministers
shall be appointed by the President
on the advice of the Prime Minister.
There are two prerogatives for the
Head of the State: one is appoint«
ment of Prime Minister and the
second is dissolution of Parliament.

15 hrs.
He says in his Bill:

“In the event of the occurrence
of a vacancy in the office of the
Prime Minister by reason of his
death, the -old Council of Minis-
ters shall continue in office and
the senior-most Minister shall
act as Prime Minister until the
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appointment of a new Prime
Minister by the President.”
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out of
given to the

Therefore, one prerogative
the two which are
President under the Constitution is
being curtailed. I would now ask the
hon, Member, could we call this an
innocent Bill, one which takes away
the prerogative of the President? If
out of the two one is taken away even
temporarily, I would not be prepared
to accept it as an innocent Bill.

Then, let us take the theme of the
Constitution. The theme of the
Constitution is that while article 75
relates to the Central Government,
article 164 relates to the Government
of a State. There it is said:

“The Chief Minister shall be
appointed by the Governor and
the other Ministers shall be
appointed by the Governor on
the advice of the Chief Minister.”

So the Ministers shall hold office
during the pleasure of the Governor.
These provisions go side by side.
When we think of amending the
Constitution, we have to think of the
theme as a whole. The Constitu-
tion is such a document that you
cannot apply one set of arrangement
for one and another set of arrange-
ment for another, provided you are

making arrangement for one case
with a view to avoid certain diffi-
culties and hardships as have been

envisaged by the hon. Member. If
we amend article 75 and thereby
obviate the difficulties anq hardships
which the hon. Member has in view,
does he mean to say that those diffi-
culties would not arise in the case
of the State? Supposing there is the
death of the Chief Minister of a
State, what do we do? There he
wants the existing provisions to
continue, because when he thought
of this, naturally, as a learned man
as he is, he must have thought of
the whole theme of the Constitution
and he must have come to the con-
clusion that so far as the States are
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concerned the death of a Chief

Minister will not at all matter, there
the people will be able to take care
of themselves or that the Governor
will be able to take care of the situa-
tion. But he thought that at the
Centre it is not desirable to give
power to the President to appoint
anybody he likes. Is that the logic,
is that the reasoning behind it? I
have not quite understood the reason-
ing behind this argument., I am try-
ing to find out what it could have
been. The simple answer which I
can give to myself is that he only
thought of the Centre and he did
not give thought to the State Gov-
ernment. I think that can be the
only simple answer., But it may be
quite all right to give a simple
answer like that elsewhere. But so
far as we here are concerned with
the amendment of the Constitution,
that answer cannot be a wvalid
answer, because then the theme both
in the State as well as at the Centre
must be the same. There it is the
Chief Minister and Council of Minis-
ters and here it is the Prime Minis-
ter and the Council of Ministers. If
you retain the provision so far as
the States are concerned and give
power to the Governor to appoint
the Chief Minister as he likes and if
in respect of the Centre you say that
the President will not have that
power to appoint the Prime Minister
and the senior-most member for the

time being should come up as the
Prime Minister automatically, then
there is a distinction or divergence

in the arrangement of both.

Shri D. C. Sharma;: May I ask the
hon. Minister whether he will be
bringing a Bill providing for that
contingency also?

Shri Hathi: No, no. I am only try-
ing to find out what his argument is.
My argument is that even if you
adopt the same theme for the States
also, it is not workable because, as 1
first said, to an extent it curtails the
prerogative of the President,
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Let us come to the second point.
J1 is the right of the Prime Minister
to chooge his Council of Ministers. If
you appoint the senior-most member
ag the Prime Minister, according to
the provision that he wants to bring
in, the Council of Ministers will
continue to be the old Council of
Ministers. That is not what the Cons-
titution provides. 'The Constitution
does not provide for anv acting Prime
Minister. The new Prime Minister,
whosoever he may be, even if it is
for a day or two or three days,
should submit the names of his col-
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leagues to the President and the
President appoints all the Ministers
afresh and all of them together

become the Council of Ministers.

Let us take the practical difficul-
ties which, he said, would come in
the way. The first practical diffi-
culty which Shri Yashpal Singh
mentioned was this. This is what he
said:

“gara ux fafre 9T #§
qId FT @ § a1 WX
fRw # g W Wi
wew fafreee 7t @
3 oW W g g
A ag W 3§ g fafreex

T o @ Al ¥ T
4 w0

I put it to the hon. Member, is this
a difficulty which should induce us
10 make an amendment in the Cons-
titution? What he argued was this.
He said—it might have so happened
and therefore perhaps he has drawn
out this conclusion—that a Minister
may be abroad and if in the mean-
time the death of the Prime Minister
occurs it may be difficult for him to
come back. Whenever anybody goes
out the provision for his return is
already made. There are a number
of people, officials and non-officials,
whom the Government of India send
out, Their coming back should not
rreate any difficulty. He said that

2468(Ai) LSD—T.
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they are all poor men and we can-
not expect them to spend money
from their pockets for their return.
How will they come back if they
ccase to be ministers, he asked. As
1 said, once a man goes out the
sanction for his going and coming

490 4

is given. Therefore, even if he is
not a Minister he can come back
without spending any money from
his pocket. Therefore, there :5 no
difficulty in that.

The other difficulty he mentioned

is this. He drew upon the philosophy
of Gita. He said that on the death
of a Prime Minister, the people will
all be in mourning. He said we
should not do that. These were his
words:

“argifq stwifr @ fagw
qarfr wewmfy A

aqr wdatr fag Shrd-
A=ty darfa qafa &y 0

He said that after all we should not
mourn over this body, Just as we
discard old clothes and put on new

clothes, we discard this body and
take another one. Why should there
be mourning, he asked. He said

people start mourning forgetting the
administration. Therefore, he said,
if a provision is there that the second
man would immediately come up all
these difficulties would not arise.
We should know one thing. What-
ever may be the difficulty, whatever
may be the emergency, whatever
may be the adversity, we have to
continue the governance of the
State, the administration of the
country in whatever adverse situa-
tion we may be. Therefore, though

“we may mourn the death of the

Prime Minister, the duty towards
the country and the nation continues.
Therefore, as is seen, no difficulty
was envisaged. Immediately, within
a few hours, the Home Minister was
sworn as the Prime Minister. As
such, this is also not in any way a
oractical difficulty or such a Dbig
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difficulty as would necessitate the
amendment of the Constitution.
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Shri Narendra Singh Mahida: Is
that a precedent, that the Home
Minister will succeed?

Shri Hathi: No, no. It is the power
of the President to appoint. We can-
not create any precedent like that,

Shri Mahida suggested that if
there is a Deputy Prime Minister,
naturally, he will succeed. That is
a long-term arrangement and not a
temporary one. You must have seen
that the late Prime Minister, because
he was a great democrat, whenever
this question came up he said that he
would prefer to leave it to the people
rather than imposing somebody on
them by appointing a Deputy Prime

Minister. He had full confidence in
the people that they would decide
whom to choose. Though some

people had expected that there would
be some struggle or quarrel, nothing
happened and the change-over was
smooth. The change-over was so
smooth that people outside India
wondered and were surprised how
the change-over could be so smooth.
We are confident of the party and its
discipline and its  assessment of
people. There will be no difficulty
whatsoever and the right person will
be elected as Prime Minister by the
party.

Shri Patnayak said that some pro-
vision is necessary for the tempo-
rary period. The Constitution
should not be amended just to pro-
vide for a temporary period. If it is
to be a long-term arrangement
about which there is some difficulty,
the Constitution can and should be
amended, But if it is to cover only
a temporary period, in my opinion,
no amendment of the Constitution 1s
necessary.

Suppose we accept the amendment
suggested by Shri Yashpal Singh
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that the senior-most member of the
Cabinet shall become the Prime
Minister. Of course, his idea is that
he should be the acting Prime
Minister. But our Constitution does
not provide for an Acting Prime

Minister. Secondly, there is no such
seniority among the Council of
Ministers. As Shri Raghunath Singh

has said, it may be according to the
date of joining or according to the
alphabetical order. Therefore, if we
merely say that the senior-most
Minister should be appointed Prime
Minister and seniority is decided
according to the date of joining, it
is quite possible that he will not be
able to carry all his colleagues with
him. It is very likely.

Shri Narendra
Seniority among the
already there.

Singh Mahida:
Ministers is

Shri Hathi: It might or might not
be there. Any way, it is not like the
ICS cadre. A person may become
Minister late and yet he may be
given seniority of No. 5, 3 or 2.

Then, why should we restrict the
discretion of the President? Why
should we make his power mechani-
cal? When we have given the power
to the President, surely he will
appoint a person whom he thinks fit.
There is no reason why he should
appoint necessarily only No. 2. He
can appoint even somebody from out-
side the Council of Ministers. That
is also possible. It is not necessary
for a person to be a member of the
Council of Ministers to be appointed
Prime Minister. It is enough if he
gets elected within a period of six
months. So, let us not tie down the
President to any particular course.
Let him exercise his discretion. If
we want to make his discretion
mechanical, then of course it is a
different matter. I do not think
there is any reason for us not to have
confidence in the discretion of the
President and curtail the prerogative
which the Constitution has given

khim.
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Therefore, looking at the vractical
difficulties which my hon. friend had
pointed out and looking at the actual
working in the past when there was
a smooth change-over with no Jiffi-
culty or complications, 1 feel that
this is not an amendment to the Con-
stitution which should be accepted.
Therefore, although I have great re-
gard for the hon. Members, his
philosophy and his ideas, so far as
this amendment ig concerned, I am
not in favour of it.

Shri Narendra Singh Mahida: May
I ask for a clarification? How was
the late Sardar Vallabhbhai Patel
appointed as Deputy Prime Minister?

Shri Hathi: That is a different
matter altogether. This Bill seeks to
appoint an Acting Prime Minister,
not a Deputy Prime Minister.

Shri Narendra Singh Mahida: All
the same, may I say....

Mr, Deputy-Speaker: We are not
concerned with the Deputy Prime
Minister at this stage.

ft T fag . STae wEET,
¥ aga wwTd § 99 @9 qeed & fogia
W 439 & fewar four | & @ @00 w1
@ fau wgaTmee § wifs st farda
AT § IFH WY JaAT g goo QAT
afgy e ff sear @ & s
AT} | WIAT AT FT T FEAT G
fe ot fawdg @rvaT & ag WY SaAT &
<oy § faawr ag f& St s awar
t wmifs “qw &9 7 qT w mE
e’ | faw & a7 & g g
2R " A A woAY fedy g fafaeex
qRE w1 wifE IFA @R qHE AW
wiforer £Y

afe oY feafe & ¥ Foieqa N
IHFET TR qHAA FT Rfw @ w0
AR qgt gAY WA wEAT qeg A
WTAT & | U qI9 [UETIA TAT § |

€ | ¥T W @ wY AL 7T

yq w9 W f& fom gwe g
ety fadw o @, SR g gEn
Iy ®W K4 | g T T
Y 9T W WTRT 9TE A A S
£, 9 s o g 2w | gwfr Al
W N F=T &7 | G AT,
N I g W Afge-Aier AT
afr ofeeg &1 & IEHY FW FET
T1fgw |

qgt 7€ 98 AW 43 § | 9U fAdew
g & aa@ @37 0w AW A F fav
TH TIA T 2, T FA FT & | ¥a9 0F
TG AT FLA T T4 AT @ W IAH T
gk Nfg o ¥W AT Fr R

“ wat 37 wxma afaga: fr afan tfefa”

S HIET & W I 95 H A9 g AT
@ A FT FT F, AFRG F FT
F1eor , Afe oY waT @ 3w & fag
TR T, A qEE w g, @
WA T {FTEET FIJ O W @,
N 2w 7 fawE F7 F7Y WA g, IqF
fag ot o= fame &1 gwew FET W
wgraTe § 1 9% fonegee 7 fafe ag
t v fow awm gnew fafaeca )
I AFT A HAZ ¥ 7 9% ¢ A7 UK
YT HTH YE T FT X | g ARG 0K
TQE Ty ¢, fwrere T 2
R gfasr & § ST W F¢ A,
ferreg & T=ma A gww wfaaw & 3,
T gfaw &Y @ 45 FOT A & fAU
=%fz, fag o mgfe = w3 71
YA gar agt 9g 7 g wifen 5
fft & w3 a7 W g i o, fee
¥ ¥ X gIaw mAman I, e &
AT 9T AT v %7 fam s, arade
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ag F fau e | FAT FEAT AT Y )
AT O T AT Y FEATE -

fgfermamar 3¢ ®wmd atas s,
Fuy ot 7 gafa

AT WAL #v afq ¢ 7w @ afa
& faq A1 O, WF FET AR @
AT Wi a7 Ifaa 8 § | vae S
& 7 W@ 9 W af 3 geeq wfagued
F12 a8 6 AL qF FH FL | IS A%
Tegafa fod =g 97 | 7@ I F feg
T O OF g W) faamea
2w ¥ fog wfaa & 1 wom @ @ )
# o afg & 3aF oo OAT A
/T

¥ graw ¥ #f W w g 6o
W Ao e A afg ¥ ww@w
IHY FATET A SATET AW F T I ATHT
W g%Q §, W WA I FAT
wfgy s & 7wz wfa & s § wfE
7R AN § 1 e FY AT T AT

@ ¥ g w7 W A 5 @R g
W aqw A weAr § g fag
T AR TG FEU AT | TR
TR H 7% 3w wea # foar §

“forE A & I I AT A AR
7R A TR O TR

T AT & q1E A AvE & IO AT
€ & W ¥ que e § 1ar S
T TeAT F A AGA Y HSAT AT
TET 4T & g A & | fre avg ey
Y T TS & TF T4 & gL qH K
St axg AT ) A% g € 9T
R 2 1 gaw wiaw T W A WA
TR o AT )
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MmN A R@ Az g f*
ey AT F 7@ F FTO FF a1 F
faw oy & 1 w9 G fw 2w H Aew Ay
g § 51 AR T avg TF OF A
¥ A O o A= fo AR o qF
fea Wt 19 T8 I9 awar | "R
T @ FOAF A A FE AL TRT AT
A IqF g@TAT 71 qJUTE WS T HT
frga ¥ f& Saar =vow At eaa
Y § SR wrarT & faw w ) qraw
fraze § f& feelt a1 & W T 2w
F FTH H IqG AT A AF AT TGS
& 1 wfag & g fe 99 9 A=l A
@ & aw F 5 e wue Al §
X 9T A FT FW T & | HAC T
#rm &Y ag 2w F forg wfgaa< om

et v T (<) -

8 UF T AT
JqTeaw WA : A, afST |

sitelt wgiacaT T ITeRE
TR, AT CH T ...

JqTEqW AENAW © ALY, W7 IS |

I have to put it to the vote of the
House,

ot gew W weE@  (399) ¢
JqTAH WEET A TF AT &
FIT &1 gTIW F TH THY FIHA AL € |
Mr. Deputy-Speaker: The bell is
being rung. I have to put the motion

to the House. Let the lobbies be
cleared.

ot gew W WHAW . IIAN
e, qr fae ) 77 § Ffew i
TERNTAN TR

Mr. Deputy-Speaker: This is the
Division bell.
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W fmr Sam @ § gEw faee
FQ@TE
Mr. Deputy-Spcaker: Has he the

leave of the House to withdraw his
Bill?

Some Hon, Members: Yes.

Shri Raghunath Singh: No, Sir. It
should be rejected by the House.

ot evare feg : ot & Fearee w
* fo o= &t #3 @r § A faEm
FT T E O W W feargw # fvar o
FFar g |

Mr. Deputy-Speaker: When the
motion is objected to, I have to put
it to the House. The question is. . .

Shri Raghumath Singh: Sir, I with-
draw my observation.

Mr. Deputy-Speaker: You should
have taken a definite stand earlier.

Shri Hathi: He thought I had given
an assurance. I had not given any
assurance, ’

Mr, Deputy-Speaker: Has he the
leave of the House to withdraw his
8ill?

The Bill was, by leave, withdrawn.

Mr. Deputy-Speaker: Shri C. K.
Bhattacharyya.

Shri Sivamurthi Swami (Koppal):
Mr. Deputy-Speaker, Sir, I seek your
permission to introduce my Bill.

Mr. Deputy-Speaker: Not at this
stage,

Shri Sivamurthi Swami: Sir, 1
make a request. With your permis-
sion,” I wish to introduce my Bill.

Mr. Deputy-Speaker: You should
be present when the Bill is taken up.
All right, let him introduce the Bill.

BILL®
(Amendment of articles 105 and 194)
Shri Sivamurthi Swami (Koppal):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India.
Mr, Deputy-Speaker: The juestion
is:
“That the leave be granted to

introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri Sivamurthi Swami: I intro-
duce the Bill,
15.25 hrs,

YOUNG PERSONS (HARMFUL
PUBLICATIONS) AMENDMENT
BILL
(Amendment of section 2) by Shri

C. K. Bhattacharyya.
8hri C. K. Bhattacharyya (Rai-

ganj): Mr. Deputy-Speaker, Sir, I
beg to move:

“That the Bill to amend the
Young Persons (Harmful Publica-
tions) Act, 1956 be takepn into con-
sideration.”

Section 2 of the Act containg the
definition clause which runs as
follows:

“2. In this Act—

(a) “harmful publication” means
any book, magazine, pamphlet leaf-
let, newspaper or other like publi-
cation which consists of stories told
with the aid of pictures or with-
out the aid of pictures or wholly in
pictures, being stories portraying
wholly or mainly—

(i) the commission of off-

ences; or

*Published in the Gazette of India Extraordinary, Part II, Section 2, dated

19.3-65.
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(ii) acts of violence or
cruelty; or

(iii) incidents of a repulsive
or horrible nature;

in such a way that the publication
as a whole would tend to corrupt
a young person into whose hands
it might fall, whether by inciting
or encouraging him to commit off-
ences or acts of violence or cruelty
or in any other manner whatso-
cver;”

That is the original section of the
Act which my Bill seeks to amend.
The amendment is nothing more than
the elaboration of the section by
bringing in something more within
the scope of the Bill. The amend-
ment that I suggest is:

15.27 hrs.

[DR. SAROJINI MAHISHI in the Chair]

“(a) “harmful publication” means
any book, magazine, pamphlet, ieaf-
let, newspaper or other like publi-
cation which consists of articles,
poems, questions and answers (by
whatsoever name they may be
called) either
or in part or not containing any
illustration, or stories told with
the aid of pictures or without the
aid of pictures or wholly in pic-
tures, being articles, poems, ques-
tions and answers or stories, as the
case may be, describing or portray-
ing, wholly or mainly—

(i) the commission of offences

or

(ii) acts of violence or cruelty,

or

(iii) incidents of an obscene, re-

pulsive or horrible nature;
or

(iv) any matter relating to the

° private lives of cinema stars;
or

(v) any matter prejudicial to any

linguistic minority;

in such a way that the publica-
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tion as a whole tend to corrupt a
young person into whose hands it
might fall, whether by inciting or
encouraging him to commit offences
or acts of violence or cruelty cr de-
‘pravity or immorality or in any
other manner whatsoever;”

Putting these two clauses together,
it would be seen that only three
changes are suggested. The original
section refers only stories. 1 have
added articles poems, questions and
answers (by whatsoever name they
may be called), either illustrated
wholly or in part or not containing
any illustration. That is my first
change.

The second change is about the
character of the material. The ori-
ginal provision covered only items
(i) to (iii) namely the commissicn of
offences, and acts of violence or
cruelty or incidents of a repulsive or
horrible nature, 1 have added here
incidents of an obscene naturc as
well. I have added the word
‘obscene’ also,

As a consequence of this change, I
have tried to make a third change,
and that is in the last paragraph of
this section, The original section
only wanted to prevent the commis-
sion of offences or acts of violence or
cruelty. I have added the words ‘or
depravity or immorality’. These are
the three important additions to the
deflnition clause of the Act which my
Bill seeks to amend.

Now, why have I suggested these
changes? When the original Act
was passed in 1956, it was intended
to check the introduction in this
country of what are known as horror
comics from European and American
countries. This literature was cor-
rupting the youth and creating prob-
lems of juvenile dclinquency in those
countries. Our Government thought
that this problem should not be al-
lowed to rise in our country, and
in order to nip it in the bud this Act

‘? was passed. Of course, the Sea Cus-
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toms Act was there, and the Sea Cus-
toms Act was used for checking the
incoming of these objectionable and
obnoxious literature, but it was found
that the Sea Customs Act was not
enough for that purpose. So, the
then Home Minister Shri G. B. Pant
had brought forward the original
Bill and had it passed. At that time,
as Shri G. B. Pant had said that in-
digenous production had not yet as-
sumed such proportions that they
required to be considered, and, there-
fore, the only object of the Bill
which was passed at that time was
to check the incoming of foreign
literature. This was what the Home
Minister said at that time:

“We have luckily not much of
such literature produced in our
own country yet. We are laking
the measure betimes so that the
tendency which seems to be grow-
ing may be nipped in the bud just
now.”.

‘That was the object of the original
Tneasure,

In the other House, the Minister of
State for Home Affairs, Shri Datar
had made the following observations:

“The import into India of such
foreign comics has been banned,
Lat we have to deal with another
and perhaps a greater aspect of
the evil namely that if foreign
economics were prevented from
coming to India or were banned,
there were agencies unfortunately
which were interested in produc-
ing such comics and circulating
them among the young minds
here.”

That was the statement made by the
Minister of State in the Ministry of
Home Affairs at that time.

So, at that time, the problem was
the shutting out of material coming
from foreign places, and the problem
of tackling materials produced in the
counctry itself had not become  so
acute. That I feel now is that this
problem is growing acute and it re-
quireg to be tackleg before it is too

tions) etc. Bill
late. That is the object with which I
have introduced this Bill. And the

tendency to produce such iiterature
whihe Pandit Pant had found at that
time only to be growing or budding
has now grown and is expressing it-
self through diverse channels which
require to be brought under some
control of the law, unless it be that
we are prepared to allow thig litera-
ture to corrupt the young persons of
our country. That is why I have tried
to elaborate the definition, as I have
stated already.

If the original Act, that is, the
young Persons (Harmful Publica-
tions) Act passed in 1956 is to serve
itg purpose now, the definition has got
to be elaborated. That is my submis-
sion to this House. 1 have stated the
need for such elaboration in the fol-
lowing words:

“The so-called cinema maga-
zines exert a great deal of bad
influence on the immature minds
of young persong and tend to cor-
rect morals. A check on such
publications is very essential.
Hence this Bill.”

Dr. M. S. Aney (Nagpur): I would
like my hon. friend to throw some
light on the following item namely:

“any matter prejudicial to any
linguistic minority.”

Shri C. K. Bhattacharyya: 1 am ob-
liged to my hon. friend Dr. M. S.
Aney. 1 shal] be coming to that.

If 1 hag time, I would have pro-
duced jllustrations from the cinema
magazines themselves as to how they
write and what they write what they
represent, what pictures they publish,
what details of the lives of cinema
stars they give and so on....

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Dr.
M. S. Aney is talking of item (V¥)
which reads:

“gny matter prejudicial to any
linguistic minority.”
He wants to know the purpose of
that.
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Shri C. K. Bhattacharyya: I have
followed Dr. M. S. Aney and also the
hon. Minister of State. I know that
this particular item requires some ex-
planation because that doeg not ap-
pear to fit in with the piesent Bill.
But I shal] come to that a little later.

The details of the private lives of
cinema stars which these cinema mag-
azineg discuss produce a very obnox-
ious influence on the minds and morals
of the young people. And I have
seen that some of thesc magazines are
gelting currency among young people
who read them with great aviditly.
This requires to be checked.

The general object of the Act which
was dealt with by the Home Minister
and the Minister of State in the Min-
istry of Home Affairs at the time of
its passage need not be discussed now.
1 shall only mention some other
points.

When I first introduced this Bill two
years back, it was done with the
very limited purpose which I have
already stated. But things have taken
place in the intervening period which
have added to this Bill a greater sig-
nificance and brought before the Bill
a still wider horizon. The Bill should
not be considered merely in relation
to objectionable publications but in
relation to contemporary social pro-
blems, problems of youthful indiscip-
line, problems of student indiscipline
and so on with which our Educatiop
Departments and our universities are
very much concerned now and for
the solution of which they are exert-
ing themselves, but which solution has
not been found as yet.

When 1 am referring to this, I think
1 should refer also to the letter I
have rcceived from the Maharashtra
State Women’s Council. This Council
has favoured me with its opinion.
which reads thus:

‘“We are very happy to state
that the Council supports the pro-
visions of your Bill (No. 2 of
1963). There is every reason to
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include in the definition of ‘harm-
ful publications’ the so-called
cinema magazines also.”.

So, I have received the support from

the Maharashtra Jadies first and
foremost.

Shrimati Renu Chakravartty
(Barrackpore): The All India

Women’s Council also has supported.

Shri C. K. Bhattacharyya: The
Maharashtra ladies are very progres-
sive lagdies all the time, and therefore,
their support emboldens me and gives
me confidence that I have done a very
timely act by bringing forward this
Bill.

At present, the problem of youthful
indiscipline has assumed great propor-
tions. The way we try to tackle the
problem makes me feel that while we
are cutting at the root of the tree and
pouring water at the top. At g very
susceptible age when the consciousness
of a young man is just growing, we
provide him with all the literature, all
the environment in which he will
automatically, of himself, tend to go
beyond the limits or proportion. At
an age when he requires control, when
he requires restraint and when he re-
quires to be protected even against
himself, at that age, we provide him
with all the food required for a
mature mind, food that provokes an
immature sex consciousness in young
men. This is bound to help lead him
astray this is bound to lead him beyond
the rules of society. This is what
requires attention, but this social
problem thas nolt occupied so
much of our attention as other
problems to which we attend. We
are preoccupied with political pro-
blems; we try to prevent young men
and young students from getting into
politics. That we do, but this environ-
mental problem which has become a
very great problem for them has not
received so much of our attention.

{ se¢ in my own city of Calcutta
within a length, of, I believe. one-
fourth, of a mile, about 20 theatres and:



4919 Young Persons PHALGUNA 28, 1886 (SAKA) (Harmful Publica- 492¢

cinemas. At present, it is difficult to
get out in the street; everywhere there
are queues. When Shri Diwaker was
Minister of Information and Broad-
casting and was in Calcutta, I sug.
gested to him that the name of the
road Chowringhee known as threatre
Road should be changed and the area
to which I am referring, where within
one-fourth of a mile, we have about
20 cinemas and threatres should be
named Theatre Road. The pictures
and advertisements in the form in
which they appear, are also objec-
tiohable. I tried to bring it to the
notice of Dr. Keskar when he was
Minister. He said, ‘this is not our
problem it is a problem for the State

Ministers to tackle’, When I ap-
proached the State Ministers, they
said, ‘No, it is for the Centre. The

Board of Censors should take it up'.

st gew a wEEw (<)
aargf waAEa, gree § #1H A 2 |
Mr. Chairman: The bell is being
rung—Now there is quorum.

Now there is quorum. The hon.
Member may continue.

Shri C. K. Bhattacharyya: As I
have stated. this Bill, though brought
forward for a limited purpose, should
be considered in a larger context, and
considering it from the larger context
I hope it will be found possible for
the Government to gccept it or accept
the proposal made in the Bill and
hring forward their own Bill for
modifying and extending the defini-
tion clause of the main Act.

In Clause 5 appear the words “any
matter prejudicial to any linguistic
minority”. These appear to relate to
the language question and should
have, therefore. been brought in a
different context. It might be sur-
prising that I have brought it here.
I have done so because when I read
some of the cinema magazines I find
that there is a tendency in them to
decry the whole lot of cinemas pro-
duced in a particular lanzuage. One
type of magazines will condemn the
whole of cinemas brought out in one
language, while another type of maga-

tions) etc. Bil]

zine will condemn the whole lot of
cinemas brought brought out in
another language. This may lead to
some form of linguistic contraversy
sometimes. That is my apprehension.
That is why I have put it here, though
now I feel that it should have been
put in a more clarified form.

In any case, the suggestions are
there, and I hope the House will con-
sider the Bill and Government will
give it their most serious considera-
tion.

Mr. Chairman: Motion moved:

“That the Bill to amend the
Young Persons (Harmful Publi-
cations) Act, 1956, be taken into
consideration.”

ot gy feag (o) cosf
WY ¥ W fadaw gufeaa fean g,
¥ gumal § TET 9Nl "eE @ne
FET | gAR O F1T & 0F g 292
gt & 5 fored a0 35 oEww faa
ST awaT 8 | feg o R ot
WATIAT 9 1956 § gg fadgysw amv
T AR 7y fadaw qm g

W faues & am % ¥ aaaz
ot ot ¥ F AE B @ & afew
ot wvelta arfger €, SwET S=IR 9y
#1 WY WIS qgq wfus @Y mar
WETEE St ¥ a8 w8 weRl # wr &
fe ¥ HET & &7 ¥ Ao aga
¥ st freey § | & Y o dihe
HT ATH AAT ATEATE 1 g “wvawd ]
& | WX IR A [ ) AT oqr
o fF #3999 HiwT & &9 & 917 91
o T A I IuN g @y & o
IR FEgA AW wF Aw qwAd
AT *T a0 AW qTET &1 G
A AT TH AT gEE ¥ 97 w7
AT & | AT arew F qred 973 48
€5 w=8Y 81, aET geew §Y, ww Wy
ﬁéﬁmmﬁgﬁ'«@mﬁﬁn
® gowr oF ITERw A aTgat g o
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[« wgarq fag)
N7 arferss # o ST W £ |
TE A I9 @y 6 oF ang aga qe6r
qaeqT FT W@ E a1 I @ fr 5w
H1Y Y qoEaT Ay A5z & fwar g
ag qEATT qTY qrar w1 2 & AT wT
6w o8 91 @ ¥, 59 awar B A9
WA O @ @ | AT qTEr 7 IER!
gt ¥ favmy A foaar oA wmr
TR & HON qrE @ G | AfwA
aZ @ F ORT H G, AT F A B,
'@ ey IR g fF TEEr wed

qE TEeT Afed ag I q@ETL H

AFC GEY | 0F faA RN 0w
TRT 9T FF qAqTE 7AT & | ga fra
uF O 97 = famn, e few 3w
o gt 7 == femar 1 @R d Ay
IET QX FEET & U /T J9 TF A
F AW at @r fF gy arag 0w
Ty & T d | g W A q®
gifger 31 SR B A9 wEH F
AT & AT @R EIR W IR
Ffeas & arfeas Ty W AvE Y FHAT
21 % g g fr o we g A feeg-
T F gEFT F1 JATFATL A JIAT
# faurit @ow o gF A E ) IS
faamit g7 fow €9 F1 F98T WA
9% qFAT 2 TH A F1 gfee ¥ T &Y
gd Sk foamh gus 0 g
Fad g1 | 7=8 faane anfas &0 & 99
FHAH A AfE W RE qwT
arfeer 1 T swera, s B T
F o F eI A, W A g At
TS & B HT I TEAN & I
FY Y & fod o I § ) w3
FCF AT F OF NHC F 7 fawaan
QW E AT § q9GT IO IEH g
AR &1 @ AW BT GTET R AT

& wfgd
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W F AEE gWR T,
W faq ar oifegrde & dTew @
T E, AW A AT IAE gra F o
FHAT & | T AYSAAT FT gH TATE
gax afaw w1 gd fein s )
wfva fawior & ad ag aga Aava+
2 fr gw 373 a1y weer afgw ¥ AR
Ruafgag NF ) Famar g 5
T@R @ faw &1 5o w5 Afew
& ofY Tt & g F1EAT § A FEW
& wgn wrgan g fF sver AT A Ay
Wt aER Faaw gfRag
f& g gaw wf@am & @,
A 21 W IART Y9G  A@T A
M F ATTEEAT T qE | W AES
& 5 g wea 5w AT § AT AT
$ 1 IEF HATEIR IT HIRH TG AW
FT @ q@ A e faamg g SET
aifed arfs ag sfeaw a7 1 A=
gara afa frar o @ & ) v g
¥ uw fogawm ‘@R owmEr § 1 8%
TEET FAT F TR wmar g fxerd
qgaT & | g T a0 gL ATHT HLAT
g5 QT ST § | e 9wl & A8
a9 qq @r@ar & | a8 faawmen @
HEgar & 1 9T AW AT Y AW &
fere "z a1 § N T @ AN
feraar g AN fFaa g, MR,
qTT £, 9% I4 F gEA &Y SATET "o
FTH £, arfeas amq w7 & faw #12A
TN FA 2 | AT s aE,
el areY, gifgw & ®7 ¥ wi@ey ®
¥ @1 & A gE F Ffed F @
I Afaea 39 FI9 IST FIHTC
FT F7F HTAT AR |

¥ #gm g § B oo W) @
faitas F SHFR F a1 T FY, e
w fadas F A s fage &, W@
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fata® & A st wrrewy £, 78 M & AR
Iq UTHAT FT AT Y TR F7
ifed 1

ot go wo WWM (fagew) : wwmafa
werEa, ag A s A @ g 9w
wwed # gg faume & Tfgd e ww
FIA T & 1956 ¥ AV I & AT
IEET FF AR JTEWT AT
ot A e s A
fee 9d% & g & #m
Qw # U dwivw §, TEY Arwfew
afawd &, 59 f& “mrewraa”’ 2, faw Y
T\ T GHTY a9 § ALY sy 6 aves
qg FTIT TETT A g AT AR | A
fores deim v el ferewr W
FfE LY 91 QQT T W FTEAT FATA
FT 2, A Sw g Y g d
T A ¥ “fe frem” @1 afew =t
AYOESE @9 @wed § fawa §
fotes ez IO A AT S &
¥ g fafaees aga & ST =EaT
f& vt g% ag F17 A §
@ & 9P 9g ¥ g Y diw w
e * o7 @ wro afm @
g & 3w e fgma AT

aq woen fae @ froag @i A
st §, fooew & ag Todr smaEw
@ & s fF faIe doiew g
Tg ¥ ww ford @ a feq @
soq AW F gee o afawd § faaer
T A ag WA wEdw T §
faat fazeft dwoiew &, fee faew WY
g0 faglt Frfvw § 0 30 aw ¥
T wrar fe o f gard fee i
for fa3eit frem o Ao at St
HAL e i qm FEar g 1 A frwEa
ForaE @A A & 6 ag wW A
A Ez EATE | TH ah At g
5 frem o defir #1 ag weds
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FA AT Af6T qEY acw o 3wy
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qAEA § I 9 FT AT &1 ¥ S
g fF 2 aeg w7 Age F Ty Ao
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N AT F g | e @ AT NG
fis St 7T § 99 F1 AT A AT ¥
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gar g fF feas @ awe 1@ 1]
IAH qE FAT FE T FIULZAT
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Shri Narendra Singh Mahida

(Anand): Madam  Chairman, 1
welcome the Bill of Shri Bhat-
tacharyya, and 1 hope the hon.
Minister here will take note of

his suggestions, though he may not
accept the Bill. The idea behind the
Bill is very laudable. Now a days,
we see, whether it is calendars or
other advertisement they always dis-
play your sex, though very beautiful
and worth following in many ways.
But the idea behind publication is to
display sex appeal. All our book-
stalls, whether in the railways or else-
where, display sexy books very pro-
minently. I know while travelling
that all our youngsters prefer such
books, and other sex literature. You
have probably no idea, it is being read
in every house. Probably my own
son reads them. We do not wish to
ban the reading of these books. But
such books may be read by adult
children who have some knowledge.
T commend to the hon. Minister that
he should recommend to the Educa-
tion Minister to have sex books intro-
duced in our schools so that children
may not go astray, as is being done
in Scandinavaian and other European
countries where children are taught
in their young age about sex life.

The film is very responsible in the
promotion or increase of sex appeal.
Thank God our Indian pictures yet
do not follow certain types. But the
western motion pictures are full of
sex appeal. I am very much surpris-
ed that though the western influence
has politically gone from this coun-
try, the western influence on literature
and films has remained. Good things
have gone, but the bad things of wes-
tern culture remain with us, We have
not followed our neighbouring coun-
tries and their morals.
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I stand for moral and spiritual

values and I insist that these morals
be introduced in our schools and
colleges. That is the only correct
way for uplifting our cultural
heritage and political anq moral life.
I sypport this Bill with one sugges-
tion. In the latter part, my friend,
the mover, has said, “any matter pre-
judicial to any linguistic minority”.
I think he has in mind the commu-
nal or linguistic problems. He may
put in the words “balanced thinking";
whether it is nationalist or otherwise,
the word ‘balance’ should be there.
That is a very useful suggestion. We
have put in the words maryada and
vivek in all our literature. We are
not opposed to the sex life in the
country, but whatever we have to do
in this country must be done in
maryada and vivek.

We are playing with fire when we
bring boys and girls together, We
bring fire and ghee together and then
we expect that it should not meet.
The chemical powers in our body
always change whenever the sexes
get together. I, therefore, suggest that
co-education must be removed. We
must have separate schools and
colleges for girls. There is also a
move in the western countries, spe-
cially Germany in this direction and
they say that co-education does more
harm than good.

These are my views and I have
given them from experience. I have
been western life also. But I believe
that ultimately it is the eastern cul-
ture, the Indian culture, which will
uplift us. I thank Mr. Bhattacharyya
for bringing forward this Bill and
I hope the Minister will take cogni-
zance of these suggestions.

oft forar wroaw (&fdt) @ AR
Yol wEeT, ¥ @ faw wr gwa
& & fag Sufeoa gar g 1 & wgrAT
off ® 7€ 3N frmg ¥ R §, w®
oF we8 fagr § W% 2w & o= A0
¢ 2R W faw & w0 § gx w6y
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JMA 1T I aurd A g fF s
FHR F W I T4 a8 §7 /7
feamay & o & R W F o
& mEar mfe § faay & 1 ag gwra
wepfa & & o faeg ¥ 1 gard dewfa
¥ feygaufeen s ddfaesy A1
F1 =R ffar T g g siEw
IR gaeat § fawew fear mar @,
FE9E, g, TN WX qAE |
ag AR AW AT T TF0 g AT @
97 gRIRT AW 99dT W@ OE |

TF \TAAT ST : 919 f6q qamaw
i g7

st fara aveaw : & werErd S 6
gafay aurd v § f& IR qw W
o 6 A & &GN § | 9 g
a2 F 5w A & g aepfa A
AFA FT W& | GAT T AW qTAY @AY
9w £ I A e S ag T
Ffuframarmad AT T RE
# 9z g f5 Wi moe qefd ©
| g AW § A T §, T I
wepfa & FgETL AR SfiE AT FQ@
8, 39 aug g N g ¥ Qe v
o1 Y & art ¥ Fgr wmar @ ) & wgan
¢ f& grnr dopa qgd wfgn wifs
T ¥ ¢ ar wrave fAwe § )

¥ guige & Zr fF ama & 9%
fafrex & amm 7 g f@y 7 wmawr
fear iz 9@ ag agw & & A
7 &y | QT weT w9 aWe F A
at ag ar Afg AR A A A R

ZATL AW F AT AT AT HIETET
T afET T § | 9Eel HEwT ARy
o FF 25 A1 9F AT R} W@
waeqT § A &9 T4 § a9 @ 6w
i fary oy Ay fawre w1 & faenfaay
& g § 5 =7 e ¥ ww 18, 18

tions) ete. Bill
S W FIG T JATEL AT0 HIT MY
WY Y T gRN | g W W qoe
#Y wrqer §, g8 afds A Haww Q|
T 25 Q0 A oY 99 4T & a9 W™
2 Y faere war @Y fare war 1 gafag
T ATl &1 q9T " gL del ¥

AfFT AT W § qrarger w oAv
I ¥ | 9 FEas A} oot afy
q¥ wgll 7 ¥ | UF'AE M @A
¥ AR gEER Aw @ E, at gEd
R favaT @ & a1gR g3% AR gafaat
arg @ froz Y wden 7333 §,
sk faal # ®wiF ®7iF F @T F;
YA L G & | N qF 6 G aw
sy, @t & fewe & faw am@r
TEAT§ | W & AW A 7g qfa J@ w
wq T @ 68 wam g qwre
wgE ATCI | FATQ AGHEA DAT AL
w® ORI

# oo ox mwEar w7 faaa
3T ATRAT § | T W@ ¥ g AW
© wEer ¥ AR A Qg S
frareht & f5 o 2w & fag srA-
FF 8 | AN wWF AT F |qver W fan
ar | R AR oF faa & fae W g
fafreex w1 wfgsr faar smar &t &
q% WA &7 TF A T F &
TWH A “srEwEd’ § L W gd
TR Ead & W ¥ qe ¥ gl
T &Y T GFHT QAT ) FAR!
&% FE@T AfFw | WEF ;T oA A
fr Tt &% 7@ foray o ? @ 2w A
TR YA FW § 1 AR gaw fom
wre gt &1 & g frrde
T €A ¥ ffm otrar @ 0 & @
g § fr @ frfers avw 9 g@m
) | a3 famiy e 3 A gravawar
g aw W gfn fegwm & aTw
@ @ g gL HETen W A §
s wfgen &1 % T T gfer B
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feat ur | v G g Adr @ R
AW f AR 3 7w wrifged
B € | 9w s @A Ty fF s
g B T osww W Aw
R

/i w daw dAfafasy # fos
&, 5 gw e, @ W A
F]Q 1 afF g w@eEfy wwe "™
97 SR AT FA A AT FRAr § qw
T A #Y WY forear 3 2 fF amey
WIETA & A A Y FYTY F A6
g gl ST & =9 Wi frg g
WA AW F AW A HIAT G
9 3, TE SaT 7 99 FHN wifE
T HTH FEIT AT & | ATANET § vy
a4 A FAQ w@r ook weww
AR H AT FT BT AT & )

Y qH IR w1 AT AT Ry
Fa% fau & growr e T g
W # wgrand St Y qurd v g e
I T BT G T 0T @ §
SN 5 @R W faw ® g 2
W TR gaar A § faey § ST
WA T L | H HOF o ;o
T & WA ZU WY Q¥ @A fAdet 3
g, W o Ao Mo T wRAT IT
w1 AT Y AEY oy SR & faems
o wrdo WTo & W F 7

¥ T arar w1 o g R SR
aqy fas AT FT 727 F watay A s=
e | ol & A & o faw W
g FTAT E
Shri K. L. More (Hatakanangle):
Madam, the intention of the mover of

this Bill is most laudable. The pur-

pose is to save young persons from
the corrupting influence of bad books,
magazines etc. But, Madam, I doubt
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very much whether the present
amending Bill is necessary in view of
the Act that this august House has
passed already, the Act of 1956. The
mover of this Bill has not made it
clear whether the scope of that Act
has been curtailed or limited by any
decision of any court. I have not
come across any such limitation being
put by any court of law in our coun-
try.

The mover of the Bill intends to
widen the scope of the definition
“harmful publication”. But the de-
finition is already so wide that it is
bound to cover cinema magazines
which the hon. mover has in mind.
Therefore, the clarification of the de-
finition suggested by the mover is
not, I think, necessary. The pre-
sent Act is so wide that it is bound

to cover all publications, including
cinema magazines.
Then, as we all know, legislation

alone is not sufficient to curb bad
tendencies among young persons, es-
pecially educated persons. I entire-
ly agree with Shri Raghunath Singh
that the duty or responsibility in this
respect lies mostly with the Govern-
ment. Government should see to it
that educational institutions are pro-
vided with sufficient funds to take
good care of the children in the
schools as well as the colleges, They
should be provided with sufficient
finances so that they can devote more
time on students so that the attention
of students may not be attracted to
bad things.

Perhaps, the mover of the Bill has
in mind children of rich parents who
can afford to spend lavishly on cine-
mas and in cinema magazine. In the
case of children of poor parents, they’
do not have so much money to spend
lavishly on luxuries. Children of
poor parents rarely go to cinemas or
purchase cinema magazines. There-
ford, instead of bringing in such
amendments, the best thing would be
to ask the Government to establish
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such educational institutions which
will take charge of the responsibility
of children from 5 to 15 years and
gee to it that their minds are not
spoiled by bad influences like cine-
mas and bad publications. Secondly,
the educational institutions should be
provided with sufficient funds so that
they could appoint enough qualified
teachers to train them on the right
lines. It is the duty of the head of
the educational institution to look
after the moral education of the
children, besides teaching them good
behaviour, discipline etc.

Though the mover has very laud-
able intentions, I feel the existing
Act covers what he has in mind and
therefore, this amendment is not real-
ly necessary. Therefore, even though
1 appreciate his good intentions I
am not in a position to support this
measure.

Wt g w ewaw . qwTla
wEYEAT, A ATAET WA A gIeE
F aray o faor @y § & suwr awa
T |

™ vy § gw grer famre w
d R fr oWTTT &Y o awh g
2 ag & afor o @ Afr s =
JErETO gATE TAnd frEwte & fadw
# o w7 famr | g @ wiweer ¥
fr o€ sfagmr i Fgr SET a9
IAHT AT TgT F=\T 47 HIT A4 qg
feder T A1 agt H AFCAT A O T
i fr v SR A 7 AfFa TR
T T AqA WIY JAR T g famy
& waz agATd g 1 g faiwl A
M FT 79 A F gifaaq & fea
iy s gaeT gesTdt @ @
TAM WA AT ¥ SR g IEET
afea 37 &ar § fF ag e 9ux femar
T 2 | Afew W gAT B ar g e
IR M ¥ wea fageit avaan, fagar
ggaar wf faivr wwew faat ®
sfr o feq T @gar o @ @ A
fored fof af Tomrersw @7 200 & Fagaw
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» T Tagafi F wfa &1 Fa G @i
37977 *fF1 wa: A7 AT IO TRY ¥
famfaat &1 T zwm &Y 7 Y T 3w
fawg ¥ ag # fAqw F&M

feedt W@ Y AT g F
X "X AW A frmg g@Er M @A
HT R W 77 IEAT WAL 9%a;T
afew A oq faosl & wvaw @ &)Y Wy
27 g8 g, faa dma w famar @ fR
FRERTEl wifs & mAwl gfwT qar
T | F wgiagt fawady ward
frer fr g amfrsl = 93
@E | OAF Y UF TRATT AEAAE@T
frgemr & foad fo aveier sl
oadt § | feaer &1 geamn &1 oA
w1 fav a qr adt frar & SO faermy

g\ 39 wEATy # AR OF @A
auET 93T a1 f5 uF 7§ meAr
farsar & are g0 w1 far 1 w@ R
¢ fF 5@ g ¥ gwTaTOAl &7 A%y €Y
FOTWTT FAT AIYAT G T GEAT R |
59 qIg F 9T 9 IAFT eI AT
FETTGA 97 A Sfq@ed SEr
nfew | Afew 2y ag mav § f ot e
M guTaTd 97 gfaary S &
fau waw som@T & wAR faAw ag
AATE gga @ A4 39 fawar
AT & W @ g fF ogwmd gEen
Ty gAT sfwAr sfaer wier &
T’ IFA oF g 7w e
fom o 3 gg @ forar T
qE ¥ T AQQIT T A Foor WAA F
e ¥ FTH FIAE IWEAT 47T, A1 &
fasrs @ w@aR 7 g @na fam
a1 W\ IEFY FE AT A qFAT 4T |
N W I¥ FEATT K AATAT ATGAT B
I FAT 4g WEAW L ATIT F
o gvee feen wgfaat famar &
T GETATA &1 &7 FAT AR |

A F w27 qg A1 AT fAar A
®Y 9T I TE & qg TGA ASHAIATH AT
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| W & AAgaw ¥ Aagatqdi ¥ q0
F9E TEAN TT HA @A 1 T & qG
TG FowTtaE q g ) faaewe T9-
gafaal ¥ qg g7 w7 faam gaa
FT U FTHT AT AT @ & AT AL
gl A wreetg Afeat w7 IaE
@l § Y ag @1 Fget £ fww g
¢ JvaT 9T T AW [T E ) qE|
IAHT TEEAT BT &, THY IAFT ATl A
wfer Y & WX OHT ITET gAGEA
grar @ & #1 s g Wi AT
IR 3@ F¥ Fg Ioo ¢ f ug @ FwA@
AR 9% IE & wiE AvTH ET Av
IAFT qETAT g | TifeE A w@F fa
0% & a1 fear f g faare agaar
A T P AR WY Iq AQ §
I w9 qgt &g fear | A o A
Wt ¥ fragw wem fs 9 A
FT g0 faamm grow w7 @ FEAT
aifgq | @ wfafam gr Iwx § &
Tl ofe Tl 9T wAw o fage
THETeE 7 qfaw, S ot
faaet  formdt for gy A A faer
gC EX § 1 vy awg ¥ aga € faye
T fred 2w ¥ wefa @ @ &
et 6 aga go wre gt faenfaat
qT qear € | AVt g & uw feew @Er
97 w1 a1 foeEr sw g TAgEE
AT 9T T q¢71 § | FF @ F 1Al
§ e 7 i) & ag Fe¥ gO gAT }
‘O T A AT ETw g AT A 7
T HH TR 97 ¥ a7 § ge@rfAar
g et § WX Fefwat w1 gg e
THT BT JTaT & | WY @ oavwy ®
HATOT WEreqT 1 UF qa o for@r 97 )
IR qma Fgr a1 fF 5y da7 e faa
2 1 afeA g a8 € 5 A= B B
= AT afsat gg ar Ay fea
f& “gm A FEEr faw mar
arfge § fF xq ag@ & Al &1 o
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TagaE gate 97 feaar U owaw
gRAT & | W WAL IqF fEAW 9% W@
THT TEAT & AT ITHT THT A IART
ATF IF qagIe A @A F1 fAaar
& 1 ww faen feed &1 gart 3w ¥ faard
et & I Wik fadre Y g faamd
STar € | g7 foeAT #7 & a8 wax 99T
2 & ga w=s A7 wefawar @ fawe
Tt A9 qIEr § | AW gre Y W uE
qoqTg W AGY gHT 99 § oF faw qAra
& wrfersr &1 J@N TAT 97 A q@0 §
Y oA ArE) § TEF w7 a2feai wy
T $E § 39T do < fadie iy g
2T 91 | g faRwiY agraT, amar WY
gl & wwee faq g W afeg &1
ST g 1 qEr FT § fr g dw &
qaga® 3 Fagafqd) ¥ afw@ a=@ 1
g T YT 9 T@T &\ AT IET A f
fagar S 97 Wr & S W W
AFAT TG A1 Ag AWM G T AT
T arr & ) gafew o e R f
HOHT Y €8 @ F a7 forgma, st
fom, ™0 =gfaai 7 FEwREH
q7 ayEeg” AT Arfew 1 WS feew
F TIE Mg AT FAECAF F OGS
o W@ T faw, uwew  afea
qreft A SR gErw fawet firs
aeaw # feaw faeen faad fe
faeger w1 fam f&¥ gu & ®C 99
| AT ¥ JA9Td T § | TE
NS aga & wafasas § 9 aww
@A & 9¥ UF arr Jrfgw o fowet
aTT g qAr AT A IET 77 A WA
geh S A1 A} 9 IART A S
afcors At fawar saifes s W &
ges arT # faw @ § A ot
WY ¥F ATE #1 IF g WAl W A0
A1 & AHT €F I F AT AW F7
FAT | €F qIg B AW GEE
e § Td) § WX ¢ w¥F 7 qefent
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azdt &, Fe7rd o7 7z gesF waar 2
16.19 hrs.
|MR. DEPUTY-SPEAKER in the Chair]
T gHY wHTT #y feafa @ @ gure
Ao # g1 T ENY 7 gw fEm wEe
afewma & @1g g a&i fe zarw B
afara g ? gamd aw & e faderaee
§e, foregia gfmar & 3w & w7 %7 g
ga17. far f& garor 3w sAwEAEs,
afcars wik Aivgfa & a9 &1 2w
2 | wTw gW fFe g & ag avq wg 9w
g ?

rafae & sgran g fr et Aw &
ar faam R gg w R F e
AT, qreATfEwt, A, H@T
T AR v feewt ov wfqeew
EUIE T 11 A

T Wkl & §ra ¥ yradig qwew
off wgrard, FY gifes qurg [T § AN
qrm war g fe g war faar d@ww
£ faw 1 aftwe wT A7

IuTeaw wgww s SmeE

it et @ (TE)
ISR WEIRY, wigATAl F W qwG
famar =fge

Iqreae wgvew ¢ AR § faem

Shri C. K. Bhattacharyya: I would
submit that you might give me some
more time for this Bill, after the Ex-
ternal Affairs Minister finishes his
statement, which he will make at
4-30 p.m. After he flnishes his state-
ment, you may kindly give some
more time to the Bill and to me also
some time for reply.

Mr. Deputy-Speaker: We shall see
hol:’-‘ much time that statement would
take.

8hri C. K. Bhattacharyya: It would
take only 15 to 20 minutes at the
most.

2468(Ai) L.S.D.—8.

tions) etc. Bill
W JAFAT wWA (F1IT)

TETEAT WIIZA, ATGAT qI55 A
WETATT, 7 §I3H & AT oY fawy 77
§ & =g & g0 a4 g 4K
Tg wE X W www T 8 froqw A
9@ AMAG qEIEEAT A FO T
§ ag s 2 FAgeefed wHA A
AT % WA gEEl A 9g A 2
91 | 9 I% 9 AMAE GG
T UF-AT § w7 97 5 gfeqw gagd<
< ¥® Fgw fwar s awfgq o
R WA A gfee & g, av
T geW ¥ AATRl @ AfEr o
FE T Fdl 8, IG B AW £7 F7E
e frRmer afgad 0

Shri P. G. Sen (Purnea): 1 would
request that the time for this Bill
may be extended by one hour. So
many Members arc interested in it.

Shri Hem Raj (Kangra): Many
aon, Members are interested in this.
So, the time may be extended.

Mr. Deputy-Speaker: We shall see.

off gawiaw www ¢ § &g <@
ar f& S g7 F TR B wEEIT
fFmr &, @ aguﬁ?m’rmmmﬁ
,Wﬁw:ﬁwwmﬁan
Ug I FAGcefed ®wHS H W AW
e A wEr OY 1 A vgt W @
gfE w3 YT oA § AT E

oys

g WA FgA % IE@ AL R fF
AR § 9gA WA g€ A A A9
fear &, ag faoga @ 31 wwfAd
W SET 1 gEw ww fawr 3
faat av g@ Foi @ar arfgg | 9y
d% g fs faal & @y § & AT
A s W rRaT ¢ fRoTw
F W ¥ aE wiuw suT AT Afgd o
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W OYFR N gEsl o faal @
qewr  wEE-gyfEat & fewr av qu
AT q¥AT § HIT FYA WG I T
@A FY IT K WTEAAT I HTOA v
g AT § Ogud oo O AW WA W
HERY @ I § 1 @ feal
gEl & 9T A gEfy 9 q®r AW
THL 9¥AT | W qrEY § AEY
# I F JEgw fr o & wgl
aF & g 37 g qeoAss- wefwal
® Hod #§ 6 Sl W ¥ Ay
IO AT T}

@ A ¥ o | g W
far gE ) TEY TW W ¥ OIX-
wfes mate a1 avw ¥ Y fag
e "y 4, f97 & Froor quTer ¥
grag  sfet & wfa gom dar gt
@, g R AG-FI FT AlfEged
Iqwew A ¥ F arw fag v AwT
T g w9 ofEr e
TN oguA fred &, ST F FRO W
O & qewfE @vag & Ay
P AT T oY § AR ¥ TH
garw ®r foear w2 faegw i @
T | XEE WL gETA QAT
WAEqT A AGT U 9T § | A
Ol ¥ g%, IOE AT TR
A feafr qor gk R E @
¥6 ®ra A avfgy

AT XY TAAT FEAAT @A § |
A AT AYA U F T W
foeor g TA NI TR AT A
AR U A T WY &ew g oAt
£, wify wt-a9 wgX w19 F e
@Y §—wme & a § ar faw
T ¥ T IA E—el W
SHTT qsE K1 weer fmer T E
fag @ ;g A afg@ g v A
dar ¥ wwrx@ wr  ofomm oy
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[MR. SPEAKER in the Chair]

o qg Ty YT g% oA A
X G, A ITF AT IT FY WS
farer 23X @ ®1X 3T FY AT F qEY
L& q’rtwmmr% LR G A

Tq & 9ETET 98 Wik ar qfeag
¥y qw) #Y afaw forey frerdy ot
afFr gowa afeT & T8 I §
st faeger @3 @ 9d § A WE W
Fqd  qEH-ogiEgr AR Ag JEr
¥ @ oaw oA aw ow oW A
ey fedi wali @

oz a=ut @A ¥ Aifew ATHw
a7 fdear v e, f7 A SR &
# 9T WeWT WA qEar 4, Afe
o 39 % @ fadeaw Wi @
fuert & fog ¥ Azew ffesem
suTar & IqrET I9IA fawar &

@ fau, dw f& g@x wEew
geail ¥ wgr &, TR W anfgw
X B FW @ AT AfE@ 7
& & 5 @@ aw & WA
F ¥ WM H gEE oy &, O«
T A Y| FEA & FIT & q19 Y
ar Wi frdw T g1 # gEl
e ¥ @R W A ofed
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TARE & g W feew a T o
g S= & gra fuerr & sy =fed
I A A &3 AiF-mE g § I
& gra W foer & sy wifgy
W FE wqw mfE F1§ AW
AT &, A1 I W LT AW ENIT
W A FIE a1q HLA, a1 Hgl @
fesafrsgmmaw @Tmd § ¥
9 F8 FT AT & WA W A wR
21 & v Fufes a@ & w2 @
E-F ot wgTand & A ¥ s @E

weaw wge ;W s Q6T A
F, A Fii AT AGY F+2AT ?

ot gesfam omew ;. moR S
*g ¢ A W - q@ oA F
IgFT g8 AE TG 2 |

U T AT Ad ag § 3@
FOA FA & U & WX FO F L
RN ¥ ITTE | ity o JFo
Fo Wiger A, A FTgE *F & war 9,
UF TR AATEA JISAT 99TE
q“'r gt g fF faq fedt o
AAAT AT & wE A, A AT
| 9T agd HSST W9l 937 "W
qga  wATEA qa g maT
gw fafeey st ogdws fafagy
§ faqdft w5 & a==) A B
IN FE g TE AT w=S qIIWA
¥ FT oWEEAR FE |

¥ oF qra W T F FZAT AATE |
xt wq 3w &, ag fergeaa A gfrar &
WY o agTEgwT &, WS & wEarH
ot faraT @, f& SR et AT |9 A
WaT g IWAMAEE AN AS "Wy
Ffag g oiagiwgw A Ee AR
TS 2 | gW A qgH & AW Y AP
B fF 71y e ¥ W F1AF 7 ALE
o FefFgl #1 oF g9 w6 AE @A

ii;’

™

Forces (Adj, M.
and C.A)

NI FP FAG Wy T AT AN
FHIA A} FITF g A WA §)
W Iq @A S FAwN A
AT e QWA 27§ 1 A g -
F qwr &, ot THgfAew Y wTAN ATATR
"\ gy #Y oF g9 gEwan §, gfmi
¥ ot qg qga W} Ag Y ¥H WA A
ag Afy wrar § W wTE g o
o FRon & ¥y Aifa wY aw@ar g,
AT ET 2W N ) §H AT HT qgT SR
2

¥ arz & oF gIwA BAT T0EAT
g 1 afz gmt agi mifas g ofrsrd
frret &, 1§ wey wEar fAeree
g, @ 37 ® gard feat Wk wiged
feTe | §9 & ST HET HST NI |
qey q I F) fawrad § a1 99 & wow
g v wfafsza @ E, afew
a7 gATd @gd 9w fAwrveR A
ATAAY &Y I FT HWT ZELERT N I
*) A g gt & ) TR
ferd & aa=rs; fiv wyrang & ety
¥ a1 el wifaw § fa wy wfgemd
frereaT & 1 W 37 &7 FTH AT
ar &1 xafedr & grow & famat s
g fE Y 2w ar ag+ & fay arelt &
€ FTA N ooy fgem & 1w Ry
#1 famar gray 3 o NrargEd O
# aa fod | Afww g@ gw
g qfasd gurd femt s

16.32 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION NO-
TICE—contd.

FIRING nY PAKISTANI FoORCES
The Minister of External Affairs
(Shri Swaran Singh): From time to
time there have been reports of con-
centration of Pakistani forces within
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Pakistan territotry near Dahagram ebp-
clave. Taking advantage of thenar-
rowness of the strip of Indian terri-
wory separating the Pakistan main-
land from this enclave, illegal move-
ment of Pakistani nationals has been
taking place bhetween the enclave
and the Pakistan mainland. Patroll-
ling in the adjacent Indian area of
Tin Bigha was intensified to prevent
unauthorised passage of goods and
movement of Pakistani nationals
over Indian territory from the Pakis-
tan mainland to the Dahagram en-
clave. With the intensification ot
patrolling in Tin Bigha by our bor-
der police for ensuring that Pakis-
tani infiltration across the Indian bor-
der does not take place, the East
Pakistan Rifle Units came ‘in strength
on the Pakistani side of the border
and dug themselves in opposite to the
West Bengal outpost of Jhirsinghesh-
war.

Patrolling by the West Bengal Po-
lice in the area to prevent unlawful
movement of Pakistani nationals be-
tween the Pakistan mainland and the
Dahagram enclave, was given the
colour of an economic blockade of the
cnclave by the East Pakistan Govern-
ment.  Pakistan concentrated its for-
ces all along the border in this sector
which gave rise to tension. On the
18th February 1965, the Depnty Com-
missioner of Cooch-Behar met his
counterpart, the Deputy Commissioner
of Rangpur, in order to review the
cause of tension prevailing in this
border area. Both agreed that all
possible steps should be taken to ease
the situation.

The Pakistani press, however, came
out with baseless stories of India
having imposed an economic blockade
of Dahagram, the allegations of the
East Pakistan Government were de-
nied by the Government of West
Bengal, who in their telegram dated
the 12th March, 1965. drew the atten-
tion of the Government of East Pa-
kistan to the concentration of Pakis-
tani forces on the border. On the
18th March, at about 5 p.m, some
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residents of Dahagram tried to lifg
catile belonging to Indian nationals
4t a place called Phulkabari. They
were backed by armed personnel of
the East Pakistan Rifles from this en
clave. The West Bengal police rush
ed to the scene and prevented the
Pakistani nationals from lifting the
cattle. There was a brief exchange
of fire. Shortly afterwards, = large
number of Hindu houses in Dahagram
were set on fire and there were re.
ports of some gun shots inside Daha-
gram. This was followed by Hindu
exodus from the Dahagram enclave
to the adjoining Indian territory;
about 150 Hindus fled Dahagram and
came to Cooch-Behar in search ot
shelter and security. At about mid-
night on the 13th/14th March, 1965,
some residents of the Pakistan en-
clave assembled around the Tin-
Bigha area and tried to break through
across Indian territory to the Pakis-
tan mainland. Pakistan policemen
from the enclave started firing to give
cover to these Pakistani nationals,
and one Indian policeman was in-
jured. In self-defence flre was open-
ed by West Bengal Police also.

On the basis of interrogation of the
Hindu refugees from Dahagram who
had come away to the Indian terri-
tory, it was learnt that they had been
subjected to oppression and harass-
ment. This was taken up with the
Government of FEast Pakistan in a
telegraphic protest by the Govern-
ment of West Bengal where it was
mentioned that unless effective steps
were taken by the Govenment of East
Pakistan to ease tension in this area.
there was likelihood of serious re-
percussions. There has been no re-
ply to this telegram dated 14-3-65.

Reports have reached the West Ben-
gal Government that inside Dahagram
on the 13th night there was a con-
flict between the local muslims and
the Bhatia Muslims, ag a result of
which some houses were set on flire
and a large number of Bhatia Mus-
lims decideq to leave Dahagram for
the Pakistan mainland.
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Finding that the situation in the
border of the Cooch-Bihar district
was becoming more tense because ot
the concentration of Pakistani forces
along the border, despite protest
lodged by the Government of West
Bengal, and of the reported persecu-
tion of Hindu residents of the
enclave, the Chief Secretary, West
Bengal Government, sent{ an imme-
diate telegram on the 16th March
evening, to his counterpart in East
Pakistan drawing hig attention to the
baseless accusations that were being
made against Indian authorities for
alleged atrocities perpetrated in the
area and also the false and highly
provocative and inflammatory version
of the Dahagram incidents which
were appearing in East Pakistan
newspapers, The Chief Secretary,
West Bengal, suggested that -the two
Chief Secretaries should meet imme-
diately and discuss the situation. To
this a conditional acceptance was re-
ceived from the Chief Secretary, East
Pakistan, late last night. The Chief
Secretary, East Pakistan, while per
sisting in the baseless allegation of
aggression against Dahagram -has
stated: “We welcome your proposal
for meeting at Dacca but consider
restoration of statug quo in Dahagram
essential before we can hold any
fruitful discussions”.

The situation took a turn for the
worse with commencement of conti-
nuous firing from across Paklistan
territory by Pakistani forces from
3-30 am_ on 17-3-65 in the follow-
ing areas of the district of Cooch-
Bihar:

Phulkababri

Tin-Bigha

Bagdokra

Kharkharia.

Heavy and intensive firing by Pakis-
tan Forces is continuing in this area
resulting in some casualties amon-
gst the civilian population of the
Indian areas mentioned above. Indian
border police has had to return fire
when it was indisprnsably necessary
to maintain its posts. According to
the latest information Pakistan forces
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are using mortars and hand grenades.
The Chief Secretary and the Inspec-
tor General Police, West Bengal, have
proceeded this morning to the site.

A strong telegraphic protest has
been lodged with the Government of
East Pakistan by the Gcevernment of
West Bengal on the 17th March, urg-
ing upon that Government to issue
instructions to its forces to stop fir-
ing forthwith and to desist from fur-
ther aggressive acotivities. On the
17th March, a note was also handed
over to the Pakistan High Commis-
sion in New Delhi refuting allega-
tions of alleged occuption of Daha-
gram by the Indian  forces. The
note urged the Pakistan Govern-
ment to instruct the Chief Secretary
of East Pakistan to agree to meet the
Chief Secretary of West Bengal
immediately to discuss the situation.
1t was further stated in the note that
the Government of Pakistan shoula
curb anti-Indian and communal pro-
paganda in the press and over the
Government Radio since thkis propa-
ganda can have serious reprecussions
on the minorities in East Pakictan.

There is no truth whatsoever in the
wild Pakistani allegation thai Indian
troops have committed aggressionx by
marching into the Pakistan enclave or
Dahagram. There are no Indian
troops in the area. Only personnel
belonging to the West Bengal police
are patrolling the Indian mainland in
Tin-Bigha and they have never entered
the Pakistani enclave of Dahagram.
Strict instructions have been issued
that neither our armed police nor
Indian nationals of Cooch-Behar dis-
trict should be allowed to go inside
the enclave. Instructions have also
been issued to the local officers that
those of the residents of the enclave
who wish to go to Fast Pakistan
should be allowed to do so without
let or hindrance. There can, of course,
be no objection to genuine residents
of Dahagram, who have gone into
Pakistan, returning to their homes.
The Pakistan forces have to stop fir-
ing into Tin-Bigha to enable them to
do so.
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It is extremely regrettable that the
Pakistan Government should do noth-
ing to prevent the wild and irresponsi-
ble propaganda in the Pakistanj press
and over the Pakistan Government
Radio, both in East and West Pakistan.
calculated to rouse communal passions,
The Government of India have urged
the Pakistan Government to do every-
thing in their power to see that such
false propaganda is stopped, as other-
wise there are likely to be serious
repercussions on the minorities in East
Pakistan. Furthermore, the Govern-
ment of India are surprised that the
Pakistan Government should come
out with allegations of Indian occupa-
tion of the Dahagram enclave, which
are enlirely without foundation. The
Government, of India hope that the
Pakistan Government will, as provid-
ed in the Ground Rules, refrain from
aggressive acts such as firing into
Indian territory and instruct the Chief
Secretary, East Pakistan, to accept
the offer of the Chief Secretary, West
Bengal, for a meeting of the two
Chief Secretaries at which any diff-
rences and difficulties could be peace-
fully sorted out.

The situation is such where ten-
sion is there, and exchange of firing
is taking place. As I have mentioned
earlier, the Chief Secretary of West
Bengal Government and the I.G. of
Police have gone to the spot, and 1
have not heard anything from them
after their visit to that place. Ac-
cording to the latest information they
have not returned to Calcutta. I will
keep the House informed of develop-
ments and I propose to make further
statements in the light of such fur-
ther information as may be available.

Mr, Speaker: About the firing that
|s taking place in the Indian territory,
is that being done from the Pakistan
area?

Shri Swaran Singh: Yes, Sir. None
of the Pakistani forces or any of
their police or army are on the Indian
side of the border.
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Mr. Speaker: Then 1 cannot allow
the Adjournment Motion.

Shri §. M. Banerjee (Kanpur): He

has not said anything about foreign
troops,

Mr. Speaker: 1 have made it clear.
I will give time to refer to clarifica-
tions now. Shri Banerjee.

Shri S. M. Banerjee: From the state-
ment of the hon, Minister it is clear
that the Pakistanis are doing a sort
of conspiracy against India and they
are using their armed forces to shoot
our innocent people and loot our pro-
perty and kill some people and take
their property. I would like to know,
apart from sending these worthless
notes every time, whether the Gov-
ernment of India is going to take any
other steps like sending their army
or giving Pakistan at least an ulti-
matum through our diplomatic chan-
nels to the effect that if they behave
in this fashion,—they trespass into
our area and occupy it and they think
it is their own and not ours—

Mr. Speaker: So many questions?

Shri 8. M. Banerjee: Whether it is
also a fact—

Mr. Speaker: His question should
pe simple and straight so that it could
be answered in a straight manner.

Shri S, M Banerjee: It is a grave
matter and everyone is anxious—

Mr. Speaker: I do not doubt the
gravity of it, but the question should
be such that it can be answered in a
straight manner. He is making it
more and more involved.

Shri S. M. Banerjee: My question
is, apart from the fact—

Mr. Speaker: He may ask only
about the action that the Government
propose to take to stop such things.

Shri §. M. Banerjee: Whether they
are going to engage the army and
whether it is also a fact that the
Chinese. the foreign people, with their
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troops, are provoking India through
Pakistan and they want to. ...

Mr. Speaker: The Chinese who are
in this territory or in their territory?

Shri 8. M. Banerjee: They are in
their territory. (Interruption). I want
to know....

Mr. Speaker: Order, order.

Shri Swaran Singh: The question
is based on this presumption that
there is any bit of Indian territory in
this region over which Pakistanis
have taken forcible possession. That
is not correct. The rest of the thing—
use of army, etc.—does not arise at
the moment, The situation is tense in
the sense that police firing ig taking
place. Our people are also defending
themselves. We are in our territory
and every inch of the territory is
ourss. It is our intention to keep
every inch of our territory in our
possession.

Shri S. M. Banmerjee: They have
peen telling like this about Berubari,
Latidilla and so on. They are not
replying properly, You should allow
this adjournment motion, Sir. Let
this matter be discussed once for all.

Mr. Speaker: That is a different
thing, about which I have already
given my decision.

Shrimati Renu Chakravartty (Bar-
rackpore): In this area, there are en-
claves which belong to India which
are Hindus’ enclaves. Actually till
May, 1958 they have been coming in
and going out without passports, Bul
since 1959 Pakistan has
nationals out of our own enclaves by
insisting on passports, whilst in the
case of Pakistani enclave of Daha-
gram, they have been continuously
going out and coming in without
passports ang we have permitted
them. Will Government assure us—I
was not assured by the statement of
the Minister—that in future the
citizens of thig enclave will not be
permitted free entry without pass-
ports into our territory of Jhar-
singeswar or South Berubari, which
is Indian territory? It is because of
our preventing them to pass through
our territory that the East Pakistan
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Rifles have fire{ 15000 rounds along
that border.

Shri Swaran Singh: About the fir-
ing and its extent, I have already
g.ven all the details. About the move-
ment of Pakistani nationalg into the
enclave of Dahagram or out of it, on
that-issue also, we will insist that the
reciprocal arrangements of uniform
type are applicable to the Pakistan:
enclaves surrounded by Indian terri-
tory and the Indian enclaves sur-
rounded by Pakistani territory,

Shrimati Renu Chakravartty: Is it a
fact that nationals of our enclaves
have already been squeezed out be-
cause of the fact that Pakistan in-
sisted that they must have passports,
whilst we have been permitting them
from 1959 to pass through our terri-
tory consistently without any pass-
ports, and now when we are insist-
ing, this trouble has arisen and they
are firing and forcing their nationals
to pass through our territory with
impunity?

4948

Shri Swaran Singh: The Indian en-
claves in the Pakistan territory were
inhabited by Muslim Indian nationals
and also Hindu, non-Muslim, Indian
nationals. The plight of the nou-
Muslim minority, whether in that
enclave or in the Pakistani area, is
ifully known to this House, There huas
peen the unfortunate cxverience thut
all types of pressure were built up
by communal forces in Pakistan and
people had to leave that area, 'I'hgre-
fore, we should make some distinc-
tion on the community basis rather
than on pure nationalitv basis. It is
a fact that some persons had to leave
on account, of conditions being un-
safe for them, On this mutual ar-
rangement, 1 repeat that we will jn-
sist on the same type of arrangement.
It may be either by passport or some
identity card or some other method,
but we will insist on reciprocal ar-
rangement for Indian nationa.l? in
our enclaves which are in Pakistan
area. ...

Shrimati Renu Chakravartty: There
are no more left,
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Shri Swaran Singh: . . .and Pakis-
tani nationals in the enclaves in the
Indian area.
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Shri 8. M, Banerjee: It is not true
How can they say that? Thou.ands
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of miles are under Pakistan occupa-
tion.

Mr. Speaker: Shri A, P. Sharma.

Shri S. M. Banerjee: Let him clear-
ly state....

Mr. Speaker: He should be silent
at least for some time. He should
hear the answer also,

Shri S, M. Banerjec: But this will
go down in the country that Pakistan
have not forcibly occupied any inch
of our territory whed, in fact, they
have occupied....

Mr. Speaker: When the Minister
says they have not done it, I will
have to accept what the Government
says, at least for this moment.

Shri S. M. Banerjee: They have
themselves made a slatement in this
House that so many miles of our
{erritory have been occupied....

Shri Swaran Singh: Not in this
region; I have clarified that,

Shri S. M, Banerjee: Now you say
S0.

Mr. Speaker: He wants {o have the
lait word on every occasion.

Shri A, P. Sharma (Buxar): Ac-
cording to the informalion now given
by the hon, Minister, the firing is
conlinuously going on from 3 am.
on 17-3-1965 by the armed forces of
Pakistan. What is the position just
now, at this moment? Secondly, what
arrangements have the Government
made, including sending our armef
forces, because on one side the armed
forces are firing whereas on the other
side, our side, the police are guard-
ing the area? What &rrangements
have the Government madc for en-
suring that the firing will stop?

Shri Swaran Singh: As I have al-
ready stated, the Chief Secretary of
West Bengal and the 1.G. of Police
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have left for the spot this morning.
As T have stated, I will keep the
House informed of all the develop-
-ments, For the firing that is being
undertaken by them, our people are
also acting in self-defence.

Mr, Speaker: The anxicty of hon.
Members 1is, on one side they arc
using the military; on the other side.
our side, we are using only the bound-
ary police. The police might not b~
well-equipped or well-traineq as the
military on the other side.

Shri S. M, Banerjee: They are us-
ing machine guns and mortars.

Shri Swaran Singh: About the
equipment that is being used, it need
not necessarily enable us {o arrive at
a conclusion that it is the military or
the armed force that is being used by
the other side.

Shri S, M. Banerjee: Sir, on a point
of order.

Mr. Speaker: No, Sir. He is not
allowing the Minister to say anything.
He has no right to interrupt again
and again like this. He will have his
own chance.

Shri S M. Banerjee: 1 am referring
- to the equipments.

Shrimati Renu Chakravartty: The
newspaper says that light machine
guns were used,

Shri Swaran Singh: On this issue
I would appea] to all secticns of the
House to try to appreciate the situa-
tions, instead of saying something in
excitement. They should try to un-
derstand the situation I am the last
person to hide anything from the
House. I want to take the House an?
the country into confidence, because
it is a very serious matter. At the
present moment, according to our in-
formation, although Aammunition of
the kind which T have described i-
being used, there is no defence per-
sonnel 1o member of the armed
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forces of Pakistan, being used on the
other side. We are in touch with
all the developments and we will
take whatever appropriate action is
required to be taken. They should
not press me to give further de-
tails.... (Interruptions).

Shri S. M. Banerjee: May I ask for
a clarification.

Shri A, P. Sharma:
tion wWasS...eee

Sir, my ques-

Mr, Speaker: Order, order.

Shrimati Renu Chakravartty: He

is asking only for elucidation.

Mr. Speaker: No guidance is neces-
sary. I have warned him at least six
times. He should wait. Other Mem-
bers should also get their turns. Shri
Naval Prabhakar,

Shri S. M. Banerjee: Sir, we gave
notice of the calling attention,

Mr. Speaker: 1 have allowed him
an opportunity.

Shri S. M Banerjee: Sir, the hon.
Minister has stated that we should
not ask him further questions. We
have heard such a reply in the past
about China and we are now hearing
it about Pakistan when our territory
is being forcibly occupied....

Mr. Speaker: Order, order. The
hon. Member is getting irrepresible.
I have asked him again and again to
requme his seat but he does not
listen to me,

Shri S. M. Banerjee: Sir, are we
not entitled to get an answer to our
question.

Mr, Speaker: No, he is entitled to
get an answer only when 1 have per-
mitted him to put a yuestion.

Shri S. M Banerjee: Then, let the
Government not answer any question.
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RET ® TATHT FATH LB FT gATAA
T A ar W@ g

Shri S. M. Banerjee: Whenever any-
body says anything....

Mr, Speaker: Ordes, order. 1 will
now ask him to ‘withdraw ~ from the
House,

Shri S. M. Banerjee: I am with-
drawing but such....
Mr. Speaker: I would request

him....

Shri S. M. Banerjee: It is a peculiar
thing, The Government....

Mr Speaker: Now, in spite of my
asking him to withdraw from the
House, he is still persisting in obs-
tructing the proceedings.

Shri 8. M. Banerjee: I am not ob-
structing.

An hon. Member: He is.

Shri S, M. Banerjee: It is the
treasury benches which are obstruct-
ing the proceedings. We are entitled
to ask a question.

Mr. Speaker: Not in this manner.
Unless 1 allow, they cannot ask ques-
tions.... (Interruptions). Unless I
call them, they will not stand up and
ask questions.

17 hrs.

Shri S, M, Banerjee: They are los-
ing cattle and everything....

Mr. Speaker: Now 1 will have to
proceed further if he does not leave
the House,

Shri S. M. Banerjee: You may pro-
ceed against me but you should also
proceed against them.
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(Shri S. M. Banerjee then left the
House).

Mr. Speaker: Shri Naval Prabhakar.

oft aTTR : WEAE wEiEE, A ISt
F & & o ¥ o faorg o &, ww
Iq 97 ara faam w30

oW WEN : WA §EE A
FAAF L@@ § 10T FEEA A Y
AT A FTHFT )

oft wrrdt : ¥ qa A FTRIE
& wg gt g 5 wro A it aeff
#Y fasrar 2, 39 I HIg AET fA=e
Ll

oW wEvy : A | WA GG
q5 IF |

ot amr c AfETA

weTw wRteT : ST ATAAE qEE
WA v Ty § @ ag W
wr o |

ot s : HomEr g o

(Shri Bagri then left the House)

oft e sramwre ( ot -wreamT ) :
wr & v gwar g 6 19 7 W wTw
gﬁﬁq'rﬁrmﬂaﬁq’rr%aﬁfmfﬁm
ok 99 wak frar W T O#
RT wW GATE aTa A Ay AT GV @
ofT gaTd M7 A g SEwry W
qoy 2 F A g Qo @ 7

oft ek fog: F gAY AN A
aT g fE g s A &
aet &1 B mwoow AW A O
sraFTar A @ oYy ¥ {7 9@ g |
TR g qATET g w7 T AwAE ¢
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fag ¥ ag gm-rEr & & Fr¢ ana foarar
g argnat ek ed A @, avew gl
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st e met (fawAi)
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fear |\ Hgwwarg fv wagag g9
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Ao frearaa <@ &, S99 ¥ ey
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oft et Fag : St gt F gw g
afFT @ T R I HF HiwHE AG
g | Hawg gfw dgrew A, fagag
& AT T, Ig I&T qATAT AT |

Shri Nath Pai (Rajapur): Mr.
dpeaker, Sir, there is something very
(kninoug ang sinister about these de-
velopments and news itumz coming
for the past one week or ten days.
There is a synchronisation of this
stepping up of the continuous, unin-
terruped, heavy firing with the let-
loosing and mounting of a new pro-
paganda by Pakistan to the extent
that India has committed cggression
and no less a person than the Fo-
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eign Minister of Pakistan yesterday,
after holding what is called a high-
level conference of senior most Gov-
crnment officials, has declareq that
Pakistan has been alerted, All this
comes up after the recent visit of
President Ayub to Pecking. Are these
developments, thig firing, this pro-
paganda, a precursor of something
bigger to come and, if so, is Govern-
ment aware of it and 1s something

more being done than asking the
Ingpector General to proceced, and
may we have an assurance on this

very issue because what is happening
i; something very serious....

Mr. Speaker: That 1s all,

Shri Swaran Singh: I sharc the con-
cern of the hon. Member that the
statements that have been made by
Pakistani leaders including the press
version that I have read of the Pakis-
tan Foreign Minister’'s statement ac-
cusing India of agrression, are ab-
solutely wild and incorrect. I have
categorically stated that in my main
statement. In such a situation, when
the other side continues 1o stick to
making false allegations, we do our
best to state the position clearly a
is known to us and also take all sleps
by way of precaution to safeguard the
integrity and the sovereignty of our
country.

Shri P. R. Chakraverti (Dhanbad):
In view of the obvious fact that the
recent visit of President Ayub to
China has intensified his egrre:sive
designg against India and in the con-
text of the unambiguoug statement
by the Foreign Minister that it m

have its repercussions on minorities
in East Pakistan, may I know whe-
ther Government thinks it expedient
to revise or to withhold the operation
of the latest order banning the entry

of minorities without documents to
India?



4959 Firing by
Shri Swaran Singh: o, there is
no such intention at the moment.

Shri U. M. Trivedi (Mosndsaur):
May I make one suggestion? In view
of certain statemenis by Shri Nath
Pai and the reply given Ly the hon.
Minister, woulq it not be possible for
the hon, Minister to call the leaders
of the various Groups and Lkave a dis-
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cussion with them on this vital
matter?
Mr, Speaker: The hon. Minister

mMight consider that.
17.08 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, March
22, 1965/Chaitra 1, 1887 (Saka).
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